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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 27, 1974 [Chaitra 6,
1896 (Saka)

_—

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

INDUSTRIAL ESTATES IN WEST BINGAL,
GUJARAT AND MAHARASIITRA

+
*466. SHRI A. K. M. ISHAQUE :
SHRI SAKTI KUMAR SAR-

KAR :
Will the Minister of INDUSTRIAL

AND TECHNOLOGY be pleased to
state

(a) the number of industrial estates
and sheds functioning in West Bengal,
Gujarat and Maharashtra and small
scale industrial units reported working
on the 31st December, 1973; and

(b) the outlay for the programme of
industrial estates and sheds in these
States during Fifth five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) : (a) and (b). A statement

DEVELOPMENT AND  SCIENCE is laid on the Table of the Housc.
STATEMENT
(Ason 31-3-1973)
@)
Name of the state No. of No. of No. of
estates sheds units
functioning functioning functioning
1 2 3 4
West Bengal . . . . 5 97 73
Gujarat . 57 1935 2483
Mabharashtra - 51 1647 1565

(b) Outlay envisaged by the Plan-
ning Commission for the Fifth Five
Year Plan :—

West Bengal :

Maharashtra : Rs. 150 lakhs

No outlay has been envisaged for in-
dustrial estates in the State Plan of
Gujarat. Industrial Estates will be cons-
tructed by Gujarat Industriai Develop-
ment Corporation.

SHRI A. K. M. ISHAQUE : The
statement portrays a very dismal pic-
ture. While 57 industrial estates are

Rs. 100 lakhs -

functioning in Gujarat and 51 industrial

- estates are functioning in Maharashtra,

only five are functioning in West Bengal.
This is no case of disparity. Will the
hon, Minister kindly tell me how this
sky-high difference has cropped up ? Is
availability of finance and raw materials
the reason why these institutions grow
so fast in Maharashtra and Gujarat and
is non-availability of these things the
reason why they did not grow in West
Bengal ? Also I want to know how many
financial institutions are Bombay-based
and how many of them are Calcutta-
based.



3 Oral Answers

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOY (SHRI C. SUB-
RAMANIAM) :  Unfortunately these
figures are a littlc bit misleading in the
sense that, after all, industrial estates
arc part of the process of establishing
small scale industrics; where industrial
development had not taken pluce, steps
had to be taken to build up industrial

cstates by States themselves and then
provide facilities and then start small
scale industries in the States. There-

fore, comparison will have to be made
not with reterence to industrial estates
as such but with regard to the number
of small scale industries which have
come up in Gujarat State or Maharash-
tra State or West Bengal State. From
that point of view, West Bengal stands
very high—with regard to the number
of small scale industries which have
come up even without the assistance of
industrial estates., That shows the high
level of industrial development which
has already taken place there. There-
fore, the hon. Member need not be
under the impression that, simply be-
cause there arc not many industrial
estates in West Bengal, small scale in-
dustries have not developed.

SHRI A. K. M. ISHAQUE : That
part of the question apart, the number
of small units functioning in West Ben-
gal is only 73 whereas the number of
small units ‘functioning in Gujarat is
2,483 and the number in Maharashtra is
1,565, This is the difference. Whatever
improvement West Bengal had, it was
West Bengal Government's job. Under
the Central scheme, what benefit has
West Bengal derived ? Secondly, this it-
self provides enough employment. West
Bengal is a problem-ridden State so fa:
as employment is concerned. What re-
medial measures did the Government of
India take to help West Bengal in solv-
ing the unemployment problem by pro-
viding these facilities under the Indus-
trial Estates schcme ?

SHRI C. SUBRAMANIAM : 1 have
already explained why Indusirial Estate
are created. Industrial Estates are creat-
ed where people are not coming forward
to establish small scale industries and,
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therefore, assistance was necessary. X
would like to give the figures also,

As far as small scale industries as
such are concerned, by the end of 1972,
the number of units registercd in West
Bengal were 29,137 whereas Gujarat
had only 19,966 in spite of the fact that
so many industrial estates are there.
Maharashtra is a little above West Ben-
gal with 33,000-—4,000 more. Therefore,
ceniral assistance has been given for the
purpose of removing the imbalances in
the industrial devclopment. Whereas
West Bengal stands foremost in indus-
trial development and there aie others
coming forward to start small scale in-
dustries with bank assistance and  all
those things, that 1s why this form of
assistance was not given, But we have
to tuke into account the totality of the
situation 1n judging the development,
particularly, of small scale .ndustries.

SHR! SAKTI KUMAR SARKAR.
In view of the answer given, may I ask
that due to want ot sympathy, West
Bungal State has not developed its n-
dustrial estates. I you kindly see, in
the five industrial estates, out of 166
sheds completed, only {27 sheds werc
occupicd by the small scale industrial
entrepreneurs. Is it not enough to show
that due to paucity of funds they are not
in a position to get occupation of the
sheds in the industrial cstates function-
ing in West Bengal ?

SHRI C. SUBRAMANIAM : That
only shows the entrepreneurs in West
Bengal do not depend upon facilities
created by the State for starting small
scale industries because even outside the
industrial estate, a large number of in-
dustries have come about and, there-
fore, it is only where they are unable
to get on without the assistance, they
go to the Industrial estates. That shows
that industrial estate is not a necessity
there.  That is why perhaps if you
create more industrial estates, there will
be greater unoccupied sheds. That is
why we should look into the question of
a large number of small scale industries
coming into existence and in that, West
Bengal is leading most of ¢he other
States.
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SHRI INDRAJIT GUPTA : Accord-
ing to the hon. Minister's argument, it is
difficult to follow why the number of
industrial estates allotted to Maharash-
tra should, in that case, be so much
‘higher than in West Bengal because the
number of small scale units which have
come up outside the industrial cstates
is much higher in Maharashtra than in
‘West Bengal. In spite of that we find
that West Bengal has got much fewer
industrial estates than Maharashtra
‘There is no comparison between the
two. So, this seems to b a cuse of
spite, for despite the fact that in Maha
rashtra so many small scale industries
have come up—a higher number, out-
side the industnal estates, they have
been given so much favoured treatment
as compared to West Bengal Why ?

SHRI € SUBRAMANIAM | What
we have to take mnto account is : how
many small scale units have come into
enistence i cach State  As far as that
s coacerncd, I hive given the number.
West Bengal, at the end of 1972—
29,000 odd. Maharashtra has no doubt
a little more—about 33,000, including
4ll the industrial estates put together
and outade the industrial  estates also
This shows that West Bengal indust-
riahsts and entreprencures as a class
perhaps do not like industrial estates
functioning in that way. After all con-
ditions vary from place to place because
cven the small number of estates already
started have not been occupied fully.

SHRI B. K. DASCHOWDHURY :
Following the argument of the hopn.
Minister that more industrial estates in
West Bengal cannot be economically
viable I have not undcrstood this argu-
ment., The industrial  estates arc
necessitated to be started in the rural
areag other than the big metropolitan
«cities, Also it is known to the hon.
‘Minister very clearly that except for a
small portion of 24 Parganas district,
tCalcutta and Howrah, all other districts
wof West Bengal are declared as ‘back-
ward’ by the Planning Commission.
What steps the hon. Minister is going
to take to put in more industrial estates
in those backward areas where there is
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large scope for small scale industries to
come up 7 Even without industrial estates
in large numbers in West DBengal there
are large number of small-scale industrial
units, about 29,000 by the end of 1972,
as the hon, Minister said. So, I want
to ask of him whether the hon, Minister
will take further steps to start more
industrial estates in those districts mar-
ked as ‘backward’ areas.

SHRI C. SUBRAMANIAM : This is
a matter which the State Government
will have to tackle, With regard to
rural areas which are not developed we
also give positive direction and orienta-
tion or establishment of small-scale in-
dustries in the rural areas rather than
urban areas and already industrialised
areas.  This is a new dircction which
we want to give in the Fifth Plan.

ot siigen st cud wdRE o
Famar e Ay samiwr s &
sRT wear § fae¥ gu &« A
JITAT T WY & SAwF gl e
FTIATE & T AT @Ry [
fr e Rw § AN wEwFT AT
7 Sragadt foenr gar dad s
g TRITm W e #r #r
FrmT T g w0

SHRI C. SUBRAMANIAM : 1 have
full sympathy for Madhya Pradesh but
I will not be able to give the answer
just now as I do not have the informa-
tion,

SHR! DINEN BHATTACHARYYA:
The Minister avoided reply to the ques-
tion put by Mr. Indrajit Gupta. Upto
1972 hc says 29,000 small-scale units
are there in West Bengal. It is 33,000
in Maharashtra, This relates to 1972,
1973 and 3 months of 1974, I want
to know whether these 29,000 small

units are really working or they had
been closed down, In the periphery of
Howrah small factories were closed

down; hundreds of small scale bulb
manufacturing factories are closed down.
1 can give many such ecxamples. That
is due to lack of supply of raw materials
and financial assistancg either from the
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State Government or from Central Gov-
ernment. I want to know whether it is
within the knowledge of the Central
Minister and if so, what action he is go-
ing to take so that more such units come
into existence.

SHRI C. SUBRAMANIAM : T am
fully aware, not only small-scale units
hut large-scale units and medium-scale
units got closed down during the period
when the hon. Member's party was in
charge of the affairs of West Bengal.
(Interruption}.

SHRI DINEN BHATTACHARYYA :
Absolutely wrong; I strongly protest; I
challenge him. He should withdraw it
if he is wrong, Don’t make them scape-
goats. {Interruption)

MR. SPEAKER : Order please.
not fose your temper,

Do

SHRI C. SUBRAMANIAM : I know
this is an unpalatable fact. (interrup-
tions). But, steps are being taken now
to reopen many of the units; many of
the units have also been reopened. 1
am also aware that therc are certain
industries, particularly, small-scale in-
dustries which exist only on paper for
the purpose of quota. We are aware of
that not only in Wast Bengal but also
in other States. That is why censug js
now being taken unit by unit for trying
to find out their capacity, how they have
been functioning and they have been
utilising their raw materials. And once
the census is over, we may be able to
come to the correct opinion with rc-
gard to the ghost factories.

MR. SPEAKER : Now I pass on to
the next question,

DR. RANEN SEN : Sir, 1 wanted to
ask one question,

MR. SPEAKER : Please ask the next
question which is in your name,

MR. RANEN SEN : Sir it is very im-
portant so far as West Bengal is concern-
ed. I want to put a question. I was
trying to get up with a view to catch-
ing your eyes. Pleate allow me to put
the question.
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MR. SPEAKER : Look here. After
all. there should be a limit to the num-
ber of questions, It is not neccssary
always that West DBengal Members
should ask questions. Please proceed
on to the next question which is in
vour name,

TAke OovER OF GanesH Frour Mmis
CoMPANY LiMTeD, DELHI

*467. DR. RANEN SEN :
SHRI B. S. BHAURA :

Will the Minister of INDUSTRIAL
DEVELOPMENT & SCIENCE AND
TECHNOLOGY be pleased to state :

(2) whether Guivernmient have taken
over the management of Ganesh Flour
Mills Company Limit:d, Delhi;

(b) if so, the date o1 which the in-
dustry was taken over and how many
factories were there in the entire group
of Ganesh Mills;

(c) the number of factories managed
by Government; and

(¢&) the number of factories actually
functioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARD): (a) to (d) A state-

ment is placed on the Table of the
House
Statement
Government have taken over the
management of (anesh Flour Mills

Company Limited, on 3rd November,
1972, under the provisions of the In-
dustrier  (Development and Regulation)
Act, 1951. There were five factories
in the g-oup, all of which have taken
over, and are being managed through
the Industrial Reconstruction Corpota-
tion of India Limted. Only the Elec-
trical Fan and Fractionul Horse Power
motors manufacturing unit at Delhi is
not functioning at present, and neces-
sary steps are being taken to reopen the
unit,
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DR. RANEN SEN : Is it a fact that
Government, after taking over the
management of this company, have to
purchase a large nunber of fans for the
various departments? Is it also a fact
that under similar circumstances the fan
units in Calcutta—Panda & Company
—have got quite a number of more than
300—personal staff who are unemploy-
ed due to the closure of fan units ? In
Delbi Flour Mills, may I know, what
prevented the Government from the
R.CYs taking over thesc fan units of
the Ganesh Flour Mills so long ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT &% SCIEMCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): Orders have been given
to take over the units which were run
cconomically And, out of five indust-
ries, four have becn taken up and they
are running now, Wc are examining
whether this fifth fan factory could be
started or not. Thz examination is go-
mg on and we shall be able to inform
the House as soon as a decision is
taken. In all likelthood, we may be
able to start this also, This is what I
am told now.

DR. RANEN SEN : Is it also a lact
that these fan units have got very
sophisticated machines ? Is it also a fact
that the Chief Executive Councillor of
Delhi Metropolitan Council has also
reccommended to Government to take
over these fan units and to run them?
He made this recommendation long be-
fore and in spite of that the Govern-
ment is still hesitating to take over
these fan units.

SHRI C. SUBRAMANIAM : After
all no final decision is taken to run the
unit.  As such, it is not correct to say
that it has got the most sophisticated
machinery tor producing the fans. The
report 1 have with me shows that it has
out-of-date machinery and we have to
replace it. If we have to start it, then
we have to consider the question of in-
vestment that would be involved and
how we are able to work it. Now that
is under the consideration and, as al-
ready stated, indications are that it may
be possible to start this unit.

Oral Answers 10

SHRI B. S. BHAURA : 1 want to
know whether 1t is a fact that Mr.
Mathur and Mr. G. D. Morarka, noto-
rious tax evaders have looted so many
companies and also this company ?
Whether it ig a fact that IRCI is cone
templating to hand over these units
again to the same man after rehabilita-
tion ?

SHRI C. SUBRAMANIAM : As far
as I know there is no such proposal
under consideration.

SHRI B. V. NAIK . Sir what are the
advantages of taking over the manage-
ment only ? It would be better to liqui-
date the cntire concern and then buy-
ing it at its book value.

SHRI C SUBRAMANIAM : That
takes a little time. First we take over
the management and then we try to
evolve methods for the purpose of tak-
ing it over entirely,

& g IR WO 1wt AT T
ot WeRe @ &, Sa A v e fE
AET ¥ W d o gfaw
am gaR & fag g, fw & ¥ @
I W T OE & : OF BT IR
T wRd AR g WRT T
It dRA | T g SWT AT
f qevrT T sEE § f o
I FYH O fraaT dar @w g
ow @ faw & 4 gfte wTer faAY
F¥X G | § qg S g g 0w
TEN I T AR F9 FW 4, ;T
I W G HW I @ T §, ar
WL Ao ®Y w@r Wy o, ar e
gedr T AEY | FET F 0 gfee
ax g faq &, 9°% fag ey
& freetr  wamma wtwr & et e
fear mar &7
SHRI C, SUBRAMANIAM - Sir, the
policy is to re-employ the old workers
as far as possible but if they bad sought

employment elsewhere naturally we will
have to recruit new hands, These are

not two factories, It is one factory
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manufacturing fans and fractional horse
power motors and the state of this unit
is being reviewed. As far as possible
we shall try to take it over for the pur-
pose of running it. As regards com-
pensation, there is no question of com-
pensation when we take over the mana-
gement. It is only when we nationalisc
that the question of compensation will
arise.

SHR] SAMAR GUHA : ] want to
know irom the hon. Minister whether the
Ganesh Flour Mills Co. Ltd. at Delhi
were formerly shifted from Pakistan. 1f
so, whether it got compensation for its
cvacuee property. If so, what is the
reason that recently a year before ac-
cording to enemy properties declared in
Pakistan an ex-gratia compensation to
the extent of Rs. 27 lakhs given to this
company ?

What are the reasons for it, and what
are the facts thereabout ?

SHRI C. SUBRAMANIAM : A sum
of Rs, 25 lakhs was received as com-
pensation for the company’s properties
in Pakstan. ...

SHRI SAMAR GUHA : Rs. 27 lakhs.

SHRI C. SUBRAMANIAM : It had
its own units in Pakistan also. Most
of this amount of Rs. 25 lakhs was uti-
lised for paying off arrears of income-
tax, wages efc.

SHRI SAMAR GUHA : My first
question has not been answered namely
whether it was totally transferred at the
time of partition or it continued up to
the 1965 Indo-Pak war and if not, how
they were entitled to get Rs. 27 lakhs

as ex-gratia compensation.

SHRI C. SUBRAMANIAM : As for
as my information goes, they had some
units in Pakistan also in addition to
these five units, and it is for these units
that we have received compensation of

Rs. 25 lakhs,

SHRI SAMAR GUHA - May I know
whether there were companies up to the
1965 war, because this ex-gratia com-
pensation is given for properties which
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were declared as enemy properties at
the time of the 1965 Indo-Pakistan

war. ~

SHRI C. SUBRAMANIAM: I do not
have the facts with regard to this, But
the fact is that we received Rs. 25 lakhs
as compensation. If the hon. Member
is interested in having further particu-
lars, he may write to me, and certainly
I shall supply the information.

S gER W TG : HeAW YA
aTr AT A OF Y AT FAWE
R g 468 X 479 2T I &1
T qg et 7 coar o i ?

Feaw wgEE : AW A fear
¢ fragaaagrawe fear m g
Sprc1aL ProvisioN ror U.P, for 1974-75

"469. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of PLANL
NING be p'eased to state .

{a) whether Government have made
a special provision, outside the plan, of
about Rs. 139 crores for U.P. for 1974-
75; and

(b) if so, the reasons thorefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
E(;smu MOHAN DHARIA): (a) No,
ir.

(b) Does not arise.

oY AT NEIT HIW : {IX G&T AT

o & fr suTwRw w1 qff wor
aga freerga § | v sfafaaamr
goff To7 Wt wga foed g € 1 OF
[T a1 e T ¥ A W O
st Ay § 1 ofr g s arfan
warn s & ) afs e off ot
—arewe qdf e 2w fagre st
FTaTR %Y Faivy s oy & ok, .-

T® WY STE ¢ Ter NRWEY
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B FTE T ? S o qTo WY A

a oqf gex wqw, fagre Srcam g

ot WY fawe e & o)

THE MINISTER OF PLANNING
(SHRI D P DHAR): The question
specifically relates to an enquiry whether
a sum of Rs 139 crores is being pro-
swided for UP as special grant or fund
This 1s not true No spectal provision
has been made of the order of Rs 139
erores for UP, but as tar ag the question
of dealing with the backwardness of
certain areas of UP or dealing with cer-
tain specific problems of UP 1= con-
cerned, certainly in the Plan stself
provisions have been made adequately
for that purpose

Wt ARAT AT AAA AT FHY-
ww X 2w e 54 forelt &Y s
gfrie & frewr gom TmT & WA T
g ¥ faiy w9 FrUAEHT fe
AT T WA WG I 54
foer &1 ¥t wTATEoT?

Qg aat (s o dYo yr)
TEL FI |

st B AT e HEEY, S
W & o e gy, a0, af
dR & A forat w foars A AW
g w4 & g9 ATy e qwadfy

v wgr a1 15 forag § IR
F ATOTG IT AR & A IfeAn
oA B, T AWGY wT AW
&t &1 ar¥afar 1 am g

%
2 4
A
]
3
¢
Y
~
4
3
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SHRI D P DHAR . The hon mem-
bcr has mentioned the state of distress
which obtains in five districts, out of
which he does not remember the names
of two But taking into account his
great concern for these districts, we shall
Jook nto this

SHRI RAM SURAT PRASAD . UP
1s one of the very backward States,
specially the hill regions, Pastern UP
and Bundelkhand Keeping m view
the population and poverty, why has this
provision not bcen made? Further,
has the UP Government made such a
request to the Central Government or
not ?

Mr SPEAKER The same question
was asked by Shri Mandal

SHRI RAM SURAT PRASAD Has
the UP Government made such a re
quest ?

SHRI D P DHAR [ have nothing
to add to the submissions I have al-
ready made

aTEt TheR & fAg g w7 Oy ag
¥7} wt fagre s g Ay

*470 st e fAmw w7 0g
T 9% T I AT Ay

(x) = fegrr ey & oW FT
dm IR T AT wIsw ¥ oy
FT g & wgrAT WO, A%

(=) afe g, a1 ¥=m s@FR 7
s ® Jwaiw gy famw T
w1 fow &7 agrar &g 7

& HATRA § I9-wat (5t qwo gwo
wigfew) : (%) &t (@) sl
1974 ® forg www T &R ¥ -
qu qrw gAT  IW oy vy ford
gfm AT ¥ & af dmeir &
R ¥ @Y g T ST Ay
Y @F g pTERT | fev W g
U FFEa 7 TEN | g
w0 ¥ fAg, UST U A TN
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AT ATARFATSHT T TET W0 Y &
foed v dom e FaweT e R
aft FIHE waeEl B o s F
WA FY NG Y JITEH GEIAT
ST W ATEE |

stomeTe fas : sing ¥ foad
g & it ¥ ameE fame
TER T A AT I AR oA
Ao Ffad =% s e & fafem
3T I ¥ O wEEAT STHEIOY
FEATTRT s qewfi F 4 9t w@ea &
STAAT g TS WY mana wr
g g fr afr = sEdeEd |
fegem & oW Ao W S s
W OWET § AN & me afuw g
o fewdt ¥ foa frgeam oo s
2 ? gEwr @Y Amw § o faRed
T &

HoU WEYAW : AT THWH U & R
g | MR gAT F A sy
FFAE?

off wereTa fast : g {FTEIG
SAR O AW ITIFTH START  GHIT W1
TREH W AT9R A3 WY aranaw 2
o 9 fRw & W e fa F
fod o § wwar fad FwrEe @
T fegam @ @ &l owAr
@ 7 Free aET Ffame @ o
FHAT AT T B 1AV ROAT A
forw siviiar & &g wvaT & wgmEAr
1 I femr @ T a7 F
I qT Wi F faseady fear 19
FETR ¥ g I g fe ow i A
FaEQ F ww ¥ g qew s
FAAEY F7 FTiaIT 7

g e (o 3w wwe dfwa) ¢
Ay SE ey AT AT TWR ST d
g Ty § s wrE B g Hof
o€ @), wfew uk T v
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A q Woft Y s Ay T qew A
¥oiw ¥ qww o iy o Afew
TN Y T HTIENT T wwAT {1
A Qe fed o damwNe
AT gfere w1 ot fawrr & Saik s
ag gy av A FEr @7 fn €0 Avre
AT T A aewd N & 9w e
Fsaas T s SRoMd gEg 9
o 6 90 AFTATER | 0 TR
%Y foare ard & ot 9a avew e
FLW R

it farwfer fRey < 3y STFTAR T &
fx fom & @wr W & S Rl
¢ 3 fagre @ I6F ST A AW
AT § A7 IFT F F AF AT w0
YT § AT Ay F7aEET FE AT
qIqArT F F a7 a7 @A wA0G
N IaF fa97 *E FAETHA FTHTEA Y

& 9% 9% T 7 AT & oF aF AT
g OF 78 9%q § a7 A% Ay
i g wr e ar @ &7

SHRI F., H. MOHSIN : Sir, Indo-
Nepal border runs for about 980 miles,
and out of this, 413 miles f{all 1n the
State of Bihar

As regards the steps taken for the
prevention of smugyling, 1 may point
out that there is a network of land, cus
toms stations; these, and the customs
preventive parties in Bihar, are uoder
the overall supervision o8 ihe Collector
o Customs, Pat.a Some of these
units have been provided with jeeps,
arms and ammunitions, In view of the
multiphicity of agencics, periodical co-
ordination meeting arc also held at
various levels between the officials of the
State Government and the Government
of India, Jeeps have also been pro-
vided to the customs staff for intensified
patrolling of the border.

ofy frwfr fast = A o T VAT
o ...
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SHR! F. H. MOHSIN: Let me comp-
lete the answer. As the hon. Home
Minster has stated already, the rccom-
mendations made by the BPRD, are
under the examunation of the Central
Government, Only after the examina-
tion of all these recommendations, we
will be able to say how far we will be
able to help them

. As far as thc roads arc concerned,

i 1§ for the Stale Governments to scal
the border or to construct the roads
wherever they like

oY ferwfi foost < 38 aver o7 T
amat | A g ag & eafa TR
F a7 qva #ofewm aF Jure arv
97 FIE =¥ Wl § | fad dr awr aw
afear § o T s AT w1 A
FET q9F RFT § | gEfae wa aF e
Y I E A4 AT ARG IEAT OF
%8 § ° qg TP guxn fon e
FCW & Faifa 4g S T T
Fm & Ffa #7 QEE

i gaTeT difwa @ 9w gw gl
femfanr o< fa=ar> 37 @) 993 @9
ag S gEE a1 far @ 9w o oy
faar frr s

SHRI SOMNATH CHATTERIJEE
The hon Deputy Minister stated that
4 number of jeeps had been provided
to various orgamsations Now, he ad-
muts that there are no roads 1n that area
What arc those jeeps domg there ? Is
1t for the purpose of helping, after the
smuggling 1s over, that the jecps are
utilised ?

SHRI F H MOHSIN Jeeps do not
nced pucca roads, even on kuchha
roads jeeps could go,

SHR1 SOMNATH CHATTERJEE ;
How many have been provided and how
are they being utilsed in those areas?
He said that it is for the State Govern-
ments to construct the roads

SHRI F. H MOHSIN . 1 have no in-
formation.
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MR SPEAKER : Shr1 Shankar Dayal
Singh.

»fY xiwT e g - TR ¥ AR IAT
¥ ug A% § fir dmr o ool age a
aar # Ny § AR@Rawagd
fragamwawrE & v § o
7é @ afes 7 AT F A= oA
FFOH IR & AWy FIHT R
LR SR Gk R L
AT F U AN § 1§ S
wigm f5 o e | femgw Ay &
T AT R qFS AU & qqr WA
AP qFE AT £ W IAR 6 AHT
qaifarifedr  #7 off o1w @ afe @ &
3aF faT s AT R s g ?

AU WEAW : I AT 59 AAH
dar AGT grr &, T & fad amw
JAgEr gv s

st T quTw fag : srem WY,
&7 1w e @, o o Wl fran
A% g @Y ¢, Jw [@

FeUR WNAW ¢ AT AN T
Ta FT GEqr F@TE, A1 W Ay
FT 59T WEE &

oft T v fag . Faar ) oo
frEe g, afe A% vEg g qer
2, AETEG YT A T & AW aAT
wraw & sm¥e AP, framagEd
o w@ gf g, ey g @ faad
T3 97 &, awaw Ay ¥ q09 96
g 1 = fod qm g § ¥ W AT
T wata faemy =i

RN AENT : SH AR R FATAA
wwieT  wnir wf d, o @faw gl
T Wt gt & aafad A F AR F
96 | ST 1Y A AT A7y §
feay ov¥ w3, w1 g ¢ @ ek
fag fafreT wY Dfewwfge
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st genew wewWW :  qT W
=T Aw 7 feifew ager o @
Aqre F AET AT | T FeAT | J;
& 1 & s e g B fagreae
A gawr dw ¥ fad fra-feg TwC
A ez AW &7 TR FAw @
wiemear foslt § & gowy gawT |
AT F AT Y e ea T 7
FTag 1T qgr & fo fored qere =
R, TR Toifaw @fzar T
a0 wfe fadr g 2 !

AU WEAG : AN TTT =D AT
e g qer, Afaw snfEedr S
Y T IR WO F faam )

SHRI F. H. MOHSIN : Sir, the State
‘Government have only asked for the
help of the Central Reserve Police to
seal the borders. The letter was receiv-
ed on 16th January 1974. When the
message was received, we had no spare
C.R.P. contingents. At present, of
.course, we have placed so many CRP
companies at the disposal of the Bihar
Government, and as has been pointed
out by the hon. Home Minister, if there
is need for sealing the borders, they
could utilise these forces, There is no
difficulty in regard to sealing of the
borders, if the Bihar Government so
wishes, The forces are already there.

ISSUE OF LICENCE FOR MANUFACTURE
OF WATCHES IN PRIVATE SECTOR

*471. SHRI P. R, SHENOY : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether licences have been
issued for the manufacture of watches
.in private sector;

(b) if so, the names of the parties to
whom licences have been issued :

(¢) whether these parties have tech-
nical competence to manufacture
watches; and
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(d) whether there is any representa-
tion to reserve the manufacture of
components of watches in small scale
sector of industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARD) : (a) and (b) Watch is
not an Industry included in the
Schedule to ' the Industries (Deve-
lopment & Regulation) Act. Sche-
mes of seventeen parties for mabu-
facture of wrist watch in the private
sector have been approved; of these,
nine partics have bheen permitted
forgign collaboration,

(c) While approving of schemes in
principle, the technical competence of
the patties, their phased manufacturing
programme and other relevant factors
have heen duly taken into account.

(d) No, Sir.

SHRI P. R. SHFNOY : It is stated
that nine parties have heen permitted
foreign collaboration. for the manufac-

ture of watches. What is the total
foreign exchange involved in this
foreign collaboration ? Secondly, in

view of the fact that watches can be
manufactured with local «kill, what is
the necessity for this foreign collabo-
ration ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : Sir, we do not
still have the technology for the manu-
facture of wrist watches. In regard to
time pieces and clocks, no doubt, we
have the technology and we do not
have foreign collaboration in regard to
these two items. But, as far as watch-
es are concerned, still. .. ...

SHRI P, R, SHENOY : What about
HMT?

SHRI C. SUBRAMANIAM : HMT
is already functioning with foreign
collaboration. Therefore, some of the
units which have come up in the pri-
vate sector, are petting collaboration



21 Oral Answers CHAITRA 6,

from HMT. But, 1t cannot be confin-
ed to one make alone. Various other
things will have to be consigdered. That
1s why, foreign collaboration is permit-
ted, particularly, with Swiss manufac-
turers, It is not possible to immedately
give the foreign exchange outflow,
because 1t will depend upop produc-
tion. The production factor will come
into existence. There is the question
of fixed royalty of 2% taxable for
5 years and in cerlain cases, fee for
technical know-how has to be paid It
varies from cese to case.

SHRI P R SHENOQY . In Buanga-
lorc and other places, a number of
small scale units have come up, for
mapufacture of watch parts. In view
of this, I would like to know whether
Government will consider approving the
manufacture of spare parts n small
scale sector only ?

SHRI C SUBRAMANIAM : 1 know
quite a fcw umts have come up round
about Bangalore producing components,
mainly 1 the small-scale sector  When
they produce components, the volume of
production 1» bound to be of the order
that would be suitable only for the
small-scale sector, So far the ques-
tion of reserving thus for the small-scale
sector, has not arisen. We have asked
the Directorates of Industries to exa-
mine 1t.

ot TRwRT : seqw wEea, § wAy
wEEY ¥ AT et g deae
/&t 7 ufear famtor & fagd o omz-
dg feqd v &, 3 Flw ¥ oem
W faiom g sieem frad aw-
wfer ad g4y

SHRI C. SUBRAMANIAM : They
are Haryana, Bombay, Kerala, Kashmir,

Delhi, Hyderabad, Dharwar, Madras,
Ahmedabad, etc,

SHRI NOORAL HUDA : In view
of the replies given by the Minister,

may I know the factors responsible for
dependence on the ioreign technology
for manufacturing wrist watches in our
country, how long we shall have to
depend on foreign technology and
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whether these licence have been issued
to any parties in the eastern region
like Assam, Tripura and West Bengal ?

SIIRI C. SUBRAMANIAM : I read
out the places. There is one applica-
tion from the Tripura Government for
4 lhicence and it is under consideration.
Perhaps they may get it. But for that,

I do not sec any other name here.
This 15 a very specialised technology
and unless wc spend a sufficient

amount of money on R & D to develop
that technology within the country,
it will not be possible for us
to  have indigenous  techmology.
We will catanly find out whether it 15
worthwhile to develop this technology
because  even the highly developed
countries depend on speciahsed techno-
logv avadable from a few countries

StiR1 SAK1f KUMAR SARKAR. :
Wha' about Darjeeling ?

SHRI C SUBRAMANIAM : I have
read out the names of the places.

DR H P SHARMA . HMT is one
of those projects of which the public
sector can be nghtly pround of. Even
after the successful manufacture of
watches 1n the public sector, is the
Government revising its policy ? You
are granting 9 more foreign collabora-
tions Does it mean any shift m the
policy of Government ?

SHRI C SUBRAMANIAM : As I
said, this is not an industry which
comes under the <cheduled industries.
Therefore, Government have absolute-
ly no control over it. It is only when
capital goods or imported raw materials
arc required that they come to us for
clearance. This industry is complete-
ly outside the purview of Central
jurisdiction. Therefore, there is no
question of going behind the policy.
We encourage public sector projects as
far as possible, even for the manufac-
ture of watches

SHRI R, S. PANDEY : i appears
from the statement of the Minister that
we are far behind, so far as the tech-
nology in the production of watches is
concerned. I agree with Dr. Sharma
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when he says that we are proud of
our HMT. They make very good
watches. May I kwow whether the
.Government have any scheme for the
expansion of HMT to produce watches
according to the needs of the country ?

SHRI C. SUBRAMANIAM : So far
as expansion is concerned, I am glad
to inform the hon, Member that a new
unit is being put up at Kashmir. If
he requires any other particulars, he
may address his questions to the Minis-
try of Heavy Industries, which is in
charge of HMT.

PROF. MADHU DANDAVATE :
Since the private sector is not moving
with the tide, while giving licences for
the manufacture of watches will he
ensure that the watches made by them
move along with time and tide ?

Shri C, SUBRAMANIAM : That is
why, unfortunately, we are still tied
with foreign technology. 1 am sure
when the private sector or the public
sector is able to keep time, as far as
watched are concerned, with regard to
technology, then we can avoid foreign
technology.

SHRI N. K. SANGHI : What are
the names of the foreign manufacturers
whose collaborations have been accept-

ed?

SHRI C. SUBRAMANIAM : I can
give one or two names—Roamer
Watch Company and Camy. Most of
them are from Switzerland.

ACTION AGAINST PERSONS INDULGING
IN PROFITEERING, BLACKMARKETING AND
ADULTERATION

+
t

*473. SHRI VAYALAR RAVI:
SHRI R. V. SWAMI-
NATHAN :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether Government are consi-
dering to make certain additional pro-
visions for action against persons
indulging in profiteering, black-market-

MARCH 27, 1974

Oral Answers 24

ing and aduiteration of food and drugs
which pose a great threat to the deve-
lopment and the progress of the coun-
try; and

(b) if so, the facts thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PERSONNEL (SHRI
RAM NIWAS MIRDHA) : (a) apd
(b) Proposals for amending the Essen-
tial Commodities Act, 1955 and the
Prevention of Food Adulteration Act,
1954 to make the provisions more
effective and stringent and to provide
for more deterrent punishments to
the offenders are umder consideration
of the Government.

SHRI VAYALAR RAVI: f{t is
good that the Government is consider-
ing a proposal to make the punishments
more deterrent, because these people
commit more heinous crimes against
society. Adulteration is widerpread
rot only in foodgrains but also in
drugs.  Unfortunately, the machinery
which is implementing the law against
adulteration is also corrupt. Further,
the machinery has to be strengthened
to deal with this urgent problem. When
do you propose to make these amend-
ments to the Acts and what are your
proposals to gect up the machinery to
implement the provisions ?

SHRI RAM NIWAS MIRDHA :
Actually, the Home Ministry is not
concerned with the amendment of the
various Acts, but we have collected
information from the various Minis-
For instance, the Essential Com-

tries.

modities Act is handled by the Ministry
of Commerce. They are trying to
make it more stringent. The Law

Commission in its 47th Report has also
made suggestions, which may be of
interest to the hon. Member. The
suggestions are (1) that the maximum
term of imprisonment should be
increased from five to seven years; (2)
the offerces punishable under this Act

should be made non-bailable; (3) a
new szaction 10(b) should be inserted
to provide for the public condempa-



25 Oral Answers CHAITRA 6,

tion of corporations convicted for offen-
ces under this Act; and (4) mens rea
should be presumed, it being open to
the accused to disprove it. The
Ministry of Commerce is going even
beyond this. In addition, the Ministry
of Commerce is also considering the
provision of a mandatory punishment
tor the first offender. It proposes that
the minimum term of imprisonment of
at least one month should be made
obligatory in the case of first offence
also, except where the offence is only
technical, in which cuse fine alone can
be imposed. In the second offence it
is propusea that the minimum punish-
ment should not be less than  three
years of rigorous imprisonmemt. It
has also proposed that forfeiture of
property and suspension of business, as
provided in sub-sections 7(1)(b) and
7(3), should bc mandatory cven in the
case of the first offence. In the same
wiay, the Food Adulteration Act and
the Drugs Act are also being amended
50 that govergment may have sufficient
legal powels to deal wath them.

In the neant Fne Year Phn, a8
proposcd that the governmental machin-
cry for wmplementation of the Pre-
venton ot Food Adulteration Act and
other Acty should also be strengthened,
the laboratories should be established
so that proper analysis of drugs and
adulterated foodstuffs is done cxpe-
ditiously and the  administrative
machincry should also be geared up to
mect the needs of time.

SHRI VAYALAR RAVI:
like to know irom the hon,
whether they have got any informa-
tion in regard to the total number
arrests and the action taken against
black-marketeers and profiteers in diff-
crent States.,

SHRI RAM NIWAS MIRDHA: A
statememt was laid on the Table of the
House on 6th March, 1974 in answer
to another Question in which we had
given ail the figures, the number of
persons in jail custody under MISA,
DIR and other Acts and also the num-
ber of persons prosecuted under DIR
and other Acts, under detention as well
a3 under prosocution.

1 would
Minister
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SHRI P, G. MAVALANKAR : The
hon. Minister, while giving detailed rep-
lies has suggested that the Government
are considering the matter of having
more stiingent laws in order to deal with
this problem of increasing profiteering,
black-marketing and adulteration. May
I know in what specific details does the
Government find the existing provisions
inadequate and in what way the im-
plementation of the existing provisions
15 wanting which makes things difficult
for the Government? In other words,
how s it that the present machmery
15 found inadequate ? Why are they not
tuking more strict action and make ad-
ministrative and official agencies less
corruptible ? It 1s corruption in the
admimstration which is leading to this
~ituation,

SHRI RAM NIWAS MIRDHA : |t
1» true that the crux of the matter 1s
proper implementation ot the laws that
we have. But it has been found that
some of the provisions also need to
be tightened up. T gave certain exam-
ples 1 the direction in which  these
various Acts arg sought to be amended.
Take, for example, the minimum
punist.nient in certuin types of cases in
raspect of first offences which does not
exist now.

! agree that the  administrative
mchinery and the implementation of
the laws that we have has to be tight-
encd up. The Government are fully
aware of it

SHRI VIKRAM MAHAJAN: The
hon. Minister’s reply is confined to
black-marketing and adulteration. No
reply has been given so far as profiteer-
ing is concerned. 1 would like to know
what specific steps have been taken to

prevent profiteering. Has any price
been fixed for various commodities ?

Unless you fix a price by some statute,
you cannot haul up any person. Have
the prices been fixed for essentia] com-
modities by apy statutory notification
and if not how the Government intend
to prevent profiteering ?

SHRI RAM NIWAS MIRDHA : The
Prices are fixed by the State Govern-
ments the Central Government, updet
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the Essential Commodities Act and
other Acts. The contraveption can
only arise with respect to prices that
have been fixed. The prices are being
fixed, as and when necessary for more
and more commodities. The penal
provisions are being made more strin-
gent. K 18 obvious that unless we fix
a price, how can there be contraven-
tion of it. So far as black-marketing
is concerned, I have given the details
of the Essential ¢ ommoditics Act which
specifically refer to black-marketing

SHRIMATI T. 1.AKSHMIKAN-
THAMMA : [ 1ead « few days back
that onc revolutionary Government
shot dead some adulterators. We can-
not do it as we are a democratic Gov-
ernment. Evernyone will agree that
most of the upsurge of the students
and others is the anger agawnst black-
marketeers and adulterators, not s0
much against the Government, and
against the inadequate steps taken by
the Government to take action against
black-marketeers and adulterators. May
I know whether the Govennment is
prepared to take the cooperation of
all the students and all the citizens in
catching hold of black-marketeers,
bringing them out and punishing them ?

SHRI RAM NIWAS MIRDHA : The
Government will welcome the coopera-
tion from the general public. As a
matter of fact, we need imvolvement of
public but not in the scmse and the
manner in which we have seen it
happening recently.

SHRI PILOO MODY: I want to
know first of all, under the laws as
they existed, how many people have
been brought to book in the last two
years. The Minister was trying to
give some figures in reply to a
previous question to say that persons
were brought to book under MISA,
DIR, etc. These arc not the Jaws
which are meant to be used for that
sort of thing. Therefore, I want to
know, under the eaisting provisions,
how many persons have been booked.
They have spoiled the Statute Book by
making laws which are bad in juris-
prudence by enbancing penalties, There
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is np harm in enhancing penalties, but
they have also changed the frame-
work of the system of juris-
prudence in the country. Now, having
done so, he will again come back and
say that they do not have enough faci-
lities to bring these people to book. I
want to know what was your perfor-
mance prior to the change and what
is the performance aftcr the change.

SHRI RAM NIWAS MIRDHA: We
believe that the provisions of DIR and
MISA are also invoked in appropriate
cases of black-marketing and lrelated
matteis.  The hon, Home Minister
wroic a lctter to the Chief Ministers
in August last in which he indicated
that the prevailing situation of high
prices and shortages warranted recourse
to rule 114 ot the DIR which provide
measures to control industry, etc. The
Chie! Ministers werc also requested tc
formulate well-considered proposals for
invoking the provisions of the DIR to
deal with economic crisis. The desir-
ability of moie lhiberal resort to powers
under MISA was reiterated. This has
also heer upheld by the High Court.
In rega:d to detention under section
3(1)(a)(iii) of the MISA, the Andhra
Pradesh High Court, in a recent judg-
ment, has upheld the detention of food
adulterators under the MISA and has
observed that a very narrow meaning
of the word ‘maintenance’ should not
be taken. This is with respect to the
use of MISA and DIR. As regards
the number of persons being prosecut-
cd under DIR and other acts. ..

SHRI1 PILOO MODY : Under
existing provisions of law,

SHRI RAM NIWAS MIRDHA : The
figures include both. [T will see if  have
separate figures and will supply them
to the hon. Member,

the

MR. SPEAKER : Call-attention,.

SHRI PILOO MODY: Let him

finish his answer, Sir.

SHRI RAM NIWAS MIRDHA : It
is a long list. 1 can submit that to
the hon, Member.
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WRITTEN ANSWERS TO QUES-
TIONS

ALLEGED INVOLVEMENT OF FOREIGN
Powers IN THE COMMUNAL TROUBLES
v U.P,

*465, SHRI R. S. PANDEY : Will
the Mipister of HOME AFFAIRS be
pleased to state :

(a) whether Government’s atteation
has been drawn to the statement of
Congress President alleging certain
foreign powers inciting communal
troubles in Uttar Pradesh;

(b) if so, whether Government have
instituted any enquiry; and

(c)

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT) : (a) to (c¢). Government
have seen a news item published in
the “Pioneer” on January 1, 1974
telating to a statement purported to
have been made by the Congress
President to this effect. The Congress
President has demed having made any
such statement in any of his meetings
or public utterances. There is also no
information available with Government
about any foreign powers inciting
communal troubles in Uttar Pradesh.
The question of instituting any enquiry
in the matter does not, therefore, arise.

if not, the reasons therefor ?

MICROWAVE PROJECT AT SHIMOGA

*468, SHRI FATESINGHRAO
GAEKWAD : Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the work on the Rs. 1
crore microwave project in Shimoga
has come to a standstill;

(b) if so, the reasons therefor; and

(c) the action takem by Government
in this regard?

THE MINISTER OF COMMUNI-
CATIONS (SHRI K. BRAHMA-
NANDA REDDY) : (a) The Project
is estimated to cost Rs. 21 lakhs; work
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on construction of building and tower
foundation at Shimoga has been sus-
pended.

(b) The work at Shimoga remains
suspended since two months on ac-
count of a dispute regarding ownership
of the land.

(c) The case has been taken up with
the Chief Secretary to Government of
Karnataka for permitting the construc-
tion work to proceed pending a deci
sion on the ownership of land.

ESTABLISHMENT OF FoaM QGuLass
FACTORIES

*472 SHRI GAJADHAR MAJHI:
SHRI G. Y KRISHNAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether Government propose to
establish Foam Glass factories in the
country duaring the current year;

(b) if so, whether the Natjonal
Research and Development Corpora-
tion for producing foam glass have atso
extended their co-operation by provid-
g technical know-how in this regard,
and

(c) if so, the outline regarding the
scheme of Government in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIJAM) : (a) to (c¢). Gov-
ernment have no proposal to set up
foam glass factorics in the public sec-
tor. However, the National Research
Development Corporation have provid-
ed technical know-how for the manu-
facture of foam glass to two firms
the private sector. Neither of these
firms has gone into production so far.

PROVISION OF EMPLOYMENT IN KERALA
UNDER ‘HALF-A-MILLION Joss'
PROGRAMME

*474, SHRIMATI BHARGAVI1
THANKAPPAN : Will the Minister of
PLANNING be pleased to state :
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(a) the progress made in providing
emoloyment in Kerala under the ‘Half-
a-million jobs’ programme;

(b) the amount allocated for the
purpose, District-wise; and

(c) the number of educated and
uncducated per-ons to be provided with
employment during 1974-75 ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR1 MOHAN DHARIA): (a)
Against a ceiling amount of Rs. 700.00
lakhs and a minimum target of cm-
ployment of 45,000 educated unempioy-
ed for the State of Kcrala under tne
Half-a-Million Jobs Programme, 1973-
74, the State Government have incur-
red an cxpenditure of Rs. 216.27 lakhs
as at the end of February, 1974 on
various schemes, generating employ-
ment opportunities for 18,289 educated
persons 581 uneducated persons by
February 28. 1974.

(b) The amount has been allocated
under the programme scheme-wise
District-wise break-up of this amount
is not available,

(¢) Figures of educated and unedu-
cated persons to be provided with
employment during 1974-75 are not
available for the State of Kerala.

DEATH OF SCIENTISTS OF BHABHA
ATOMIC RESEARCH CENTRE

*475. PROF. MADHU DANDA-

VATE :
SHRI SHRIKRISHNA
AGRAWAL :
Will the Minister of ATOMIC

ENERGY be pleased to state :

(a) whether two young scientists
employed in Bhabha Atomic Research
Centre at Bombay committed suicide
opr 3rd March, 1974;

(b) if so, whether these suicides were
a sequel to the treatment meted out
to them at the Research Centre; and
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(c) if so, whether the authorities of
the Research Centre have instituted
any inquiry into the matter ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF ELECTRONICS AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) Two young
scicntists of Bhabha Atomic Research
Centre were found dead in Trombay
Township at Deonar on March 3.
1974,

(b) Their death is in no way con-
nected with their work at the
Research Centre. The police are en-
quiring into the case and their prelimi-
nary investigations indicate that it was
a case of murder followed by suicide.
However the full report is awaited from
the police,

Research
not

(c) The question of the
Centre instituting an inquiry does
arise.

INVESTIGATING STAFF oF DELHI PoLiCE

*476. SHRI M. S. PURTY: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Delhi Police have
decided to set up a separate investigat-
ing staff to deal with law and order in
Delhi; and

(b) if so, the facts thereof ?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT): (a) and (b). It is learnt
from Delhi Administration that they have
recently introduced, on an experimen-
tal basis, a system in 18 selected Police
Stations under which the staff deployed
for investigation of cases is not utilised
for law and order duties.

CoNDITION oN 1ssUE oF COB Licence
TO FOREIGN FIRMS

*477. SHRI K. S. CHAVDA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to stato:

(a) whether no condition re
dilution of foreign equity or export
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obligatioh have been imposed while
issuing C.O.B. hcences to foreign firms
during the last three years;

(b) 1if so, the reasons for gving
the.c concessions to foreign firms,

(c) whether foreign firms have taken
undue advantage of these concessions
by expanding their capacities consider-
ably, and

(d) the mecasures Government pro-
pose to take to undo the harm done to
the Indian scctor of ndustry ?

FHE MINISTER OF INDUSTRIAL
DI VELOPMENT AND SCIENCE
AND IECHNOLOGY (SHRI (.
SUBRAMANIAM) .(a) to (d). Carry-
ing on business (COB) licences arc
1ssued to those undertakings which hud
set up manufacturing capacities ot
taken cffective steps’ for their establish
ment during a period of exemption
from industrial  licensing  As  the
grant ol COB licence amounts to the
recognition of an existing capacity,
conditions regarding dilution of foreign
holding and export obligation aie not
imposed 1n such cases unless there arc
special circumstances This  policy 15
tollowed in respect of all concerns.
‘Therefore, there 1s no question of giv-
ing any concessions to foreign firms
in this Yegard or of theirr taking any
undue advantage

Under the Foreign Exchange Regu-
lation Act of 1973, all compamies hav-
g a foreign equity of more than 40%
are required to seek approval for con-
tinuance of their activitres This will
provide Government ap opportunity to
review the working of these companies
with reference to the contribution that
these companies are making to the
economy.

frod At W faww
* 478 it wTRTY TR WA ;AT
siteitfre frere weft ag qar o w0
& v

(%) w1 fowd dul & fawre &
ww AR frae v K fad ow ofef
g wk §;

CHAITRA 6, 1888 ($4KA)

Written Answers 34

(&) sud fawrfent 1 fagvor
LU

(w) fee® da fasta wfaswr
A F At ® qar fagwrfar #raf g,
#z

(%) T8 & weaw faw fiowr & ar?
g qrwT w qr wiafwar g7

stafee fawra aaqr faw sl
stafet sat (stato gugwan) : (7)
q (w) AT gAnTRATE A7
maw Ft gfe & fred G &
fastg & for @ifx faifm =737
# g § frad day & fagm ¥ faa
Hfity fraifw =@ 93 faa”
FH & fag d@rwmr W ®
us afafs sTmea Farmr ooy
delta fasry sfweer Y oo #+9
¥ geatd a1 Wt TAF fawrad §sT
mmr g afaft & ol AW SoR
fagfon wyufaw =0 fear g

SETTING UP OF A PLANT IN GUJARAT
TO0 PRODUCE CALcluUM CARBIDE IN
COLLABORATION WITH BULGARIA

“479. SHRI  FATESINGHRAO
GAEKWAD: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state .

(a) whether there is any proposal to
set up a joint plant in Gujarat for the
production of calcium carbide in colla-
boratiopr with Bulgaria; and

(b) if so, the main features thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND IENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). Gov=-
ernment have not received any proposal
for setting up of a umt for manufnp-
ture of Calcium Carbide jointly i
collaboration with Bulgaria.
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CEMENT PLANTS

*480. SHRI ISHAQUE SAMBHALI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether due to shortage of

cement in the country, Government
have made relaxation in licensing
policy on this;

(b) if so, the names of the back-
ward areas where new cement factories
would come up; and

(c) the number of cement factories
which were completed in Fourth Plan
period and the names of these factories
which remained incomplete ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) No, Sir.

(b) A statement is laid on the Table
of the House [Placed in Library. See
No. LT-6551/74]

(c) 8 new factories and 10 expan-
sion schemes were completed during
the Fourth Plan period. A statement
indicating names of factories which
were expected to be completed during
Fourth Plan but remaimed incomplete
is laid on the Table of the House.
[Placed in Library. See No. LT-6551/74]

OFFER FROM REBEL Mms.'ro
GOVERNMENT

*481. SHRI N. K. SANGHI:
SHRI DASARATHA DEB:

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Rebel Leaders of Mizo-
ram are willing to give up arms if a
general amnesty is granted to them;

(b) whether an offer to this effect
has already been made by the Rebel
Mizos to Government; and

(¢) if so, Government’s reaction in
this regard ?

THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR
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DIKSHIT) : (a) There is mo such
definite indication.

(b) No, Sir.
(¢) Does not arise.

STUDY GROUP ON THR CAPITAL Goobs
IMPORT Cases

*482. SHRI B, K. DASCHOW-
DHURY:

SHRI P. M, MEHTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether the Study Group on
Capital Goods Import cases headed
by Shri R. V. Subramaniam has made
serious observations about the lapses on
the part of his Miaistry;

(b) if so, the outlines thereof; and

(c) the steps Government propose
to implement his recommendations ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). A
Statement giving Summary of conclu-
sions and recommendations of the
Report of the Study Group under the
Charrmanship of Shn R. V. Subra-
maniam 1s lad on the Table of the
House. [Placed in Library. See. No.
LT-6552/74]

(c) The Government have approved/
noted these recommendations,

With a view to simplify industrial
licensing procedures, including proce-
Jdures for the approval of the import
of capital goods, the Government have
introduced a new system with effect
from 1-11-1973. A Secretariat for
Industrial Approvals has been constitu-
ted as a Division in the Ministry of
Industrial Development. TUnder the
Tew system time targets bave been
nrescribed for the issue of wvarious
learances. A 90 days target has been
fixed for the issue of approval letter
tor the import of capital goods under
the new system.
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Under the new , in Novem-
ber and December, 1973, 79 applica-
tions for the import of capital goods
were received.. Of these 28 were re-
turned to the applicants because of
being incomplete. Decision has been
taken on the kema'ming applications
within the stipulated period of 90 days.
Through the new system the delays
which were pointed out by the Study
Group are being overcome.

EVIDENCE BEFORE NETAJI
COMMISSION

*483. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

INQUIRY

(a) whether any arrangements have
been made (i) for recording the evi-
dence of Col, Habibur Rahman, who
was reported to be the only Indian of
those days who accompagried Netaji at
the time of alleged plane crash and (ii)
for getting all relevant documents
about Netaji Subhas Chandra Bose
from the Governments of Japan, U.K.,
U.S.A., Russia, Burma, Malaya and
China; and

(b) if so, the facts thereof ?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT): (a) and (b). Efforts were
made to secure the attendance of Col.
Habibur Rahman from Pakistan for
giving evidence before the Netaji In-
quiry Commission but he declined.

Efforts were also made through our
Missions abroad to procure all the
documents required by the Commission
and whatever documents could be recu-
red were obtained and furnished to the
Commission.
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COORDINATION AMONG VARIOUS MINIse
TRIES FOR IMPLEMENTATION OF NUTRI-
TION SCHEMES

*485. SHRI BHAGIRATH BHAN-
WAR ; Will the Minister of PLAN-
NING be pleased to state ;

(a) whether ‘Food and Nutrition® is
being handled by different Ministeries
and Departments at the Centre aad
every Department is spending huge
sums on various nutrition schemes;

(b) how much expenditure has been
incurred by various Departments on
these schemes during 1972-73 and
1973-74; and

(¢) the steps taken by Government
to allocate this subject to one Ministry
only for better coordination and imple-
mentation of various nutrition schemes?

THE MINISTER OF STATE IN |
THE MINISTRY OF PLANNING
(SHRI MOHAN DBARIA): (a)
While the subjects of Food and Nutri-
tion arc being dealt with by differeat
Ministries and Departments, they. are
only spending the amounts approved
for them by Parliament,

(b). The figures of expenditure for
1972-73 and the Revised Estimates
for 1973-74 are as follows ;—

Crores

1972-73 Expenditure  Rs. 25.03

1973-74 Revised Esti-

mate Rs. 2091
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(c) Allocation of the subject to one
Mmistry does not appear to be feasible
but to ensure overall coordination, it
is proposed to set up a Central Coordr
natton Comnuttee in  the Planning
Commission during the Fifth Plan
period.
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EMPLOYMENT POTENTIAL oF HeAvy
WATER PLANT, TUTICORIN

4721. SHRI S. A. MURUGANAN-
THEM . Will the Minister of ATOMIC
ENERGY be pleased to state :

(a) the total employment potential
of the Heavy Water Plant in Tuticorn;
and

(b) thc number of persons so far
recruited °

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERQY
MINISTER OF ELECTRONICS AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) (a) The total
emp'oymem potential of Heavy Water
Plart  Tuttcorin 15 about 350

(b)
as on

the number of persons recruited
28-2 1974 15 159

MORE EXAMINATION CENTRES FOR
U P S.C. EXAMINATIONS

4722 SHRI RAMACHANDRAN
KANDANNAPPALLL :
Wil the PRIME MINISTER be

pleased to state

(a) whether U.P.S.C has decided to
open more examunation Centres for
LLA.S and Allied Services examinations
for the convemence of the students;
and

(b) 1t so, the names of the places
where these Centreg are proposed to be
opened ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA) . (a) No, Sir.
However, cdon equent on the shifting
of the State capital of Assam from
Shiliong to Dispur (Gauhati), the
UPS.C. have decided to hold the
examination at Dispur (QGauhati} in
place of Shillong.
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(b) Does not arise.

SETTING UP OF A PLANT FOR ProbUC-
ING STRYCHINE

4723, SHRI GAJADHAR MAIJHI :
Will the Minister of SCIENCE AND
TECHNOLOLGY be pleased to state :

(a) whether the National Research
and Dezvelopment Corporation has offer-
ed technical know-how for manufacture
of supcrior quality of red oxide of iron
(pigment grade) which finds application
in pamts, plastics, rubber deramic and
other industries; and

(b) 1t so, the outhnes of the pro-
cess and tht investment proposed for
seting up a plant for producing stry-
chine including cost of land and build-
ing ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) Yes, Sir.
The processes for the manufacture of
pigment grade red oxide of wron and
stychine developed tt R R.L., Bhubnc-
swar, are available with NRDC for
offering to industry.

(b) Pigment grade red oxide of iron:

Process :—Ferous sulphate heptahyd-
rate obtained as a by product from waste
pickie liquor of a steel plant is reacted
with sodium carbonate at moderate
temperature, Iron oxide of pigment
qual'ty and sodium sulphate are formed.
The roasted mass is treated with
water when sodium sulphate dissolves
leaving the residue of iron oxide. The
solution containing sodium sulphate is
decanted and iron oxide is successfully
washed to make it free from sodium
sulphate,

Inyestment: The tentative investment
Tequired for putting up a unit capable
of producing 300 tonnes of pigment de-
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grade red oxide of iron per annum is
estimated as folow :—

without with

sodjum soditm

sulphate  sulphate

recovery  recovery

(Rs. in Lakhs)
{a) L.and & Building 1 00 150
(b) Plant . . 330 7-20
(c) Working capital 250 30

ToraL 6 80

1170

Extraction of strychine and bruchine
from nux-vomica seeds :

Process . Nux-vomica seeds are cru-
shed and ground to required size,
treated with alkali and extracted with a
solvent in two stages over a period of
time. The extract i1s concentrated and
solvent recovered for reuse, The con-
centrate containing alkaloids is treated
with acid to precipitate prodeminantly
strychine sulphate which is separated
and after decolourisation is recrystal-
lised and treated with alkali to yield
pure strychine, The filtrate obtained
after precipitating of most of the stry-
chine sulphate is separated from solvent
and solvent taken for reuse after bru-
cine neutralisation and distillation. The
extract containing mostly sulphate is
basified and separated to yield crude
brucine. The crude brucine is agamm
connectad to sulphate and after a series
of purificat on steps is basified to yield
pure brucine. Mother liquor obtained
during purification of strychine and bru.
cine are basificd to yield mixed alkaloids.

Investment : It is estimated that for
the production ot 1.90 tormes of stry
chine, 1.80 tonnes of brucine and 2.55
toines of mixed alkaloids per year, the
total outlay required 1s about Rs. 4.50
lakhs.

(Rs. in tkhsY
(2) Land and building Rs. 1°50
(b) Plant Rs. 2:00
(¢) Working capital Rs. 100
Torar . m—
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CONVERSION oOF SOLAR ENERGY FOR

DoMgstic Uss

4724, SHR] BISHWANATH JHUN-
JHUNWALA : Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether C.S.L.R. has undertaken
steps to convert solar energy for domes-
tic use;

(b) whether the National Physical
Laboratory had done some pioneering
work in this regard.

(¢) if so, the research work now
being done in different National Labo-
ratories in this regard and how it is be-
ing co-ordinated; and

(d) by what time Government hope
to produce some equipment which can
utilise solar energy for domestic use ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) to (d). The
work on utilisation on solar energy for
domestic use been carried out 1n  the
National Physical Laboratory (NPL),
New Delhi, Central Building Research
Institute (CBRI), Roorkee and Central
Salt and Marine Chemicals Rescarch
Institute, Bhavnagar. The position of
each of the processes developed in
these laboratories is stated as under :

1. National Physical Laboratory, New
Delhi.

(i) Solar cooker :

The process was marketted by two
firms in early fiftees but it did not
find much favour with the coasumer.

(ii) Solar water-heater.,

The process has been referred to
the National Research Development
Corporation for commercial exploi-
tation.

11, Central Building Research Insti-
tute, Roorkee.

Solar water-heater:

The know-how of the process has
been released to M/s. M.S.J. (Bngi-
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neers) Roorkee who have already start-
ed production.

The process is also being released
to another firm M/s. Ferti-Plant Bagi-
neers Company Private Ltd. Bombay.

IIL, Central Salt & Marine Chemicals
Research Institute, Bhavnagar.

Solar still for obtaining good quality
water.

The dctailed drawings etc. of the
device have been released to 4 parties
for the fabrication of solar still for
their captive use.

The National Committee on Scicnce
and Technology (NCST) has appointed
a Committee of experts to go into all
a{spects of solar energy and its utilisa-
tion.
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DEeaTE oF A GIRL IN AN OPEN MAN
HOLE IN ROUSE AVENUE, MINTO ROAD,
NEw DELHI

4726. SHR1 AMBESH : Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether a Municipal Counciller
has made allegations that the Zonal
Engineer and other concerned Officials
are not taking action in the case of the
death of a eleven-year old girl who
stapped into an open manhole in Rouse
Avenue on Minto Road, New Delhi;

(b) whether bills have been struck
m Delhi and New Delhi in this regard,
and

(c) if so, the action taken by Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) Yes,
Sir, Shm  Ramesh Dutt, Municipal
Councillor, levelled allegations against
the Zonal Assistant Engineer (Drain-
age) and other concemned authcrities
regarding their negligence and respon-
sibilty for the death of an eleven-year
old girl. The statement of Shri
Ramesh Dutt, Municipal Councillor,
appeared in the Nav Bharat Times
dated 10th February, 1974.

(b) It has not been possible to verr-
fy this,

(¢) A case under section 304(A)
IPC has been registered at Darya Gan)
Police Stn, on 26th January, 1974 on a
complaint filed by Shri Diwan Singh,
resident of Mata Sundri Road, New
Dellt,  Shri R, P, Singh, the Zoma
Assistant Bngineer, Krishan Gopal Ma-
lik, Staff Officer and Shri Mithan Lal,
Assistant Sanitary Inspector, were arres.
ted on 1.3.1974 and thereatter relcased
on bail. Further investigation is m
progress,

The Commissioner, M.C D., had also
ordered an inquiry into the matte: by the
Director of Vigilance, On a considera-
tion of the report of th2 Dircctor of
Vigilance the Commissioner, M C.D,,
bas suspended the Zoinal Engineer,
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{Drainage), Section Officer in Charge
of the Area and other stafl.

mental proceedings will be taken agamst
them.

INcLusION or “Joar” CasTe IN LisT OoF
ScHEDULED CASTES

4727. SHRI E. V. VIKHE PATIL :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether persons belonging to the
backward caste of ‘Jog’ n various
North Indian States have represented
to Government recently for inclusion of
‘Jogr’ caste in the List of Scheduled
Castes;

(b) if so, the facts thcreof and whct_l

Government propose to include ‘Jogi
Caste in the List of Scheduled Casteo;

and

(¢) the other steps taken by Govern-
ment for upliftment of this backward
community who have been turning to
beggary on masse ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS

(Sn F. H MOHSIN): (a) and
(b} Representattons  have been  re-
ceived on behalf ot the Jogi of

Madhya Pradesh and Rajasthan. This
is a community of religious mondic-
ants and beggars, There 15 no evidence
to show that they suffer from any tangi-
ble handicap arising out of untouchabi-
lity, They do not therefore qualify for
bemng included in the hst of Scheduled
Castes

(c) The programmes under the Five
Year Plans are directed towards the up-
liftment of all the weaker sections of
the population.

FOREIGN EXCHANGE ALLOCATION TO
SMALL SCALE INDUSTRIES

4728. SHRI RAMACHANDRAN
KADANNAPPALLI .

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state ;

(a) whether Government propose to
increase foreign exchange allocation for
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the ensuing financial year for
scale industries; and

small

(b) if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHR! ZIAUR RABH-
MAN ANSARI) : (a) Under the
current import policy no fixed allocation
of foreign exchange 15 made 1n advance
to the small scale sector.

{¢) Does not arise.

CONTINGENCY PLAN FOR FLOOD RELIEF
IN NATURAL CALAMITIES

4729. SHRI RAMACHANDRAN
KADANNAPPALLI

Will the Minuster of PLANNING be
pleased to state :

(a) whether the Central Government
proposed to formulate any contingency
plans for flood relief in natural calami-
ties:

(b) if so, broad outlines thereof: and

(c) the amount Central Government
have sanctioned for the purpose ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING

(SHR1I MOHAN DHARIA) : (a)
and (b). The Government of Indm
does not have amy propoal to

formulate on 1ts own any contingency
plans for flood relief in natural calami-
ties in different States, It is the res-
ponsibility of the State Governments
concerned to formulate sucn plans n
the event of occurrance of natural cala-
mities. However, 1n the detailed guide-
lines issued by the Planning Commis-
sion in connection with the formulation
of the draft Fifth Plans, the State Gov-
ernments have bcen requested to initiate
work on the preparation of contingency
plans for natural calamitics, spelling out
the priorities to be assigned to vafious
types of labour intensive works in each
area the preparation of an adequate list
of “stand by works” for each N.ES.
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Block in conformity with local priori«
ties. The preparation of contingency
plans on the lines indicated would take
some time. It is, ,therefore, likely that
it would be possible to take up their
implementation only in the Fifth Plan
period.

(c) Does not arise.

Direct DIALLING SYSTEM IN CaNNA-
NORE DISTRICT

4730. SHR1 RAMACHANDRAN
KADANNAPPALLI :

W1l the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether there is any proposal
under consideration to introduce direct
dialling system in Telephones in Can-
nanore District, Kerala; and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH) :
(a) and (b). Introduction of long dis-
tance direct trunk dialling calls for large
mvestments in providing blocks of reli-
able circuits and switching equipment
and this investment can be justified only
if there 1s large volume of trunk traffic
between the concened exchanges.

On this basis S.T.D. facility between
Calicut and Cannanore is expected to be
provided during the Fifth Five-Year
Plan,

RAT® | dwrven wayt fast | frovnet
Y frgfie

4731. St FWR W WOUW : W7
st feerw el gg WO A
garFer e :

(%) v g Ame @ feadlt &
Fr-ww o dewen woer e & gt
qorTe ¥ froas frpwer i ) o

(@) af 197374 § & wow



49  Written Answers-

frat & @ft ak s W @
wrg?

stafivs fawre samma | o St
(st 7Ro #fto Tw) : (%) 3R (@)
uw farror gww

faaTn

STy # T e QEY 14 T
fad € a1 gav T G A I
(faa 1= 3 fafiawa) stfafiom 1951
R Agewed el fed (waew afu-
wgw ) sfafmas 1972 & snedve omw
gran A far g | T Iwe &S AT
IR Fah § fewwre 1973 #)
safa s gu Aw-zifa (st amee)
Frfamm fam e § —

CHAITRA & 1896 (SAKA4)

Written Answers 50"

1 2 3

¥o  JUBT FTAIH g aw gt
ao ()
(wr@ wwar A/)

1 2 3
Iow (fawm site fafaaaes) sifufas,
1951
1§ qrafad fees

oo Fraragx 14 67
2 wwfear faeg o

AT . 44.36
3 FOTE TSR

fere wrarg 11.86
4 oA eefamr fafeer feafaer

uz {ifaw fasw oo

nIAET | . 26 45
5 sy e fae

fao iz . 14,79
6 mme fafin g

fifier frewr foro w1

WET . . 19.40

LY

7 @ g faew fro
LaCEE CAd 13 50

wwaue wayt faw (s siferager)

wfufraw, 1972

8 aww ant damarsw
faew wmwET

9 Frefimavre fusw vo
g faz Fravagy

10 FEiwEaT foew
dogfrzymmmT
T

19 28

16 00

aeatas  afa-
T ATy
gra Al feg
T ST AT
¥ FTOOT Y
ax 7g) frar st
qETY |

11 9% foew f14-
=g

-

12, gefiax fewd
qrfaaT A

13 swgveey feg-
frr forew wgr

14 = wmwEr fas
Lico

N

12 24
()1 49
¥y e g gd

18,00

wrarw § Tatafy & fog dten @A
ary qrfeeart afos

4732, SYEER A WOAW: T
g Wl Tg AER Y FIAT FAE

(%) w@ w7 qmm | foasrETe
fmfafa & foq Ao @ aor frad
arferY AT §;

(@) & ¥ frary amafcnr & A
& srafy oF arx & afew agelt @
L &



31 Written Answers MARCH 27, 1974 Written Answers 52
7€ surer | Je st (s qwo qwo (w) of 1973 & e faell,
wigfem): (w) war (w). gomoefr frieee e e § St el Y

T ot § AR gew TS iy o v ofw fielt
qeq S F g ITEw S T (@) wvoaw ww §F FhOW
e faslil =1 =f 1973 ® wwww ol

4733, ot suraoor fwa: W\
srenfre fawre el oy a@e € w9
war 5

(F) FTE@R ¥ Wy wqW F
e JTEI I TR fanin & fog
FIE™ W A & qay 7 At
faog & feam §;

(=) afx &, @ 7= R T
TR & 19 qraT a4 afEeram
%1 a8 fow smear A9 AR

(7) = e 7 fminr w14

T qF ATTH Zom 7

stefire fawre sarem | T et
(st gro WYo Tut) : (%) o 7Yy
¥ AFTY &g § AT A e’y
ARINE e (AT
TAT Awwe) AWt awfr  sichiws
st A Y 7T JERF WYOAATT &
fagw | faur 7y o m@r & e
qIW ST A OF oY 91T &1 25
TR 1970 F ARWETEH AT
oFT dqifya w3 gy feat s srrwawa
FrtEw 7 feg o & FI07 ®@
fear war + @IS s feer ot
AAA AW VW F g I9EW
(Forefrorey wfrrre ) srcanm &1 e
F FTHE frare W R

(=) st (7). stow 7 97 |
s sk & v farett ot weevar o

4734, s vimrwenr ffww - W
WO AT 9 q@ FY FaU R

| W F w7 0k ol gl
§ @R

(7) afxad, o o W\ IO
AR T g § T FHAE FA
frame &7

WA Hared § oY wat (o &
fag) : (%) 31-3-1973 &% IQ
fey 1 fost FE9UR 1-7-73 TF
FHew faa & awEr ofv 44,79
ATg wWE A

(@) el 31-3-1973 7% Y N
g afwr § 9] wewR 1-1-74 W
34,50 AT To @IS |

(w) sow & 7 IEAT

MOBILISATION OF SUPPORT OF RURAL
PEOPLE FOR EFFECTIVE PUBLICITY OF
PLAN

4735. SHRI MARTAND SINGH :
Will the Minister PLANNING be
pleased to state .

(a) whether Government are aware
that the objectives of the plan are not
effectively made known in the rural
areas because of an inadequate publicity
machinely; and

(b) if so, the steps Government pro-
pose to take for the mobilisation of the
support of rural population ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) : (a) and
(b). The publicity media of the Minis-
try of Information and Broadcasting and
the Publicity departments of State
Governments are providing publicity
support to developmental programmes
throughout the country, including the
rural areas, ..
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Appropriate provision has been made
in the Fitth Plan for programmes relat-
ing to publicity which will be imple-
mented by the media units of the Minis-~
try of Information & Broadcasting and
the State QGovernments, The pro-
grammes in the Fifth Plan are expected
to augment considerably the facilities
for pubbeity in rural areag and enlist
the support of the rural population for
formulation and implementation of the
Plan. Further, decentralisation of the
planning process and other measures
including preparation of district plans
and plans for tribal areas and hill areas
are expected to promote involvement of
large numbers of people in rural areas
Also, a Mimmum Needs programme 18
being included n the Fifth Plan. The
programme 1s likely to arouse the
mterest of a considerable number of
people 1n the rural areas and enlist
their voluntary participation in Plan
implementation,

ALLEGED COLIUSION OF POSTMEN IN
DELHI WITH CHEATS FOR STEALING
BANKS DRAFTS

4737 SHRI BISHWANATH JHUN-
JHUNWALA Will the Miumister of
COMMUNICATIONS be pleased to
state .

(a) whether some postmen mn Delhi
have been colluding with some cheats
and hclping them to steal bank drafts
from letter boxes.

(b) if so, the number of such persons
apprehended and the nature of punish-
ment given; and

(c) whether changes in conduct
rules are conteinplated where such
crime can be proceeded against speedily
and 1if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH) : (a)
and (b). No case of theft of bank draft
from letters posted in the Letter-boxes
Detht has been reported. However, a
few instances of fraudulent encashment
of bank drafts abstracted from unregis-
tered and registered dak during trans-
mission have come to notice. All these
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cases are under police investigation, So
far no P&T employee has been appre~
hended in these cases,

(c) There are adequate provisions in
the Acts and Rules for proceeding
against miscreants of this type.
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GROWTH OF INDIAN SECTOR

4740. SHRI K. S. CHAVDA : Will
the Minister of INDUSTRIAL DEVEx
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) the measures adopted by the
Licensing Committee to encourage the
growth of Indian sector of industry;

(b) the measures taken by the Licen-
sing Committee to reduce the hold of
the foreign sector on the industry; and

(c) the effect of these measures,
thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C, SUB-
RAMANIAM) : (a) to (c). The
Licensing Committee is guided by Gov-
ernment’s Industrial Policy in making
its recommendations on applications for
industrial licence. The Industrial Policy
Resolution 1956 continues to provide
the frame work to govern Govemr’nent’!
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policies for acltieving the objectives of
growth, social justice and self-reliance
m the industrial sphere. To tacilitate
the achievement of these objectives in
the context of the Fifth Plan, certain
modifications in the Industrial Licensing
Policy were announced in the Press
Note dated 2nd February, 1973 (cop.es
of which were placed on the Table of
the nouse as Annexure to the Lok Sabha
Unstarred Question No. 281 answered
on Zist February, 1973). Under the
revised policy, the foreign concerns are
expected to participatc in the 19 indus-
tnes listed in the appendix to the Press
Note. The items reserved for public
sector and the Small Scale Sector will,
however, be excluded. If the foreign
vompanies set up capacities in fields
other than those specified in the appen-
dix, they would be required to under-
take an export obligation of at lcast
60% of additional production (757% in
case of industries reserved for small
scale sector). The investment of foreign
coacerns will also be subject to ¢ ude-
lines on the dilution of foreign equity.

Under the foreign exchange regula-
tion Act all foreign companies having a
foreign share holding of over 40% are
required to obtain Government’s appro-
val for continuance of their activities.
This will provide Government an oppor-
tunity to review the working of these
companies,

It is difficult to make a precise assess-
ment of the effect of the above policy.

REVIEW OF IMPORT SUBSTITUTION

4741. SHRI K. S. CHAVDA : will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) the steps Licensing Committee
have taken to review the import substi-
tution and make it free for Indian sec-
tor to adjust it in their licensed capa-
city;

(b) whether Government propose to
announce some liberalised policy of
diversification for Indiaun sector, parti-
cularly to save foreign exchange by way
of import substitution; and
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(c) if so, the broad outlines of the
policy ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C, SUB-
RAMANIAM) : (a) to (d). It is the
accepted policy of the Government to
allow industrial undertakings necessary
flexibiity in their production program-
mes so as to enable them to diversify
into new lines of production including
import substitution items. Govern-
ment’s policy on diversification has been
announced vide Notification No. S.0.
98(E) /IDRA/29B,73/1, dated the 16th
February, 1973 (which is available in
the Library of the House), which has
allowed the facility for free diversifica-
tion to industrial undertakings other
than those covered by MRTP Act and
foreign majority concerns., Recently.
Government have also allowed machi-
nery mndustries full freedom for diversi-
fication of their production, within the
group of machinery industries and with-
in the overall licensed capacity of the
undertaking on the basis of a special
approval procedure. These facilities
will go to help not only towards fuller
utilisaton of existing fabricating and
design capacities but also in curtailing
the bill for import of capital goods.

TRANSFER OF TRCHNICAL STAFF IN
K.V.ILC.

4742, SHRI S. A, MURUGANAN-
THAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be
pleased to state :

(a) whether in Khadi and Village
Industries Commission, the technical
staff are liable to be transferred any-
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where in Iadia, while the administra~
tive staff arc likely to be transferred
within a 20 ie only;

(b) if so, tne facts thereof; and

(c) whether the Khadi and Village
Industri s Commussion will formulate a
ro'iy or transfer ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) : (a) and (b). The technical
staff, as well as the administrative staff
in the grades of Superintendent and
above belong to an All India Cadre and
are liable to be transferred anywhere in
India The munistenial staff who belong
to the State Cadre are liable to be trans-
ferred within the State.

(c) Docs not arise.

PRODUCIION OF POTASSIUM CHLORATE

4743, SHR1 S. A, MURUGANAN-
THAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state :

(a) the actual quantity of potassium
chlorate produced by the three facto-
ries in the country during 1972 and
1973 factory-wise;

(b) whether there was short-fall in
production during 1973; and

(<) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : (a) to (c). The production
of potassium chlorate during 1972 and
1973 factory-wise was as follows :—

Installed Productionduring

Name of factocy capacity 1972 1973

1. Western India Match Co. Ltd., Bombay 4200 1 4,460 4,187

2 Rarain re Chiomical & Mfg, Co. Ltd. Alwaye 750 759 749

3. mcnemw & !ndl Co:poration Memn: 430 49
514 5,649 5188
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The primary reason for shortfall i pro-
duction was the power cut imposed in
the States of Tamil Nadu and Maha-
rashtra which adversely affected the
production of potassium chlorate,

CoMPUTER CORPORATION IN PUBLIC
SECTOKR

4744. SHR1 S. A. MURUGANAN-
THAM : Will the Minister of ELEC-
TRONICS be pleased to state :

(a) whether Government have decid-
ed to set up a new Computer Mainte-
nance Corporation in the public sector;
and

(b) 1if so, the facts thereof and the
out lines of the programmes proposed
to be launched this year in this field ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, AND
MINISTER OF SPACE (SHRMATI
INDIRA GANDHI) : (a) and (b).
The proposal to set up a Computer
Maintenance Corporation in the public
sector is currently under consideration
of Government At prescnt, the main-
tenance and servicing of computers is
being done primurily by suppliers of the
machines, The cost of such maintenance
has been considerable and it 15 2xpected
that with increasing number of Compu-
ters m the country, there will be a
greater amount of foreign exchange out-
flow on providing maintenance and

servicing.

The proposed Corporation will look
after the maintenance and servicing of
all Computers imported from abroad
and also assist user-agencies in Systems
Engineering. All technological pro-
blems associated with computerisation
will also be dealt with by this Corpo-
ration, An out-lay of Rs, 1 crore has
been allotted in the Fifth Five Year
Plan for this purpose. During 1974-75,
a provision of Rs, 15 lakhs has been
made jn the Budget of the Department
of Electronics for starting initially two
centres in the country.
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Visir oF EXPERTS FOR PURCHASE OF
PLANT FOR KRRALA NEWS PRINT FROM
CANADA

4745, SHRI VAYALAR RAVI: wilt
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether a team of experts from
Hindustan Paper Corporation visited
Canada to finalise detailed specifications
and designs for purchase of plant and
machinery for Kerala News Print Pro-

ject;

(b) if so, the outhnes of discussions
they have held mn Canada and the detail
of orders for the delivery of items; and

(c) the time schedule by which these
items aie expected to be received and
to be installed ?

THE MINISTER OF STATE IN
THE MINISIRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : (a) Yes, Sir.

(b) Discussions took place on the
basic engineering work done by the
H'ndustan Paper Corporation in respect
of various items of machinery including
paper machinery. Enquiries were float-
cd on the basis of the specifications

agreed.

(c) Orders are expected to be placed
immediately after negotiations have
been completed in re-pect of various
offers received, The same is expected
to be finalised within the next 2-3
months.
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RECRUITMENT OF ENGINEERING
GRADUATEs TO Crass III posTs

4747. SHR1 S. D. SOMASUNDA-
RAM : Will the PRIME MINISTER be
pleased to state :

(a) whether a large number of Engi-
necring Graduates are recruited to
vanous Class 111 posts for which Dip-
loma in Engineering 1s the minimum
prescribed qualification 1in various Cen-
tral  Government departments and
undertakings; and

(b) o so, the reasons thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NI_WAS MIRDHA) : (a) The qualifi-
cations and experience required for a
post are usually prescribed with refe-
rence to the duties and responsibilities
as also the job requiremeonts of the post.
This being so, it is a fact that for
Various CLASS III posts, Diploma in
Engineering is prescribed as a minimum

i
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qualification. Persons possessing a high-
er qualification than the minimum pres-
cribed for the post, can also apply and
get appointed to such posts, as jong as
they are within the prescribed age limits
for the posts. Accordingly, a number
of Engineering Graduates get recruited
to various Class III posts for whmh
Diploma Engineering is the minimum
prescribed qualification in various Cen-
tral Government departments. As re-
gards public sector undertakings while
the position is broadly the same as stat~
ed above, no centralised information is
available,

(b) The reasons for Graduates ap-
plying for and being appointed against
Class III posts, for which Diploma in
Engineering is the prescribed qualifica-
tion is that the persons concerned have
been unable to secure higher appoint-
ments, for which Degree in Engineering
is prescribed as the minimum qualifica-
tion.

ENGINEERING GRADUATES WORKING IN
ENGINEERING DEPARTMENTS

4748. SHRI S. D. SOMASUNDA-
RAM : Will the PRIME MINISTER
be pleased to reter to the reply given to
Unstarred Question No. 2425 on 28th
November, 1973 regarding forwarding
of applications by various Departments
and state :

(a) whether the information regard-
ing the number of Engineering Gradua-
tes working in Engineering Depart-
ments in the posts for which minimum
qualification prescribed is Diploma in
FEngineering has been collected; and

(b) if so, the outlines thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA) : (a) and (b). The
requisite information called for from
various Ministries/Departments in Nov-
ember, 1973 has not yet been received
from all of them. The information so
far received is however given in the
statement attached.
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Name of Ministry/Department

Number of Engineering
Graduates Working
Against posts for which
Minimum  Educational
Qualification  Prescribed
is Diploma in Engineering

1. Ministry of Works & Housing
2, Ministry of Irrigation & Power
3. Ministry of Information & Broadcasting
4, Ministry of Tourism & Civil Aviation
5. Ministry of Transport & Shipping . .
6. Ministry of Heavy Industries .
7. Ministry of Commerce .
8. Ministry of Home Affairs
9. Department of Science & Technology
10. Department of Rehabilitation
11, Department of Atomic Energy
12. Department of Culture
13. Department of Supply
14. Department of Space
15. Department of Social Welfare
16. Ministry of External Affairs
17. Department of Banking
18. Department of Expenditure (le)
19. Department of Expenditure (Defence)
20. Department of Revenue and Insurance
21. Department of Public Enterprises .
22, Department of Food

23. Department of Community DeVelopment and Ooopemlon

24. Department of Justice .

25. Department of Legal Affairs .

26. Legislative Department

27. Department of Company Affairs
28. Planning Commission

29. Department of Statistics

30. Department of Steel

31. Department of Parliamentary Aﬁ‘airs
32. Department of Electronics

33, Department of Cabinet Affairs

34. Department of Personnel and A.R.
35. President’s Secretariat

3§. Prime Minister’s Secretariat .

37, Unien Public Service Commission ,

38. Department of Henith . . . .

39. Department of Eoonomic Allsirs ., .

765 in CP.W.D.
166 in C.W.&.P.C.
160
1
27
Nil
Nil
10

23 in DGS. &D.
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EQUAL OPPORTUNITY OF PROMOTION TO
THE HIGHER CADRE TO ALL ENGINEERS
AND DocTORS

4749, SHR1 S. D. SOMASUNDA-~
RAM : Will the PRIME MINISTER
be pleased to refer to the reply given to
Unstarred Question No. 3186 on 23rd
August, 1972 regarding change in the
administrative set up and state the deci-
sion taken regarding the suggestion of
AR.C. to unify grading structure, pro-
viding equal opportunity of promotions
to the higher cadre to all engineers and
doctors without class discrimination, and
recruitment source ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA) : The Administra-
tive Reforms Commission’s recommen-
dation regarding unified grading struc-
ture was considered by the Third Cen-
tral Pay Commission in making recom-
mendations about the revised scales of
pay. Government have already accept-
ed the recommendations made by the
Pay Commission in respect of Class 11,
Class 111 and Class 1V employees. The
Pay Commission in respect of Class II.
respect of the various Class 1 Services/
posts are under consideration of Gov-
crnment.

The present policy of staffing the
various posts in the Secretariat of the
Government of India does provide
equal opportunity to scientists/tehno-
crats /specialists, including the engineers
and doctors, to hold the higher posts in
Government, Such posts are filled on
the basis of the requirements of each
job and the suitability of the officers in
the field of selection to hold the same.
There is no reservation for any particu-
lar service to hold any specific post or
posts.

QUOTA FOR APPOINTMENT OF GRADUATE
AND NON-~GRADUATE JUNIOR ENGINEERS
TO THE GRADE OF ASSISTANT ENGINEERS

4750. SFRI S. D. SOMASUNDA-
RAM : Will the PRIME MINISTER be
vleased to reter to the reply given to
Unstarred Question No. 8046 on the
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25th April, 1973 regarding appointment
of Graduate and Non-Graduate Junior
Engineers to the Grade of Assistant
Engineers and state :

(a) the steps taken by Government
to finalise the matter regarding fixing
of quota of 50 : 50 for the appointment
of Graduate and Non-Graduate Junior
Engineers to the grade of Assistant
Engineers and to create a separate cadre
for Engineering graduates; and

(b) if the matter has not been fina~
lised so far the reasons for delay ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA) : (a) and (b). On
the basis of discussions held between the
Ministry of Works and Housing and the
Department of Personnel & A.R., a pro-
posal to discontinue direct recruitment
to the grade of Assistant Engineers for
a short period and for the promotion
of Junior Engineers to that grade on
the basis of seniority-cum-fitness to the
extent of 50 per cent and by limited
competitive examination for the remain-
ing 50% is under reference to the
UPSC. Certain other proposals made
by the Ministry of Works and Housing
m this connection are also under exami-
nation by the Department of Personnel
& AR. Since these involve several
legal and service aspects, it will take
some more time for the Government to
finalize the matter.

UNAUTHORISED ENTRY FOR FILMS
SHOWN TO M.Ps. AND MINISTERS AT
VIGYAN BHAVAN, NEw DELHI

4751. SARDAR SWARAN SINGH
SOKHI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether he had written letters to
all M.Ps. and Ministers on the 28th
February, 1974 about the films to be
shown exdlusively to them from 9th
March, 1974 to 14th March, 1974 at
Vigyan Bhavan;
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(b) whether the admission to the
auditorium was on the basis of mem-
bers’ Identty Cards and restricted to

two seats only;

(c) whether certain unauthorised per-
sons in large number were found occu-
pying the seats on the 10th March,
1974, at 6.30 P.M. and some M.Ps.

with their wives had to return; and

(d) if so, the action the Ministry
propose to take against the irresponsi-
ble officers who allowed such unautho-

rised entry to the Vigyan Bhavan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM

BIR SINHA) : (a) and (b). Yes, Sir

(¢) A large number of seats in the
Mamn Hall and Balcony of the Vigyan
Bhavan remained vacant till the show
was over A few persons conected with
the organisation of the show, including

ushers are generally permitted.
(d) Does not arise,
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Y™ 12 WY, 1973 W FHY
#feay famfeamg @ @k =gt =
sfafrqe SPX F wa@m;

(W) =1 = gaw N g™
et ¥ forrere i< sty Hfeew
foafremm ¥ e fawmr & o
W W &g agt § wgEr
¥ arfien & farg ongelt v
¥ svam # g oo
fieg wg;

T
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(7) wav gfom & Wsfta sl & fralt
g ¥ gome ¥ § W wr o
T GTeNY WY ¥av ¥ wufew w3
fear wmr §; A%

(%) war o gom feesr o,
IAT AW & aowd faw ® 5o
qEngsga a1 Aafy g,y v { vy
aw ) feg & fawfor 9T e
acialY stor &7

TR wATOG | I Hat (S qwo qWo
sfe) : (W) ¥ (%), wOOT W
I FEAAT F SIATC ST e 2gH
HTERT AT OF i Jor gaa forer
qreafa® AT ATTOMEL A & AT
ST AN Y AT FTCF XA AT AT
12-10-1973 % wevg  feaw faen-
frarn & wfsfeqg #fx @0 @™
ara &1 S g Agr & o wrew &
afafag & w1 o gF $TT A1)
HY ARHATET FET AT A TEE
wTewT , 91 s feaw favafaae
¥ thgw for fefie s ww g
07 off gra e #@ o g,
17-10-1973 %Y ZATEATE T 9 W
18-10-1973 %1 @fre Wiomme &
dfrr  wfgwfar oo o fremme
fear war a1 1 IO e asw gfew
A AT & " qEw & g |
T qEaT § wrd argy  gfeewr
ol aF NFE AG FET & 1 EQTAv
aran # fip oY ga UF eI HvdaTo
safen & 1 gfew g o gEaT STy
¥ quare A o ot ) gfs saw gfee &
Ja% faeg #1E wrweT AN T W
I ¥ & quew @ fear ww
ot qATET WA 4-10-1973 ¥
16-10-1973 aw femeflt & ok wdw
frra § sgr w1 ey g fwawd
e qfovr ¥ § gere xtw e
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CIA SPONSORED RADIO BROADCASTS

4753. SHRI PRABODH CHAN-
DRA : Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) whether Government’s attention
has been invited to the CIA sponsored
radio broadcasts; and

(h) it so, the names of countries
sites wherefrom such  broadcasts are
made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN) : (a) and (b).
Government do not have any specific
information regarding the alleged C.1.A.
sponsored broadcdiasts,

FORMATION OF A JOINT INDO-SOVIET
Stuny GRroup

4754. SHR1 INDRAJIT GUPTA:
Wil the Mmnter of PLANNING be
pleased to state :

(a) whether the Jomt Indo-Sovict
Study Group as envisaged 1n the Agree-
ment “on Cooperation between the Plan-
mng Commission of the Republic of
India and the State Planning Com-
mittec of the U.S.S.R, (GOSPLAN of
the U.S.S.R.)™ has since been formed;

(b) if so, the names of the members
of the Study Group from the Indian
side; and

(c) if no Study Group has so far
been formed, the reasons for delay in
setting up such a Study Group ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHI;I MOHAN DHARIA) : (a) Not
yet, Sir.

(b) Does not arise.

(c) The work programme of the
Study Group has been discussed bet-
ween the two sides as a result of which
detailed proposals are being formulated.
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Members of the Study Group will be
nominated in the light of the detailed
work programme agreed between the
two sides,

SMUGGLING BUSINESS IN ESSENTIAL
COMMODITIES IN BMHAR

4755. SHR1 RAMAVATAR SHAS-
TRI: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are aware
of the smuggling business in esscntial
commodities in the State of Bihar, under
the protection of a Section of Govern-
ment Officials and the agencies respon-
sible for preventing smuggling; and

(b) if so, whether Central Govern-
ment will be rcady to make an enquiry
mnto this business through CB.L. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) and (b).
The information is being collected from
the authorities concerned and will be
laid on the Table of the Lok Sabha on
1ts receipt,

TriB\L DEVELOPMENT BLOCKS FUNC-
TIONING IN KARNATAKA

4756. SHRI D, B. CHANDRA
GOWDA :

SHRI G. Y. KRISHNAN :

Will the Minister of HOME AF-
FAIRS be plcascd to state :

(a) the names of the Tribal Develop-
ment Blocks functioning in the State of
Karnataka in which facilities have been
provided for the Scheduled Tribes and
Scheduled Castes tor Industrial Training
Institutes, Polytechnics, Engineering and
Medical Colleges; and

(b) the number of students in each
institute under training at present and
the facilities provided to these commnmu-
nities by the Government in the State of
Karnataka ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN) : (a) ’l‘lmz
are at present three ad hoc Tribal
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Development Blocks and one double
ad hoc Tribal Development Block com-
prising six taluks in all. Their names arc
given below :—
T. D. Block
1. H. D. Kote
Nagerkole
Somwarpet
Double ad hoc T.D. Block
Udipi
Karkal
Belthangadi

EJJ !J

Under the T. D. Block Budget, there is
no provision for opening of Industrial
Training Institutes, Polytechnics Engi-
neering and Medical Colleges.

(b) Does not arise.

COMPLAINT REGARDING SCHOLARSHIPS
TO SCHEDULED CASTES CANDIDATES FOR
STUDIES ABROAD

4757. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
3213 dated 14th March, 1973 and No.
4987 on 28th March, 1973 regarding
scholarships to Scheduled Caste candi-
dates for studies abroad and state whe-
ther any complaint in this regard has
been lodged with the Ministry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F. H, MOHSIN) : A represen-
tation was received from a rejected can-
didate for reconsideration for the award
which could not be agreed to.

PRODUCTION OF PROTEIN CONCENTRATES
FOR ANIMAL CONSUMPTION

4758. SHRI R, N. BARMAN : will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

(8) whether |India, like Britain,
France and Japan has aiso been carry-
ing out experiment to produce Protein
concentrates made from Petroleum
which are said to be useful for animal
consumption;
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(b) if so, the results of such experi-
ments; and

(c) by what time the plants to pro-
duce the concentrates made from petro-
leum will start functioning in the coun-
try ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C, SUB-
BRAMANIAM (a) Yes, Sir, Studies
on the production of protein concentra-
tes from petroleum hydro-carbons are
being carried out at (i) Indian Institute
ot Petioleum (IIP), Dehradun and (i1)
Regional Research Laboratory (RRL),
Jorhat,

{(b) and (c). Tests on pilot plants
standardising the conditions for produc-
tion of protein concentrate are continu-
ing. However, continuous production
for prolonged trials on {eeding and
acceptability trials on animals and to
check toxicity of the product will have
to be continued for some years before a
commercial plant could be established.

SETTING UP OF A TRIBAL DEVELOPMENT
CORPORATION IN ORISSA

4759. SHR1 GAJADHAR MAJHI :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose to
start Tribal Development Corporation n
the State of Orissa for the devclopms -t
of backward areas in the State; ard

(b) it s0, the facts thereol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F. H. MOHSIN) : (a) and (b).
There 15 no proposal to start a new
Tribal Development Corporation. In
1972 Onssa State Tribal Development
Co-operative Society Ltd. was constitut-
ed which has covered 10 out of 13 dis-
tricts including 3 schedu'ed districts,
Fourtecn branches have been opened so
far and 242 fair price shops-cum-pro-
curement centres are functioning under
those branches. In the Fifth Five Year
Plan the entire area having more than
50% tribal concentration will be cover-
ed by tribal development projects, The
sub-Plan and projects are being formu-
lated.
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CENTRE POR TRAINING CANDIDATES FOR
CENTRAL ENGINBERING SERVICE
EXAMINATION

4760. SHR] M. S. PURTY : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government have estab-
lished certain Centres to train students
for appearing at the Central Engineering
Services Examinations, so that the posts
reserved for Scheduled Castes and Sche-
duled Tribes could be filled up; and

(b) it so, the location of these Cen-
ties and the number of candidates to be
trasned, the period, expenses and other
facilities Government have decided to
previde for the trainees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) Yes, Sir.

(b) Two such Centres have been set
up in January 1974—one each in Moti-
lal Nehru Regional Engineering College,
Allahabad, and Regional Engineering
College, Tiruchirapalli. These are all-
India Institutions and candidates are ad-
mitted on merit basis. The intake of
the candidates 1in each Centre has been
fixed at 40. The period of training,
according to the scheme, is 8 months.
The entire expenditure on tuition, board
und lodging of the trainees is met by
Govirnment. Medical and library facili-
ties are also available to the trainees.

FAYOUR SHOWN ro JAYSHREE CHEMICALS

sy LD.B.1
4761. KUMAR] KAMLA KU-
MARI : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND

SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether any decision has been
taken in the case of the favour shown
to Jayshree Chemicals by Industrial
Development Baok of India; and

(k) if so, the facts thereof, and if
not, the time by which the decision is
likely to be taken ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) and (b). The
matter is being investigated by the Com-
mission of Inquiry on Large Industrial
Houses (Sarkar Commission). This is
one of the several cases under investiga-
tion by the Commission. The inquiries
in these cascs are in different stages and
it is not possible to indicate any time
limit.

FACILITI ES PROVIDED TO ALLIANCES OF
YouNG ENTREPRENEURS

4762. SHRI S. N SINGH DEO:
Will the Mimster of INDUSTRIAL
DEVELOPMENT AND SCIENCE

AND TECHNOLOGY be pleased to
state :
(a) whether certain facilities are

given by the Small National Industries
Development Corporation Ltd. and
other organisations of the Ministry to
the Alliance of Young Entrepreneurs, a
private organisation of Delhi; and if so,
the outlines thereof;

(b) whether any grant is also given
to that body and if so, the amount
thereof during the last three years, year-
wise;

(¢) the names of the office-bearers
and the functions of the Alliance;

(d) whether the Alliance submits any
report to Government; and if so, the
outlines of the reports; and

(e) whether Government keep any
check on the activities of this body; and
if so, in what manner

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR REHMAN
ANSARI) : (a) Assistancg is offered
to the National Alliance of Young En-
trepreneurs in the form of furnishing
technical and programme information,
participation in Seminars and group
discussions organised by them, ete.

(b) No, Sir.

(c) A statement showing names and
address, occupation and designation of
the members of the Central Executive
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Committee of the National Alliance of (4) To establish contact between

Young Entrepreneurs is attached. The
following are some of the important
functions of the National Alliance of

individual entrepreseurs and
administrative authority.

Young Euatrepreneurs :— (5) To organise the research cells

(1) The expansion of industrial
base throuh  wide-spread
entreprencurship,

(2) To disseminate information re-

and to help to keep entrepre-
neurs upto-date with deveolp-
ments in advanced countries
of the world; and

garding available industrial op- (6) To organise technical assistance
portunities and to inform peo- programme.

ple on matter relating to eco-

nomic activity of the nation. (d) and (c). As the National Alli-

(3) To assist expeditious mmple- ance of Young Eotrepreneurs is a pri-
mentation of industrial pro- vate organisation, it is not required to

jects through securing co- submit

any report to the Government

ordination of efforts on the nor is it considered necessary to keep

part of various agencies. any special watch on its activities.
STATEMENT
Statement showing names, addresses, occupation and designation of the present members
of the Central Eecmive Commitiee
% Name— Address QOccuputicn Designation -
0.
1. K. Ra1 , . . . C-192, Defence Industry Prewident
Colony, New Deih:
2, Chakradhar: Agarwal ., H/4, Hauz Khas, Agro-Industry  Secictary
New Dethi-16 General
3. C.S Desar 4, Ahmed Chambers Industry Member
Appollo Bunder,
Bombay.
4, Yusafah Tyebah 75, Sarang Street, Industry Member
Bombay.
5. Rajendra Pandit . . Ramknshan Niwas, Industry Member
SetalwadRd,Nepean
Sea Road, Bombay.
6. K. B. Roy . 1, Janpath, Metro Industry Member
Bldg , New Delhi.
7. Prtam Goel . . . C-192, Defence Induatry Member
Colony,NewDelhi.
8, K. K. Mod1 . . Modi Rayon Mills Industry Member
Ltd Modinagar
9. Anil Salgaocas . Pool Base 14 Industry Member
Vascode Gams, Goa
10, V. K. Shah . . . Chetan, Marine [ndustry Member
Drive Bomay.
11. H. H. Visendra Singhiji Kusumvilas Palace, Industry Member
Chhota Udaipur.
12. D. P Hariani . . Indl Co. Industry Member
) Worli, my-n.
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SPEECHES OF THE CHIEF MINISTER OF
GUJARAT FROM A IR, AHMEDABAD

4763 SHRI P G MAVALAN.
KAR . Wil the Mister of INFORMA-
TION AND BROADCASTING be
pleased to state

(a) whether the Chief Minister of
Guijarat prior to lus stepping down from
his office on Saturday, the 9th February,
1974, spoke on the AIR, Ahmedabad
during the popular upsurge from 10th
January to 9th February, 1974,

(b) 1t so, the number and nature of
the appeals, speeches and statements
broadcast by the said Chief Mimster;

(c) wtehher he tried to use AIR for
his personal or party or Governmental
purposes and for publicity thereby did
damage to the credibility of AIR among
the public, and

1d) steps taken by AIR to correct
and remedy the situation 7

THF DEPUTY MINISTFR IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAV
BIR SINHA) (a) Yes, Sir

(b) He spoke thrice on the AIR on
the 12th, 23rd and 27th January 1974,
appealing to the people to eschew vio
lence, help m tackhing anti social ele
ments and maintaining law and order

{c) No, Sir
{d) Does not arise

!

FPANANCIAL ASSISTANCE FOR CONSTRUC-
TION OF BUILDING FOR UNION OF WORK-
ING JOURNALISTS IN BANGALORE

4764 SHRI G Y KRISHNAN
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

(a) whether the Umon Government
has granted financial assmistance for
building, proposed to be built by Karna-
taka for the Union of Working Journal-
ists in Bangalore, and

(b) if so, the assistance gwen and
the time by which this burlding is hkely
to be completed ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) Yes, Sir

(b) Government will consider rent-
ing space in the bulding as and when 1t
15 ready

qreat qeta QiwArafa § derare W
TRy

4765. st WA fag dtgw @ ww
o 9T ¢ I T g AT R

(%) W Aoraar qwawiT FATH
fert afear #7 oome feer SEem,
L1,

(=) =0 wmafy & sw T o™
Tw foaw amfer 297

TYHN HATHA § T way (o g
aifan) (F) or=ey  gEedlw
AT FT G IS AT GET
s &1 fa=r g7 f derrgEaTen
T FE-NIT & ohaeiy gEe
andT 7@ 4 wfE s & fafwr
o ¥ gt wgeaqet  fasoame
¥ dw  yweagd wEe,
FAT &7 AT vwfow =T WM,
forr wife T e gwghe & @
g =tfer fr wRdlg  waegEeT &
afmem s 9 W T
IR FIA T wgfa qgT TATE |
gt v e & wwe W
afraae 1v fex WY wTew & Qe
wife reaeey aAi At d fs
gfaw ¥ wfuw T wawd T T
% | ¥ @Iy § ag varn Ifew
gt fir T s w1 Wi e
9T AT ¥ FIR ¥ g
wriw, adt aur aefaanl fawrd &
ware G fawrg 3 grafrag afaommn
* gavir  sAww 260 W Fniew
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aretor qficare ot ardd | @ sfafonr
gwl, ® §OwWr 32.50 W@ ¥
33.50 v aafwgal = afaforr
VMR AFELAAT 33 ¥ 34 @ /WL
w1 afgw QWM N Y FHA 1 @
wwfas § 5 o & frarae §
et i & WY fafiwew ¥ ag qav
yEafsy  dal, o, qEEE Javsl
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AR wfrwr e ARy fEt F QomT
AT R |

(%) 3ng, Terr arat Sran® & aRpETC
1971 Y wriErd & (0-14 o
T & il ) gRewl) ¥ e
9T 1974 AR 1979 (9wt quadiy
AT & WTOW A1 e & ad) §
uW g9 (FTH F oW g & W0
foe) & san e soere o —

1974 74T 1979 | 57 T & g

(e W ®Y)
(z= wrer &)
FreYor L s qqU MR
a7
ey ®Y Wr 9w w0 Sk gw w WR
1974 121.2 27.1 148.3 31.2 3.6 34.8 152.4 30.7 183.1
1979 135.5 30.7 166.2 37.3 4.3 41.6 172.8 35.0 207.8

IR F AR IAT 177 G
wfgal st swmf afg § s
qratdY QYoAT srafy F groew | I,
A MR, T &fvor TAmT (TEA &
FH JORTAT AA) FT TEH ¥ AAT AT
W Al W gfeRfaT g |

UNEARTHING OF A SrLr-CONTAINED
ORONANCE FacTory NEAR MONGHYR,
BIHAR

4766. SHR] JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the police have recently
unearthed a  private self-contained
ordnance factory, with capacity to
manufacture various types of weapons,
including guns, revolvers, etc. near
Monghyr, Bihar; and

(b) if so, the facts thereof and Gov-
ernment’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI1 F. H. MOHSIN) : (a) and (b).
The information is being collected from
the State Government and will be laid
on the Table of the House.

ConvirsioN ofF CoaL INTo Liquip FUEL

4767. SHRI R. V. SWAMINA-
THAN :
DR. LAXMINARAYAN
PANDEYA ;

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether 11 member Russian
team has suggested conversion of coal
into liquid fuel; and

(b) if so, whether the Singrauli coal
fields in Madhya Pradesh are claimed to
be well-suited for the manufacture of
synthetic petrol; if so, the steps being
taken to exploit these resources for the
purpose ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C SUB-
RAMANIAM) © (a) The report of the
Russian Team is awaited Government
1s not, however, aware, at this stage, of
4nv such suggestion made by the Team.

(b) In view of the position stated
ghove, it 1s not possible to say anything
about the switabilitv or exploitation of
the Singrauli coal mine for the produc-
tion of synthetic petrol

wrEE  Aafe qAra f AR a7 W
nez wdn § g Y ofwe afew

4768 st oW W wwi
F97 qg wAY I TAT F ¥ FE

(¥) 7 gzw ¥ z=x I9A
AT, NN AT Arfz AU T ATA-
& O X ferd qrfeeAY s ot
at ¥z 12 2 faaF qmerEf 7 ooafy
e Er AT § A7

(=) 7a safeagr &1 fewFsA T
7o Ff% favr oraqEt F @ @ F, =
TFraamgl §Y 0F ¥ Aaay iy § 27 I
fro s ?

TR qATAT | I3 WA (2 qFo q¥o
Aighew)  (7) o« (@) ganoafaq
Tt ar T ¥ 41T qGr 9z 97 @ 4y
JTAAY

Bt ACK-MARKRETING OF CEMINT IN
DFLHI

4769 DR H P SHARMA Wil
the Minister of INDUSTRIAlL DEVE-
L1OPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) whether Government are aware
that the black-marketing in cement 1s
rampant m Delhi wherewn this commo-
ditv 1s being openly sold with impunitv
at about 100 per cent above the fair
price fixed by Government;

{b) f so, the circumstances leading
to such a situation, and
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(c) the steps bewng taken to ensure
adequate supplies of cement to genume
consumers m Delht ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C SUB
RAMANIAM) (a) amd (b) Reports
have appeared from time to time of un-
social elements exploiting the situation
of shortage of cement due to loss of
production as a result of power-cufs, in-
adequate coal supples, non-availability
of wagons etc According to the infor-
mation furnished by the Dellh Adminis-
tration, 8 cases of seling cement in
black market have been registered by
the Dclhi Police and 11 persons were
arrested 1n that connection

(c) Cement 1s an Essential Commo-
dity under the Essential Commodities
Act To ensure equitable distribution
of available supples, the Delht Admi-
nistration 15sued an order under the
Essential Commodities Act on the 12th
July, 1972 to control sale of cement by
stockists and introduced permit system
with effect from 16th November, 1972
under which 90% of stocks of cement
are sold by the stockists against permits
1ssued by the Delm Administration and
remaming 10% 1s sold without permits
to small consumers on first come first
served basis

SENDING OF DOCtUMENTARY FitM o~
NETAJI BY SHRI ASHI, MUKHERJEE TO
ForeiGn COUNTRIES

4770 SHR: SAMAR GUHA Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state
whether the documentary film on Netay
by Shri Ashis Mukherjee will be sent to
Bangladesh, Burma, Malaya, Singapore,
Thailand, Cambodia, Afghamsthan,
Nepal and other countries 1n Asia and
also to East and West Germanv and
Japan for display n their ciema
houses *

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) Fims are exported
when buyers are available. Efforts will

be made to export the film.
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it & e safewr ofae st

4771, st orTRTEO® AN : W
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SWINDIING oF CEMENT  FROM  THE
OFfict or DEint  DIVELOPMENT
AUIHORITY AND IpGaH 1IN O1D Dirwn

4773 SHR!I R N BARMAN Wil
the Ministcr of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOL OGY be pleased to statc

(a) whether a racket of swindling of
cement stock worth Rs 4 lakhs from a
store of the Delhi Development Autho-
nty and Idgah in Old Delhi has been
unearthed, and

(b) if so, the actioa taken to pumsh
the guilty officials ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) (a) No, Sir

(b) Does not arise

INVESTMENT IN  NATIONAL RUBBER
MANUFACTURING LTD. AND INCHEK
TYREs LD, CALCUTTA

4774 DR RANEN SEN. Wil the
Mmster of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state the total
Government nvestment upto date in
National Rubber Manufacturing Limited
and I;:chek Tyres Limited, both of Cal-
cutta
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B
RANA) : As on 31-3-1973, no invest-
ment has been made by Government in
the share capital of Lh'ld/l. National
Rubber Manufacturers , and Inchek
Tyres Ltd. However, a statement show-
ing the mnvestments by LIC, U.T.L
and I.P.B.I. etc. in the share capital of
these companies as on 31-3-1973 s
attached.

STATEMENT

Investments made by Life Insurance
Corporation, Unit Trust of India, Indus-
trial Development Bank of India Ltd.
ctc in the share capital of M/s. Natio-
nal Rubber Manufacturers 1.td. and
Inchek Tyres Ltd. as on 31-3-1973 are
given below :

National Rubbe) Manufacturers Lid.

Figures 1n lakhs

Equity  Preference
LIC 3031 106
u.T1 . 15 15 076
Nat:onahsed Banks 0 40 0-08
Insurance Companies 4 71 025

Inchek Tyres I td

Lc 749 10 0
IDBI — 49
UTL . 9 36 -
Nationalised Banks 113 —
Insurance Companies an —_—
West Bengal

Financial Corpn. -— 490

ALLOCATION TO DELHI ADMINISTRATION

FOR VARIOUs PROJECTs FOR HARIJANS
AND SCHEDULED CASTE

4775. SHR1 RAM BHAGAT PAS-
- WAN:

SHRI RAM PRAKASH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether nearly Rs, 21 lakhs allo-
Cated to Delhi Administration for vari-
ous projects for Harijans and Scheduled
Castes during 1973-74 have remained
unspent; and
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(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) No, Sir.
The provision of Rs. 29.46 lakhs (in-
cluding post-matric scholarships and im-
provement of Harijan basties) in the
Revised Budget Estimates for 1973-74
for welfare schemes of Scheduled Castes
and other Backward Classes implement-
ed by the Delhi Administrations is ex-
pected to be spent in full by the end of
the current financial year ie. upto
31-3-1974.

(b) Does not arise.

ENQUIRY INTO STUDENTS DISTURBANCES
IN PunyaB UNIVERSITY, CHANDIGARH

4776 PROF NARAIN CHAND
PRASHAR + Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether Government are aware
of serious disturbances which took place
in the Punjab University, Chandigarh in
the month of January, 1974 and #f so,
the nature thereof;

(b) whether Government
quired into the matter
and

have en-
independently;

(c) if so, the findings thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) (a) Yes, Sir.
According to the report of Chandigarh
Admunistration, about 3,000 students of
Punjab University held a rally in the
unwversity campus on the 2Ist January
1974 morming in defiance of prohibitory
orders under Sgction 144 Cr.P.C. They
shouted slogans against Government,
damaged univeysity property and indulg-
ed in heavy brick batting on the police
party present near the campus. Police
used tear-gas and lathi-charge and con-
trolled the situation. 20 rioters were
arrested.  On subsequent assurance of
good behaviour by the student repre-
sentatives, prohibitory orders were with-
drawn and normal functioning of the
university was restored on the 1st Feb-

ruary, 1974.
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(b) No.
(c) Does not arise.

CoNsSTITUTION OF A COMMISSION TO
REVIEW THE PROGRESs MADE IN USE OF
OFFICIAL LANGUAGE

4777. SHR1 S. C. SAMANTA : Will
the Mmister of HOME AFFAIRS be
pleased to state the steps being taken to
constitute a Commission to review the
progress made in implementing the pro-
visions of the Constitution in so far as
the use of official language of the Union
for official and other purposes is con-
cerned ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : No such proposal is under
consideration,

NUMBER OF HOSTELS FOR SCHEDULED
CASTES/SCHDULED TRIBES IN BIHAR
StATE

4778. SHRI M. S. PURTY : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government have ex-
tended the facilities of Hostels for the
Scheduled Castes and Scheduled Tribes
boys and girls in the State of Bihar; and

(b) if so, the member of hostels and
students in the State, district-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN) : (a) Yes, Sir.

(b) Information is being collected
and will be laid on the Table of the
House.

FACILITIES PROVIDED 1O STUDENTS OF
SCHEDULED CaASTES/TRiBES LivING IN
HosTeLs IN ORissA

4779. SHR] GAJADHAR MAIJHI :
Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) what are the facilities
by Government to the students of Sche-
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duled Castes and Scheduled Tribes liv-
ing in the hostels;

(b) whether Tribal students in these
hostels are not provided with proper
utensils, furniture and library facilities
particularly in the State of Orissa; and

(c) if so, the reasons therefor and
the steps Government have taken to
make all these facilities available to the
students of these communities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) to (c).
Information is being collected and will
be laid on the Table of the House.

FunDs FOR SoCIAL WELFARE SCHEME IN
GUJIARAT

4780. SHRI P. M. MEHTA : Will
the Minister of- PLANNING be pleased
to state :

(a) whether Gujarat State has not
been provided with sufficient funds for
the social welfare scheme to be under-
taken in the Fifth Five Year Plan;

(b) if so, the allotment proposed to
be made to the State Government in thts
regard;

(c) whether the State Government
had asked for more funds and had pro-
posed to the Urion Government certain
programmes to be taken up by the State
Government during the Plan; and

(d) if so, whether Union Govern-
ment did not approve of the same and
allotted less amount for the social wel-
fare scheme in the State and if so, the
reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR] MOHAN DHARIA) ; (a) to
(d). The Gujarat Government had in
their draft Fifth Plan proposed an out-
lay of Rs. 100 {akhs under the Social
Welfare Sector. The outlays for the
States for the Fifth Plan are yet to be
finalised.
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ALLEGED SaTi COMMITTED IN RaJAs-
THAN AND MADHYA PRADESH

4781, SHRIMATI ROZA DESH-
PANDE :

SHRI D. B.
GOWDA

Will the Minister of HOME AF-
FAIRS be pleused to state :

(a) whether four women are alleged
to have committed ‘Sati’ in Rajasthan
and Madhya Pradesh during the last
ten months;

(b) if so, the facts thereof;

(¢) the action Government had taken
to curb this when first ‘Sati’ was com-
mitted; and

(d) the reasons for its failure to do
so ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) to (d).
The required information is being ob-
tamned from the Governments of Rajas-
than and Madhya Pradesh and the same
will be laid on the Table of the Lok
Sabha on its receipt.

CHANDRA

DIRECTIVE TO NATIONAL INSTITUTE OF
OCEANOGRAPHY FOR O1L EXPLORATION

4782. SHRI PURUSHOTTAM KA-
KODKAR :
SHR] P. GANGADESB :

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether Government have asked
the National Institute of Oceanography,
Goa to give greater importance to the
exploration of oil resources from the
sea bed; and

(b) if so, whether the Institute has
started work ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) Marine Geologi-
cal and Geophysical studies of the seas
around India form part of research and
development projects of the National
Institute of Oceanogeaphy (NIO) Goa.
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These projects have a strong bearing on
the assessment of mineral resources in-
cluding oil of the sea bed. The Institute
is at present making laboratory analysis
of the mineral content of the Core sam-
ples obtained from the sea bed.

(b) The Institute will be taking up
a number of field oriented projects of
mineral exploration of sea bed as soon
as the ocean-going research vessel of the
Institute, which is at present undergoing
modifications at Calcutta, is ready for
operation,

DALMIs INSTITUTE OF SCIENTIFIC AND
INDUSTRIAL RESEARCH

4783. SHRI A. K. M. ISHAQUE :
Will the Minister of SCTENCE AND
TECHNOLOGY be pleased to state :

(a) the amount paid by Government
to thg Dalmia Institute of Scientific and
Industrial Research during the years
1971, 1972 and 1973; and

(b) the result of the research so far
done at the Institute ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) Dalmia Institute
of Scientsfic and Industrial Research has
not received any grant from the Govern-
ment of India during the years 1971,
1972 and 1973.

(b) Dalmia Institute of Scientific Re-
search has not yet come into being phy-
sically, so the question of the results of
research done so far will arise only when
the institute is established and it takes
up research activities.
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Use OF SAND FOR INDUSTRIAL PURPOSES

4785. SHRI P. R. SHENOY: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the sand found in the
beach of Coastal Karnataka can be used
for industrial purposes;

(b) if so, the industries using this
sand at present; and

{¢) the number of partics who ob-
tained lease and also applied tor lease
to remove this sand and the names of
the parties ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) to (c). The infor-
mation is being collected from the State
Government and will be laid on the
Table of the House.

BSTABLISHMENT OF LEATHER ORGANISA-
TION

4786 SHRI GAJADHAR MAIJHI :
SHRI G. Y. KRISHNAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state ;

(a) whether Government plan to
establish a Leather Organisation in the
country;
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(b) if so, whether Government have
worked out details of a system by which
equipment clearance for the leather in-
dustry would be done in an automatic
way; and

(c) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA):
(a) Yes, Sir.

(b) and (c). Government have pre-
pared a list of machinery which is not
indigenously available and which may
be required by leather units, There is
no necessity to get indigenous clearance
from D.G.T.D. in respect of import of
machinery included in this list. A re-
vised hist will come into effect from 1st
April, 1974,

INDUSTRIAL PrROJECTS IN TAMIL NaDpU

4787. SHRI R. V. SWAMINA-
THAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state :

(a} the names of industrial projects
which will be set up in Tamil Nadu this
year during Fifth Plan;

(b) i so, the areas wherc such type
of industrial projects will be set up; and

(c) the total amount to be spent for
the Fifth Five Year Plan for setting up
industites in the Tamil Nadu State ?

THL MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : (a) to (c). The names of
Central Industrial & Mineral Projects
to be set up during the Fifth Plan in the
various States, including Tamil Nadu,
alongwith their locations and outlays (to
the extent decisions have been taken)
are indicated at pages 151—155 (Vol
11) of the Draft Fifth Plan Document,

A10MIC POWER STATION IN TAMIL
Nabu

4788. SHRI R. V. SWAMINA.

SHRI V. MAYAVAN :

Will the Minister of ATOMIC
ENERGY be pleased to state :
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(a) whether work on the Atomic
Power Station in Tamil Nadu is behind
schedule;

(b) if so, thc reasons therefor; and

(c) the steps being taken to complete
the work on schedule ?

THE PRIMEB MINISTER, MINIS-
TER, OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONIC AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHTI): (a) and (b) The construc-
tion work on thc atomic power station
at Kalpakkam in Tamil Nadu s hehind
the schedule originally envisaged. The
main reasons for this are as follow -

(i) Delays in the delivery of
cquipment by foreign as well as
Indian supplicrs,

Delays due to various techni-
cal problems encountered dur-
ing construction;

(i)

Delays due to efforts made to-
watds mdigenisation

(iii)

(1v) Delays due  to power cuts,
shortage of construction mate-
rialy ete

Bfforts are heing made to ensure car-
ly completion of the Station through ac-
uvely developing the capabihity of indi-
gemous manufacturers  hy  providing
them technical know-how and by asso-
cating depastmental experts  at  all
stages of production to monitor pro-
gress and give fechrical advice wherever
0

INDEBTID VESS AMONG TRIBAIS AND
SCHIDULE CASTEg IN VARIOUS Bl OUKS
IN KERALA

4789, SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
HOME AFFAIRS be pleascd to state :

() whether Qemtral Government
have asked the State of Kerala to col-
fect the extent and nature of indebted-
Gk Carh, o bl
the St the various blocks in
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{b) if s0, the findings thereof: and

{c) the steps taken by Government
to give rehef to these communities in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and (b).
No, Su However. a limited survey on
the cconomic condition of the Peniyans
ol Wynad was conducted which reveal
that about 36 of tnibal households are
m dcht  Houschold expenditure and
expenditure on ccremonials account for
68¢; of the loans.

(¢) During the Fifth Five Year Plan,
1t 15 envisaged to have Sub-Plans for the
Tiibal Arcas und cover these areas by
Integiated Arca Development Projects.
One of the important programmes under
this Scheme will be the provision of
Ciedit and Marketing facilities to  the
Tribals,

EnmpProaMinT  FOR EpucaTED UNEM-
rroven in Krrary IN FIeTH PLAN

4790 SHRIMATI BHARGAVI
THANKAPPAN | Will the Minister of
PLANNING be pleased to state :

(a) whether any suitable measurcs
have been waken to solve educated un-
employment problem in the State of
Kerals by the end of Fifth Five Year
Plan; and

(b) 1f so, the target fixed for provid-
g employment  n 1974-75,  1975-76
and 1976-77?

THF MINISTFR OF STATE IN
THE MINISTRY OF PLANNING
(SHR] MOHAN DHARIA) : (a) Solv
mng the problem of educated unemploy-
od has been kept in view by the State
Government while preparing the Fifth
Five Year Plan However, no precise
cstimates ot job opportupities, direct as
well as indirect, which are hkely to be
created for the educated unemployed
are available.

{b) No targets have been fixed for

providing employment in the
197478, 1975-76 and 1976-77.
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VIOLATION OF INSTRUCTIONS REGARDING
RPSERVATION IN SERVICES FOR SCHE-
PULED CASTES AND SCHEDULED TRIBES

4791 SHRI M S. PURTY :
SHRI GAJADHAR MAJHI :

Will the PRIME MINISTER be
pleased to state :

(a) whether Central Government
have col'ected information from the
States about those officials who had vio-
lated Government’s instructions regard-
ing reservation in services for Sche-
duled Castes and Scheduled Tribes;

{b) 1If so,
wise; and

the facts thereof, State-

(c) whether Government propose to
open a special cell in the appointments
department to supervise the implemen-
tation of its decision 1n this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : (a) No, Sir. This 1s the
concern of the respective State Govern-
ments.

(b) and (c). Do not arise.

. SUPPRESSION OF INPORMATION BY
ForeioN FirMs IN GETTING C.O.B
LICENCPS

4792 SHRI K. S CHAVDA - will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

{a) whether a number of complaints
have been received that C.0.B. licences
were issued to foreign majority firms
and larger houses during the last three
years without proper consideration and
without ascertaining whether the capa-
city was actually achieved or effective
steps taken before the crucial date; and

(b) whether Government will review
these licences and take action against
the units who had furnished false infor-
mation or suppressed material infor-
mation from the Licensing Cemmittee 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) and (b). C.O.B.
licences were issued on the basis of cer-
tain criteria land down for that purpose
But certain general allegations in regard
to the nsue of COB. Licences have
been made. Specific complaints, if any.
will be looked into with a view to taking
appropriate action, as found necessary

ErFrcT Or STOPPAGE O DIVERSIPICA-
TION OF INDIA SECIOR

4793. SHRI K S. CHAVDA : will
the Mumister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state °

(a) whether the stoppage of diver-
sification for Indiam sector has adversly
affected the growth of Indian sector of
Industry wnce 1970; and

(b) 11 so, the steps Government pro-
pose to take in the matter ?

THE MINISTER OF INDUS1-
RIAL DEVELOPMENT AND SCl-
ENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM) . (a) and ().
The faciities for free diversification
have not been stopped. However. these
liberalinations in respect of large houscs
and foreign majority concerns were with.
drawn in 1970 when Government
brought all the activities of these con-

- cerns under licensing provisions. The

position has remained unchanged since
then. Government’s present policy on
free diversification was announced vide
Notification No S.0.98(E)/IDRA/29B/
73/1 dated the 16th February, 1973
(which 15 available 1n the Library of the
House), which has allowed the facility
for {ree diversfication to industrial
undertakings other than those eovered
b, the MRTP Act and the foreign
majority concerns.
DEPUTATION FROM TRIBALS OF ASSAM
AND TRIPURA

4794. SHRI BUTA SINGH : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(s) whether various deputations of

Tribals from Assam and Tripura smet
the Union Governmest in recent past;
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{b) 1t so, what were thesr main de-
mands, and

(¢) Government’s reaction thereto ’

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) to (c)
On the 16th December, 1973 some re
presentatives of the Plains Tribals Coun
cil of Assam personally presented to the
Union Homc Mimster a memorandum
complarmng against rauds of villages by
police and C R P, indiscriminate arrests,
beatings and application of MISA on
the members of the Plains T'ribals Coun-
cl of Assam and Bodo Sahitya Sabha
wnd failure of the State Government to
mplement their own decision recogm
sing the Bodo language av the medium
of mstruction upto the secondary stage
ot education

According to imnformation  received
from the Government of Assam, nine
persomns detamed under MISA were sub-
sequently relcased Arrests of persoms
in connection with PTCA movement
were made bv pohice trictly 1in accor-
dance with the procedure and lawful
powcrs given to them for mamntenance
of law and order No casc has comc
to the notice of the State Govermment
where the action of the police was
found to be vindictive or where arrests
were made in unauthorised and unlaw
ful manner In regard to Bodo langu-
ige, State Government have taken a
number of steps by way of prowidmg
teachers, inspectors of schools and text-
books etc and further steps are beng
taken {0 implement the decisions in this
regard fully.

A deputation of tribal leaders from
Tripura presented a memorandum to the
Prime Minster on  26th  December,
1973 The main demands were:

(1) Recomstitution of tribal reserve
m Tripurs and constitution of autono-
mous committee for unde:taking deve-
lopment works for the tribal areas,

( puuuﬂng kind
of trlmtn- of land from
tnibals;

)
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(3) Sctting up of a special admmms-
trative machinery to restore illegally
transferred lands from tribals to nom-
tribals ,

(4) Speedy rehabditation of Jhumuas,

(5) Educationa]l facilites to tribals,
and

(6) Making up back-log of quotas
service The Govermment are anxious
to protect the mnterest of Scheduled
Tribes and to ensure their speedy eco-
nomic and educational development
In the Fifth Five Year Plan, thent
special problems will he taken note of
while prcparing detailed programmes

PRODUCTION
Fims Mre

IN  HINDUSTAN PHOTO
Co It, OoTacCAMUND

4795 SHRI N K SANGHI
SHRI RAJDEO SINGH

Will the Mimister of INDUSTRIAI
DEVELOPMENT AND SCIENCF
AND TECHNOI OGY be pleased to
state

(a) whether production ut Hindustan
Photo Films Mfg Company Limited
Ootaccamund has substantially faellen
from September, 1973 and supply of
black and white films came to a stand-
still from this month,

(b) if so to what extent the produc-
tion 1n the factory has fallen during the
last ome year, month-wise with reasons
for the same, and

{c) whether Government has to
permit imports as a result thereof and
the foreign exchamge spent on this
account ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL

DEVELOPMENT  (SHRI M B
RANA) : (a) and (b) No, Sir On
the qontrary of cine

positive black and white film by Hindu
stan Photo Film Mifg. Co has becn
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stcadily going up as the following
figures will show
Month igrg:mmue‘:?os

March, 1973 34,239
April, 1973 61,753
May, 1973 29,673
June, 1973 51,935
July, 1973 . 64,994
August, 1973 99,754
September, 1973 1,09,687
October, 1973 1,38,728
November, 1973 1,42,837
December, 1973 . 1,44,638
January, 1974 . . 1,74,631
February, 1974 -+ . 1,91,619

(c) In spite of the increase in pro-
duction, it was anticipated in Decem-
ber, 1973 that Hindustan Photo Film
Ffg. Company might not be able to
meet fully the current pressing demand
for cine positive black and white. It
was, therefore, decided to agree to the
import of 15,000 rolls of cine positive
black and white as a special case and
as a one time exception. The imports
have been effected from Rupee payment
Area without involving any free foreign
exchange cxpenditure.

STD FAciLITY BETWEEN DELHI
CALCUTTA

4796. SHRI B. K. DASCHOW-
DHURY : Will the Minister of Com-
munications be pleased to state :

(a) whether the trunk telephone be-
tween Delhi-Calcutta is  costlier than
Delhi-Bombay and other places where
S.T.D. facilities are available;

(b) if so, whether Government con-
sider to open STD facilities between
Delhi and Caloutta; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH):

AND
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(a) Muanual trunk call charges which
are related to the distances invelwed
are higher between Delhi and Calocutta
that those between Delbi and Bombay.
However, the ordinary manual trunk
call charge between Delhi and Calcutta
which is levied in units of three minutes
is cheaper than a corresponding three
minute STD Call between Delhi and
Bombay.

(b) and (c). Subscriber Trunk Dial-
ling tacility between Delhi and Calcutta
has been planned and would be intro-
duced soon after necessary transmission
circuits and equipment for this STD
becomes available,

CoocH-BEHAR REFUGER SERVICE

4797. SHR1 B. K. DASCHOW-
DHURY - Will the Minister of HOME
AFFAIRS be pleased to state whether
the Cooch-Behar Refugee Service is a
registered Socicty under the Societies’
Registration Act to claim that the afore-
said orgamisation stands for social
service 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): 1he informa-
tion is being collected and will be laid
on the Table of the House.

EXTENSION OF VIsAs OF FORREION
NAIIONALs WORKING IN COOCH-BEHAR
REITUGPE SERVICE

4798 SHRI B. K. DASCHOWDHU-
RY: Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
8064 on 25th April, 1973 and state:

(a) whether permission to stay in
India for foreign nationals workimg in
Cooch-Behar Refugee service, has been
granted or their visas extended beyond
16th March, 1974 despite objection of
local persons against the activities of
the said organisation;

(b) the nature of activities of Cooch-

Behar Refugee setvice and Riture pro-
grammes for the coming yesw ;
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{c) whether the said orgmoisation is
paying huge amount of unaccounted
foreign mouney to various persons in
Cooch-Behar; and

{(d) the steps taken by Govern-
ment n the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) to (d).
I'he information s being collected
and will be laid on the Tuble of the
House

APPLICATIONS 1OR GRANT OF PENSION
10 Fritpon FIGATFRS Bryovn 31sy
MARCH, 1974

4799 SHR1 SAMAR GUHA will
the Manster ot HOME AFFAIRS be
pleased to state (o) whether Govern-
ent propose to heep open the scope for
rphications trom freedom fighters after
st March, 1974 s0  that  deserving
ficedom fighters may avail or such bene-
tus 1t they find  difficulty  to  manage
thar hiving in tuture  and

th) 1l %0, deemsion taken thereon ?

FHt DFPUTY MINISTFR IN THF
MINISFRY OF HOME  AFFAIRS
(SHRI F. H MOHSIN) : (a) and (b).
It 1s not proposed to accept applications
after 315t March, 1974 However, as
«lready indicated in the Publio Notice,
4 copy of which is laid on the Table
of the House., [Placed in library. See
No. LT-6555/74), applicatians from
freedom fighters or from their tamily
members will be ackepted only if there
1s sufficient and satisfactory reason to
cxplain  the delay in nmaking the
apphcations.

fe & woor frd & AT
Nt ¥ W ewem

4800. st famfir forwr vy g
AT worew et gz T W g
Xy fin |
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quUAT AaATAE § T it (s
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faem O 97 IS ATEEarT ¥
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(®) #vag TIET  FTT I9ASY
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Ruvision IN PROCEDURE OF PROMOTION
oF ASSISTANTS

4802, SHR1 BHAGIRATH BHAN-
WAR : Will the PRIME MINISTER
he pleased to state :

(a) the number of Assistants who
have put in more than 22 years of ser-
vice in the same grade and arc due for
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retirement within the pext two or there
years without getting anmy promotion;

(b) whether all such Assistants were
superseded by their juniors;

(c) whether promotion of such
Assistants is made by a High Powered

Committee consisting of an Additional
Secretary and threc Joint Secretaries;
and

(d) the steps taken by Government
to revise the existing procedure ot
promotion ?

THE MINISTER OF STATE IN
1HE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) .

(a) The number of Assistants who
have put in more than 22 years of
continuous service in the grade and are
due for retirement within the next three
years is 104. All these Assistants are
within thc zonc of comsideration for
promotion as Section Officer either in
the seniority quota or in the quota for

the “Length of Secrvice” calegory.

(b) Promotion to the grade of Scc-
tion Officer in the quota Ilixed for
“Length of Service” category of Assis-
tants 13 on the basis of merit as assess-
«d from evaluation of their confidental
records  Semior Assistants with indif-
ferent or ordinary records are therefore
feft out and thewr juniors with better
records are promoted.

(c) Yes, Sir.
(d) No revision is contemplated,
IO AAN QX THET X grer ft & wovat
¥ dtory crrdfe geane
4803, =Y swivTw wWuy :
st viwe wavw fog ¢
wIT g sl 7 awy ) gRT A
f&
(%) o wEw g IR W
& ¥ et & A fewh oAl
Lo i .
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COMMITTEE OF SECRETARIES 10 SuG-
GPST CHANGES IN THE CENTR(L SECRE-
TARIAT

4805. SHR1 P. A, SAMINATHAN :

Will the PRIME MINISTER be plea-
sed to state :

(a) whether Central Government
have asked the Committec of Secretar-

ies to suggest changes or reforms in the
Central Sccretariat; and

(b) if so, when the Committee of
Secretaries are likely to submit their
recommendations ?

THE MINISTER OF SJIATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMLENT OF
PERSONNEIL. (SHRI RAM NIWAS
MIRDHA) : (a) No Committee of
Secretarigs has  been  specifically  ap-
ponted to suggest changes or reforms
i the Central Secretariat,

(b) Does not arise.

INDUSTRIAL PROJECT IN WEST BENGAL
GUJARAT AND MAHARASHTRA

4806. SHRI SAKTI KUMAR SAR-
KAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT & SCIENCE
‘\!ND TECHNOLOGY be pleased to
state |

. (=) the progress of achievement in
implementing difforent industrial  pro-
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jects in West Bengal, Gujarat and Maha-
mhtr.n for which letter of intent have
been issued during 1971-1973; and

(b) the steps undertaken by Govern-
ment, State Governments and the entre-
preneurs to speed up the work of the
unit for which letter of intent has been
issued in the same period ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI N, B.
RANA) : (a) The number of Letters
of Intent issued during 1971 to 1973
for the establishment of industrial units
in the States of We-t Bengal, Gujarat
and Maharashtra 1s as follows :—

State 1971 1972 1973
West Bengal 58 47 62
Gujarat 104 95 98
Maharashtra 244 197 240

In practice, it takes about three to
four years’ time for an industrial under-
taking to be established and to com-
mence production. The projects are,
thercfore, at various stages of imple-
mentation.

(b} In accordance with the new sys-
tem ntroduced 1w November 1973 for
the grant ot preinvestment approvals.
the Central Government on the one
hand will issue time-bound clearances
and, on the other, entrepreneurs are
expected to comply with the conditions
of the Letters of Intent and industrial
licences within the imtial period of
validity which is now 12 months and
24 months, respectively. State Govern-
ments are expected to ensure that arran-
gements and procedures for clearances
of infrastructurc requirements for appro-
ved projects are expedited

INDUSTRIAL ESTATES IN CALCUFFA AND
JALPAIGURY

4807. SHRI SAKTI KUMAR SAR-
KAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be
pleased to state :
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(a) whether Government spomsored
industrial estate in Calcutta and Jalpai-
gurt are not functioning;

(b) if so, reasons thercfor; and

(c) the amount sanctioned to thesc
two industrial estates so far and when
these two cstates will be functioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): (a) and (b). The In-
dustrial Estate at Calcutta 1s under con-
struction and the one at Jalpaiguri is be-
g wsed hy the Mimistry of Defence

(c} Amounts sanctioned to thesc es-
tates so far would be known to the
Government of West Bengal However,
cxpenditurc/allocation made to these
cstates 1n West Bengal as a whole is as
under :—

{Rupecs 1n lakhs)

Period T xnenditure/Allo-

cation

Ist Plan 70 7S actudl  en-
2nd Plan nendiure
3rd Pln 74 10 Do.
Annual Plans
{1966-67 10 1968 69) 600 Do.
Fourth Plan
(1969-74) 73 -19 allocation
Fourth Plan 49 70
{anticipated c¢\pendi-

ture) . 4970

The industrial estate at Calcutta will
start functioning after completion and
that at Jalpaiguri would do so as soon
a8 it 1s handed over to the State Gov-
urnment.

EXPENDITURE ON INDUSTRIAL ESTATES
AND SHEDs IN WEST BENGAL

4808, SHRI RAKTI KUMAR SAR-
KAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT & SCIENCE
AND TECHNOLOGY he pleased to
state -

(a) whether Rs. 200,55 lakhe has
becn sanctioned for the industrial estates
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and sheds in West Bengal during the
plan period;

(b) if so, the industrial estates which
have been constructed as on 31st Dec-
mber, 1973; and

(c) estimated expenditure of the
cstate-wise and the actual expenditarc
for these estates during this period and
the number of small scale units report-
ed to be working as on the 31st De-
cember, 1973 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-

VELOPMENT «(Shri ZIAUR RAH
MAN ANSARI) (a) The cstimated
cxpenditure on industrial cstates  pro-
wramme m West Bengal from First
Plan to Fourth Plam 18 Rs, 20088
lakhs

(b) The mdustrial cstates  reported

functioning in West Bengal as on 31-3-73
are .—
(1) Baruipur (Unit 1)
(24 Parganas)
(1i) Barwipyr (Unit 1)
(24 Parganas)
(in) Kalyani
(Nadia)
() Saktigarh
(Burdwan)
(v) Balti Kuri
(Howrah)

(c) Estate-wise figures of ac‘tual/esti-
mated expenditure on the estates would
be available with the State Government
However. expenditure on these indust-
rial estates as a whole in West Bengnl
during the Fourth Plan period is esti-
mated at Rs. 49,70 lakhs. The number
of small scale units reported to be
work;ng in these Estateg as on 31.3.1973
was 73.

AGREEMENT BETWEEN INDIA AND
USS.R. ror DEVELOPMENT OF ATO-
MIC BENERGY FOR PRACFFUI PURPOSES

4809 SHRI RAMACHANDRAN
KADANNAPPALI : Will the Minister
of ATOMIC ENERGY be pleased to
state :

(a) whether an agreement has been
signed recently hetween India and USSR
for mutual collaboration in the develop-
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ment of atomic cnergy for  peacelul
purpose; .

(b) if so, the salient features thereof;
ad

(c) how India is likely to be benefited
by this agreement in the development
of her atomic devices ?

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MIiNI-
STER OF ELECTRONICS AND
MINISTER OF SPACE: (SHRIMATI
INDIRA GANDHI) : (a) to (¢). An
agreement between India and USSR for
mutual  collaboration in  the field of
peaceiul uses of atomic cnergy  was
signed in 1961. The salient feature of
this agreement are as under’:

(1) Research connected with the
development of atomic power
reactors.

(2) Exchange of Scientists

(3). Exchange of unclassified scien-
tific and technical information
and materials.

The 15-year Agreement on Further
Development of Economic and Trade
Co-operation signed in November 1973
between India and USSR states, inter-
alia, that collaboration in the field of
atomic energy should be further deve-
loped. Such collaboration would be help-
ful in furthering our programme parti-
cularly through reciprocal exchange of
scicntific information, training of Indian
specialists. and technical assistance in
arcas covered by the Agreement.

PICTURE OF DARBARA SINGH, M.P.,
TELEVISED

4810. SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
INFORMATION AND BROADCAS-
TING be pleased to state :

(a) whether during the episode of
Speaker Shri Darbara Singh of Punjab,
picture of Shri Darbara Singh, M.P..
was televised twice once showing him as
Speaker and again as one that he was
not the Speaker; and

(b) what action has been taken
against the Television authorities for this
lapse 7

CHAITRA 6, 1896 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTERY OF INFORMATION
BROADCASTING : (SHRI DHARAM
BIR SINHA) : (a) Yes, Sir.

(b) Suitable action has since been
taken to ensure proper maintenance of
photographs with adequate details and
particulars to guard against such acci-
dental and unintentional lapses in fu-
ture. The Director of the T.V. Ceatre
has also personally apologised to Shri
Darbara singh, M.P., for the uninten-
tional use of the wrong photograph,

CreATION OF NEwW CIRCLES IN THE
COUNTRY
4811. PROF. NARAIN CHAND

PARASHAR : Will the Migwister of
COMMUNICATIONS be  pleased to
state :

(a) the names of the Circles created
in the country during the last three
vears alongwith  the dates on  which
they were created;

(b) the critcria on which the P & T
Department sanctions the creation of
new Circles;

(c) whether there arc.any demands
for the creation of new Circles for
spzedy development in the ficld of Tele-
communications in the various regions;
and

(d) if so, the reaction of Government
to these demands ?

THE MINISTER OF STATE IN THE
MINYTRY OF COMMUNICATIONS
(PROF. SHER SINGH) (a) No new
P &T Circle was created during the last
three years. But a list of new Telephone
District/ Telecom. Project Circles/Ci-
vil and Elcctrical Circles created during
this period is attached.

(b) In regard to the P&T Circies
the policy so far has been that any State
with viable P&T Administrative work
should have a P&T Circle, but if it is
not viable, it may be grouped with an-
other State. The general trend, and
movement of traffic is also taken into
account.



111 Writien Answers

The criteria so far followed for crea-
tion of Telephones Districts is that there
should be a minimum of 10000
local Telephone lines in the telephone
system. There are four Telecom. Pro-
ject circles which between them carry
ont projects amounting to an annual
capital investment of about Rs. 100
crores a year. So far as P&T Civil
Circle arc concerned, such circles arc

List of new Telephone Districts etc
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created for 4 of 5 Civil Engineering
Divisions, each Civil Enginecring Divi-
sion being sanctioned for about Rs. 65
lakhs of ammual quantum of building
work.

(c) Yes, Sir.

(d) These demands ar¢ under exami-
nation of Government.

STATEMENT

created dusing the last three yems,

SL Name of Dsstrict’ Curcles Date of sanctions
No. creating the Dis-
trict/Circles.
1. Telephone District at Japur -7 ——]-7-1-1972’ -
2, Telephone District at Nagpur . 1-1-1972
3. Telephone District at Patna . . R 8-2-1972
4. Telephone District at Coimbatore 23.3-1973
5. Telephone District at Lucknow 5-6-1973
6. Telecom. Project Circle, New Dethu 10-1-1972
7. Telecom Project, Circle, Bombay 10-1-1972
8. P & T Electrical Circle, New Delln 30-8-1972
9. P & T Civil Cucle No. VI, Lucknow 30-8-1972
10 P &1 Civil Curele No Vi, Bhopal 13-2-1973

CREATION of Niw Joms 1N
CIRLL ES

Variot s

4812 PROF NARAIN
PARASHAR : Will the
COMMUNICATIONS he
state :

CHAND
Minister of
pleased o

(a) whother the P&T Department is
planning to create additional jobs for
employment during the Fitth Five Year
Phin: and

(b) if so, the number of jobs pro-
posed {0 be created for each circle ?

THE MINISTER OF STATE IN
1HE MINISTRY OF COMMUNICA-
TIONS (PROF, SHER SINGH) : (a)
The Posts and Telegraphs Department
have formulated a Fifth Five-Year

Plan for cxpunsion of posts and tek
graphs services 1n  the country. This
expansion will create additional jobs for
ecmployment

(b) On the telecom. side therc is
expected to be additional employment
potential of about 1lakh personncl
while on the postal side the plan is
expacted to creatc  additional 10,000
jobs ay departmental personnel and
about 62,000 jobs for extra-depart-
mental personnel These figures have
heen assessed on an All India hasis.
These have not been compiled circle
wise

SANCTION OF SuB-POST QFFICES IN THR
COUNTRY

4813, PROF. NARAIN CHAND
PARASHAR : Will the Minister of

¢
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COMMUNICATIONS be pleased to
state .

(a) the number of Sub-Post Offices
sanctioned n the various States of India
duning the financial year 1973 74, circle-
wise, upto 28th February, 1974;

CHAITRA 6, 1896 (SAKA)
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(c) the likely date by which the re-
maining ones would be opened; and

(d) the number of those for which
the State Government/Local Public had
to pay N.RC.?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-

(b) the number of such among them TIONS (PROF SHER SINGH) (a)
which have since been opened, The Information 15 furmished below —
Number of Sub Post Ofhces
Circles
Sanctioned  Opencd s0  Sanctoned
far onNRC
T T 2 e 4
Andbr: 12 11 Nil
Biha: 17 7 Nil
Delht 12 7 Nit
Guyarat 85 45 Nil
Jammu & Kashmur 14 13 Nil
harnataka 18 8 Nit
herala 6 1 Nif
Madhya Pradesh 16 11 Nit
Maharashtra 149 27 Nit
Northern Fastern 29 i Nil
Orisva 12 7 N
Punjab 19 14 1
Rajasthan 6 3 Nt
Tenuinadu 114 84 Nib
Uttar Pradesh 24 8 i
West Bengal 30 20 Nl
(b) Intormavion 1s lurmshed m Col  (a) the names ol the applicants
1 above ltrom amongst ExIN ;& hpc;szont;wlt t:
. onging to cach one of the tstsicts
Ld(‘!'c); E_‘ coger::::lm::“ ;’g—l;:e%s“e expect of g}lllrgnachal Pradesh for political Pen
sions, upto 26th Fcbruary 1974, Di-

(d) The information 1s furnished in
Col 4 of answer to part (a)

GRANT Ot PeNnsioN 1o FrerpoM Fioh-
TFRS AMONGST Ex-IN A PERSONNEL
IN HiMACHAL PRADESH

4814. PROF, NARAIN CHAND
PARASHAR: Will the Mmister of
HOME. AFFAIRS be pleased to state:

trict wise,

(b) whether any pensions have been
granted to some ExINA personnel
Himachal Pradesh upto 28th February,
1974, and

(c) 1if so, the names of the persons
who have becn sanclioned these pon-
siong so far, District-wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN) : (a) to (¢).
The ioformation regarding the pumber
of Ex-INA personnel who have applied
for political pension and the number
.of personnel who have been sanctioned
pension out of them. District-wise, is
given in the attached statement,

It is not possible to give the names
«of all these persons.

STATEMENT

Number of Ex-INA personnel belong-

ing 1o Himachal Pradesh applied for

pension and the number sanctioned pen-
sion upto 28th Feb. 74 Distt-wise.

Numberl

MARCH 27, 1974

Sl. Name of the Number
No. District of sanction-
applica- tioned

tions

reccived
. Bilaspur 258 23
2. Chamba . 26 7
3. Himarpur . 391 31
4. Kangra 1280 138

5. Kulu . . 10

6. Kinnour . . D
7. Mandi 237 25

8. Mahasu . . 5
9. Simla . . 60 2
40. Solan . . 50 il
i1, Sirmur . . 18 1
12, Una 100 24
TotaL 2446 262

INCREASE IN CRIME RATE IN 1973

4815. SHRI PRABODH CHAND-
RA: Will the Minister of HOME
AFFJIARS be plcased to state :

(a}  whether crime rate in the coun-
#ry has gone up by 4 per cent during
4973: and '

(b) if so, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) and
(b). The All India crime figures for the

year 1973 have not been complied so
far.

REMOVAL. OF NATIONAL FLAG
THE D.C’s OFFICE IN RANCHI

AToP

4817. SHRI RAGHUNANDAN LAL
BHATIA ; Will the Minister of HOME
AFFAIRS be plecased to state :

(a) whether Nationa! Flag atop the
Deputy Commissioner’s Office was re-
moved in Ranchi on  2nd  February,
1974,

(b) if so, whether the same was re-
placed - by the C.I.T.U. flag; and

(¢) the precautions taken that Na-
tional Flag is not removed from National
Buildings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) to
(c). According to information receiv-
ed from the State Government,
the National Flag was removed frem
the building of the Collectorate, Ranchi
and a CPM flag hoisted in its place on
2nd February, 1974 in the coursc of a
meeting addressed by the leaders of
some political parties. Immediately on
receipt of the information about the
incident, the local authorities . got the
National Flag recinstalled. A case under
section 2 of the Prevention of Insults
to National Honour Act, 1971 has been
registered and is under investigation.

RESERVATION FOR SELECTION OF OFFI-
CERS OF ProvINCIAL CiviL SERVICES IN
INDIAN ADMINISTRATIVE SERVICES

4818. SHR} RANABAHADUR
SINGH : Will the PRIME MINISTER
be pleased to state :

ta) whether the President of All
India Federation of States Civil Admi-
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nistrative Services Association has urged
upon the Central Government to accept
at an carly date tthe AR.C.’s recom-
mendation regarding reservation in
Indian Administrative Services for selec.
tion from Provincial Civil Services;

(b) if so, the Central Government’s
reaction thereto; and

{¢) whether about 8000 officers be-
looging to various Stutes are feeling
frustrated for the lack of opportunities
of promotions to highcr posts despite
long years of service ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : (a) The Central Govern-
ment has reccived a copy of the reso-
lution passed at the Fifth Annual Con-
ference of the All India Federation of
State Civil/ Administrative Service Asso-
ciations held at Bombay on 20th
January, 1974 urging implementa-
tion with reference to the Statc
Civil Senvices of the recommen-
dation of the Admmistrative Re-
torms Commussion regaiding increasing
the promotion quota from Class 1l to
Class-l in the All India and Central
Services to 40 per cenrt.

{b) The Administrative  Rcforms
Commission’s recommendation applics
to the All India Services as well as to
the Central Services Class-1. The third
Central Pay Commission has alsc made
certain recommendations on the question
of promotion prospects for Government
cmployees at various levels. The qucs-
tion of increasing the promotion quota
in the 1AS from the Statc Civil and
other Services to 40 per cent is under
cxamination along with the general
question of increase in thc promotion
quota of All India and Central Services
Class-1 and also the recommendation of
the Pay Commission regarding promo-
tion prospects for various levels of Gov-
ernment employees.

(¢) No definite information is avail-
::llenin the Government of India on this
t.
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USE oF PERSIANISED URbU ON DELHI
T. V.

4819, SHRI RANABAHADUR
SINGH : Will the Minister of INFOR-
MATION AND BROADCASTING
be plcased to state ;

(a) whether TV viewer are facing
difficulsiesy particularly young genera-
tion, towards the increasing use of Per-
sianised ‘Urdu’ on Delhi T.V.; emd

(b) if so, whether Government pro-
pose to instruct the authorities to use
casy, lucid and comprehensive Hindu-
stani so that each and every viewer can
understand it and enjoy the programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) and (b). Delhi
Television Centre does not use  Per-
sianised Urdu in its programmes. It
use simple Hindi as commonly under-
stood by the people in the area.

AGREFMEN] WITH FEDERAL REPUBLIC
ot GERMANY

4820. SHRI RAM PRAKASH :

SHRI M. RAM GOPAL
REDY :

Wilt  the Minmster of ATOMIC

ENERGY be pleased to state :

(a) whether the Atomic Energy
Commission has recently concluded an
agrecment with the Federal Republic
of Germany; and

(b) if so, the broad featurcs thereof?

THE PRIME MINISTER OF ATO-
MIC ENLRGY, MINISTER OF
FLECTRONIC AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI) : (a) There already cxists an
agreement  between  India and  the
Federal Republic of Germany on co-
operations in the ficld of peaceful uses
of atomic energy. Under this agreement,
a subsidiary arrangement between the
Kern for schungseniage Julich Gmbh
(KFA) and the Department of Atomic
Energy was signed in Bombay on
Febroaty 6. 1974 during the visit of
Dr, H, H, Haunschild, State Secretary,
Federal Republic of Germany.
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(b) The broad festures of the subsi-
diary arrangement are as under :

(1) Cooperation in certain fields
of nuclear rescarch and nu-
clear development including
joint execution of scicntific
projects.

(2) Exchange of unclassified in-
formation.
(3) Exchange of sciertusts,
(4) Holding of joint seminars
DECLARATION OF TRIBAL BELTS OF
TRIPURA As SCHEDULED AREA

4821, SHRI DASARATHA : Will
the Minister of HOME AFFAIRS be
plcased to state :

(a) whether Government have re-
ceived any representation f the Tri-
bals of Tripura for the declaration of
tribal belts of Tripura as Scheduled area;
and

(b) if so, the reaction
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. M. MOHSIN): (a) and (b).
Facts are being collected
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INDUSTRIFS ™ BIHAR DURING FOURTH
PLAN

4324, SHR] K M. MADHUKAR .
Will the Mmister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
TECHNOLOGY be pleased to state :

(a) the names and stages of indus-
tries 1 Bihar which were given licences
during Fourth Plan period;

(b) whether the industrial develop-
ment did not come wp in backward
areas n Brhar; and

(¢) if so, the reasons therefor ?

THE MINISTER OF STATE INTHE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI M. B, RANA):
(a) to (c). During April 1969 to mid
March 1974, 81 industrial licences werc
issued for the establishment of indus-
tnal undertakings in Bihar. They relat-
ed to the following industries :—

Cement Fertihisers
Ceramics Food Processing
industries
Chemicals  (Explosives)  Industrial
machinery
Miscellaneous Chemicals Metallurgical
Industries
Coal Paper & Pulp

Electrical Cables & Wires Rubber
goods
Fermentation Industries Vegotable
Oils
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Of these, 9 pertained to backward
areas in Bihar. Special schemes such
as capital subsidy and concessional in-
stitutional finances have been introduced
since 1969, with a view to inducing
industrial development of  backward
areas. It 1» cxpected that these sche-
mes will make some impact op the
industrial development of these areas.
The major handicap, however, lies in
the absence of adequate infrastructural
tacilities such as avilubihity of transport,
power, water etc., in these areas tor
providing which the State,Governments
ate cxpected to take appropriate steps.

NUMBER OF NEW NEWSPAPER DALY

AND FORTNIGHTLY TO WHOM NEWS.

PRINT QUOTA HAVE BEEN ALLOTTED
SINCE SHORTAGE OF NEWSPRINT

4825. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state :

(a) the total number of new news-
papers daily and fortmghtly to whome
newsprint quota have been granted
since the shortage of newsprint in the
country, State-wise, and

(b) the present circulation of each
of the newspaper ?

THE DEPUIY MINISTER IN
THE MINISTRY OF INFORMATON
AND BROADCASTING (SHRI DHR-
AM BIR SINHA) : (a) A statement
showing the total rumber, State-wse, of
new newspapers, daily and fortnightly,
started in the lhcensing year 1973-74
and given newsprint quota for that
period as well as of newspapers, daily
and fortnightly, which were given quota
for the first time in the licemsing year
1973-74 is laid on the Table of the
House. [Placed in Library. See No.
LT-6556/74).

(b) A statement showing the circu-
lation of the above newspapers as
claimed or visualized (in the case of
proposed publications) by their publi-
shers in their applications for newsprint
quota is laid on the Table of the House.
[_ﬁlimd in Library. See No. LT-6556/
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CHANGING SENIORITY OF OFFICES OF
LES. axp 1SS

4826, SHRI K. RAMKRISHNA
REDDY : Will the PRIME MINI-
STER be pleased to state :

(a) whether the seniority of officers

of LES. and 188 is changing very
ofter;

th) 1t <o. the 1easons therefor;

(c') whether any court cases are
pending challenging the seniority; and

(d) if so, the action being taken by
Government to remedy the position ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) and (b). The
seniority of an officer of the LE.S. and
IS.S. in any grade. 1ielative to the
officers already in position in that grade,
does not change, once it is fixed in ac-
cordance with the principles of senio-
rity applicable to him The position
of the officer in the gradation list, how-
ever, may chamge as a result of subse-
quent appointments to that grade of
direct recruits, departmental candidates
etc.

(c) Yes. Sir.

(d) The cases are being defended on
behalf of the Government. The existing
principles laid down for determining
the seniority of officers of the two Set-
vices would be reviewed, if necessary
in the light of the final decisions in
these cases.

PRrEss INFORMATION BUREAU IN
VISAKHAPATNAM

4827. SHRI K. RAMKRISHNA
REDDY : Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleaed to state :

(a) whether there is no Press In-
fomation Bureau in Visakhapatnam;

(b) if so, whether Government con-
siders it important to open office during
the current year; and
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(c) whetber Government are aware
of the importence of Visakhapatmam
as a City of Central Government
Undertaking and Headquarters of
Eastern Command for Navy ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI
DHARAM BIR SINHA) : (a) Yes,
Sir,

(b) and (c). No doubt Government
arc aware of the importance of Visa-
Lkhapatnam but the criteria for opening
a Press Information Burcau office is
mainly the number of newspapers
published from the area or the general
backwardness remotoness of the area.
On both counts it is not {casiblc
to open a P. 1 B, office at
Visakhapatnam.

REVISION OF PoLICY OF GRANTS TO
STATES DURING FIFTH PLAN

4828. SHRI K. RAMKRISHNA
REDDY : Will the Minister of PLAN-
NING be pleased to state :

(a) whether Planning Commission
proposc to revise their policy of Block
loans/grants to the States dJuring the
Fifth Plan; and

(b) whether a ncw pattern would be
cvolved for the benefit of backward re-
gions of various States ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) : (a)
and (b). A decision on the for-
mula for the allocation and the pattern
of Central assistance to States for the
Fifth Five Year Plan period will be
taken in the next meeting of the National
Development Council.

INFILTRATION OF AGENTS PROVOCATEUR
IN ASSAM STATE

4829. SHRI RAM BHAGAT PAS-

WAN :
SHRI HUKAM CHAND
KACHWALI :
Wil the Minister of HOME AFFAIRS

be pleased to gtate :
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(a) whether Government’s attention
has been drawn to the reports of regular
large scale imflitration .of agents provo-
cateur into some sensitive areas of Assam
from across the border; and

(b) if so, the remedial measures tak-
en in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) Some
pre s reports to this effect have come
to Government's notice.

(b) The detailed enquiries made by
the Government of Assam do not reveal
any large scalc infiltration of agent pro-
vocateurs in Assam. However, all
necessary vigilance is being exercised by
the BSF and the State Police.

PANEL FOR PROMOTION TO THL POsTS
OF UNDER SECRETARIES AND Depury
SECRETARIE S

4830. SHR1 P. VENKATASUBBA.
IAH : Will the PRIME MINISTER
be pleased to state :

(a) whether a panel for promotien
to Under Secretaries and Deputy Sec-
rctaries is drawn every year but 1t taken
months to provide the selected candi-
dates in those posts;

(b) whether most of the persons are
provided with promotion posts in their
own Minustries instead of in the Minis-
trics/Offices wherc there are vacapcies;
and

(c) whether the promoted officers are
provided with the same work which
they had been doing and if so, the steps
proposed to be taken to provide oppor-
tunities for change in the nature of work
with every promotion ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
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MIRDHA): (a) Officers of the Central
Secretariat Service included in the Select
Lists prepared for appointment at the
level of Under Secretary and Deputy
Secretary are appointed to such posts as
and when suitable vacancies are found
for them.

(b) and (c). Posts of Under Secretary
and Deputy Secretary in the Grovernment
ot India are not reserved for members
ot woy particular service. Officers belong-
ing to the Central Secretariat Service
who have been adjudged as suitable for
appointment at the level of Under Sec-
1ctary and Deputy Secretary are appoint-
cd to such posts on the basis of their
cxperience and suitability. Officers
holding posts in the same Ministry/De-
partment may sometimes be found more
suitable to be retained there even atter
their promotion on the grounds of their
veperience and usefulness to the Minis-
iry/Department concerned, Therc 1s,
however, no bar to transfer such officers
trom one Ministry to another if in the
mterest of work it is so required.

PROMOTION OF ASSISTANIS As SFCTION
OFPICERS IN CENTRAL SECRETARIAT

4831. SHRI P. VENKATASUBBA-
IAH: Wil the PRIME MINISTER
be pleased to state

(a) whether 1n terms of Notification
No, 6(28)/72-CS(1), dated 3rd Octo-
ber, 1973 the qualifying service for an
Asistant for promotion as Section Offi-
cer in the Central Secrctariat has been
fixed at 22 years;

. (b) if so, the number of Assistants
in the Central Secretariat who have com-
pleted 22 of service in that grade
and who are still working as Assistants;

(c) whether Central Secretariat Ser-
vice Rules, 1962 provide for 8 years
service as Assistant for promotion as
Section Officer and if so, the reasons
for not extending the rule in case of
Assistants who beloag to ‘Length of
Service Group’; and

(8) the steps proposed to be taken
to promote all the Assistants who have
5—16188/74
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put in more than 15 yearg secvice and
to restore the claims of Senior Assis-
tants by Length of Service for promo-
tion as Section Officer ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : (a) Yes, Sir, in this Noti~
fication, a qualifying service (continu-
ous) of 22 years ha, been prescribed
for promotion of Assistants in the long-
service category to temporary vacan-
cies in the grade of Section Officers.

(b) 297 as on 1-1-1974,

(c) The Central Secretariat Service
Rules, 1962, provide for a minimum
service of eight years aq Assistant for
promotion as Section Officer 1n the
semiority Quota. The criterion for
promotion in this quota is seni-
onty subject to the rejection of the unfit,
The Length of Service Group do not get
any benefit for promotion under this
provision because of their low position
in the seniority list

(d) The following steps have been
taken to spced up promotion of Assis-
tants as Section Officers :—

(1) The quota of posts for direct re-
criitment to the grade of Section Offi-
cers has been reduced from 33-1/3%
to 16-2/3%.

(n) A separatc quota of 28%% of
Select List posts in the Grade of Section
Officers has been earmarked for the
promotion of Assistants who have com-
pleted 22 years of continuous scivice in
the grade of Assistants So far 361
Assistants who had put in more than
22 years of service in the Assistants’
Grade have been promoted as Section
Officers About 100 more officers of
this category will be promoted during
1974, T

(iii) All temporary vacancies in the
Section Officers’ Grade which become
available after adjusting Section Offi-
cers included or approved for inclusion
in the Select List are now filled in equal
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proportion by promotion of Assisiants
on te basis of seniority and Assistants
with lohg ycars of service,

As seniority in the grade of Assistants
18 not based on length of service, the
question of restoring any claims of
“senior™ Assistants on that basis does
not arise.

SETTING UP OF SOLAR ENERGY INSTITUIE

4832. SHRI V. MAYAVAN ; Wil
the Minister of SCIENCE & TECH-
NOLOGY be pleased to state :

() whether Government propose to
set up a solar energy institute in the
Fifth Five Year Plan; and

(b) if so, the broad features thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) : (a) and (b). The Nation-
al  Committee on  Science and
Techoology (NCST) has been sug-
gested to the Council of Scienti-
fic and Industrial Research (CSIR)
to nclude research on solar ener-
gy and alternative sources of energy
in its Fifth Five Year Plan proposals.
The NCST has appointed a Committee
of experts to go into all aspects of
solar energy and its utilisation. The
Committee would also suggest the pro-
gramme in this direction.
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COMPLAINTS AGAINST LP.S. OFFICERS

4836, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of HOMF
AFFAIRS be pleased to state

(a) how many complaints have becn
lodged against the present 1.P.S. officers
1o C.B., in his Ministry for corruption,
malpractices in India during the last
three years;

(b) in how many cases action has
been taken; and

(¢) whether the Ministry has receiv-
°d any complainit against <omc LP.S.
fficials of West Bengal in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFF. I
(SHRI F. H. MOHSIN): ()

Seven requests from State Gove
ernments have been received by the
Central Bureau of Investigation for in-
vestigating cases against LP.S. officers,
during the last three years.

(b) In onc case, the question of pro-
secuting the officer is under considera-
tion, and in the other six cases, investi
gation is in the final stages.

(c) Yes Sir,

COMPLAINTS AGAINST THE [FUNCTION-
ING OF A.LR. IN CALCUTTA

4837. SHRI PRIYA RANJAN DAS
MUNSI : Wil the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state :

(a) whether his Ministry bas receis-
cd any complaint about the function-
ing of All India Radio in Calcutta,
specially in  “News Section” recently;
and

(h) if so, which are those complaints ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) Yes, Sir.

{b) The complaints related to (1)
non-inclusion of a report about a de-
monstration organised by the Youth
Congress and Chhatra Parishad in the
regional news bulletin  broadcast from
AIR Calcutta at 7.50 PM on 8-2-74,
and (1) broadcast of an allegdly in-
correct mews ilem on Jute Workers'
strike by AIR Calcutta on 15-1-74.

FiF1A PIAN FOR ORISSA

4838. SHRI D. K. PANDA : Wil
the Minister of PLANNING be pleased
to statc :

(a) whether the State Government
officials have made a minimum demand
of Rs. 1000 crorcs as the plan outlay
tor Fifth Plan for Orissa;

L (b) whethér Central  Government

ave taken into consideration the utter
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poverty and backwardness in the State
in accepting the above demand; and

(c) if so, their final approval in the
matter 7

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) : (a) to
(c). No, Sir. The Government of
Orissa forwarded draft Fifth Plan pro-
posals amounting to Rs. 836 crores
which were discussed in detail, in the
first instance, in the different Working
Groups consisting of official represen-
tatives of the Planning Commission, the
Central Ministries and State Govern-
ment and finally with the State Gover-
nor. The size and the contents of the
States’ Fifth Plans, including that of
Orissa, will be finalised on the basis of
the resources discussions held with the
State QGovernments along with the
Government of India’s decisions on the
Sixth Finance Commission Report and
the quantum of Central assistance and
allocation of market borrowings to be
determined on the basis of the formula
by the National Development Council.

While finalising the Fifth Plan of
Orissa, due weightage will be accorded
to the relative economic backwardness
of the State within the overall resource
availability.

DEVELOPMENT OF ORISSA IN
PLAN

4839. SHRI D. K. PANDA : will
the Minister of INDUSTRIAL DEVE-
LLOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) in view of vast natural resources
available in Orissa, whether Govern-
ment have any concrete plan for indus-
trialisation of backward Orissa during
the Fifth Five Year Plan; and

(b) if so. the broad outlines of the
proposal ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : (a) and (b). The names of
OCentral Industrial and Mineral Projects
% be set up during the Fifth Plan in

FiIFTH
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various States, including Orissa, aloag-
with their locations and outlays (to the
extent decisions have been taken), are
indicated at pages 151-55 (Vol. II) of
the Draft Fifth Plan Document.

For the State public sector, the Work.
ing Group on Large & Medium Indus-
tries, set up by the Planning Commis-
sion, recommended a Fifth Plan OQutlay
of the order of Rs. 10.50 crores for the
following industrial programmes pro-
posed to be taken up for the implemen-
tation during the Fifth Plan :—

(i) Development of new industrial
areas at Bhubaneshwar, Paradeep &
Talchar apart from completion of
scheme at Rourkela,

(ii) Financial assistance for the
undermentioned projects of Orissa In.
dustrial Development Corporation ;—

(a) Hira Cement Works.

(b) East Coast Breweries & Distil-
leries

Kalinga Iron Works—Spun
Pipe Plant & Foundry,

Ingot Casting Plant, Hirakud.
Proporzi Plant, Hirakud.
Chrome Chemicals,
Calcium Carbide Plant,
(h) Tyre & Tube factory .
(1) Ferro Vandium.
(j) Jute Mill,
(k) Electro-lytic
oxide.
(1) Paper plant.
(1ii) Financial assistance
& Medium Industries,
(iv) Investment through Industrial
Promotion & Investment Corporation.

(v) Setting up of a Leather Corpo-
ration by amalgamating the existing
departmental units,

©)

(d
(e)
(f
(2)

Manganese di-

1o Large

RARE EARTHS FACTORY AT QGOPALPUR
(OmrissA)

4840, SHRI D. X. PANDA : Will
the Minister of ATOMIC ENBRGY be
pleased to state :
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(a) whether processing work for
establishing a Rare Earths factory at
Gopalpur (in Orissa) is going to be
started in 1974,

(b) if so, the number of employees
required, both skilled and unskilled;
and -y

{c) when the work is proposed to be
taken up ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHI) : (a) to (c¢). A proposal by
indian Rare Earths Limited a public
sector undertaking under the adminis-
trative control of the Department of
Atomic Energy. to set up an Industrial
Complex based on the beach sand depo-
sits in Gopalpur District in  Orissa is
under consideration of the Govern-
ment, A rare earths plant is envisaged
as one of the facilities forming part of
the project. Details of capital invest-
ment, employment potential, economic
feasibility etc. are being examined be-
fore Government’s decision on this
proposal is taken, It is, therefore, pre-
mature to give any details regarding
number of employees. the time for com-
mencement of work etc.

HARDSHIP FACED BY FREEDOM FIGHTLRS
IN PRODUCING CERTIFICATES

4841. SHRI D. K. PANDA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether decisions has not yet
been taken in cases where freedom
fighters could not provide (i) jail certi-
ficate and (ii) a certificate from co-

prisoner who is/was an M.P. or
M.LA.
(b) if so, whether Government are

aware that for want of such documents,

genuinc freedom fighters who have
applied for pension are facing great
hardship;

(c) if so, whether any steps have

been taken to verify the facts in such

cases; and

(d) if so, the facts thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) to (d).
If any frcedom fighter is not able to
produce documentary cvidence such as
jail certificate or co-prisoner’s certificate
from an M.P./M.L.A. (present or for-
mer), his case is examined in the light
of the verification reports from the
State  Governments/ Union Territory
Administrations. It has also been sug-
gested to the State Governments/U.T.
Administrations to set up State/District
level Committees for scrutinising cases
of freedom fighters who have not been
able to secure the required evidence.
The recommendations of these Com-
mittces are given due consideration.

DiSCUSSION OF MAHARASHTRA-KARNA-
TAKA BORDER TROUBLE AT ZONAL
COUNCIL

4842. SHRI B. V. NAIK : Will the
Minister of HOME AFFAIRS be pleas-
cd to refer to the answer given to Un-
starred Question No. 1083 on 27th
February, 1974 rcgarding proposal to
set up an Inter State Council for border
disputes and state :

(a) which of the Zonal Councils will
be in a position to discuss Karnataka-
Maharashtra border trouble in the
recent past, and redress the grievances
of the sufferers; and

(b) the measures taken by the Zonal

Council or Councils to redress the
grievances of sufferers after the recent
Karnataka-Maharashtra border trou-

bles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) and (b).
While it is open to a Zonal Council to
discuss any matter concerning a border
dispute, it has to be formally brought up
before the Council by a Member State
before it could be discussed by that
Council, No such move has, however,
becn made so far by any Member State
of either the Western Zonal Coundil in
which Maharashtra State is represented
or the Southern Zonal Council in which



135  Writien Answers

Karnataka State is represonted. If and
when the matter comes up before either
of two Zonal Councils, the representa-
uve of the State ngt represented in that
Council can be associated under the
rulas in such discussions.

PusLic SECToR INDUSTRIES UNDER
MINISTRY OF INDUSTRIAL
DEVELOPMENT

4843 SHRI B, V. NAIK :
SHRI M. C. DAGA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNQLOGY be plcased to
state

{a) thc names of the public sc.tor
industrics working under his Ministry:

(b) names of thosc making profit,

(c¢) names of those making loss;

and

(d) thc utilization of capacity, name-
wise ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) to (d). A State-
mgnt is Jawd on the Table ot the House.
LPfaced n Library. See No. LT-6537/

74].
CONCLSSION TO PRIVATL INDUSIRY

4844, SHRI B. V NAIK Wil the
Mnister of INQUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state :

(a) whether the capital value of mar-
ket rate of concessions hike land, water,
clectricity, raw material and others
offered to the private industry in the
country has been worked out;

(b) if so, how much i , and

(c) if not, whether this task will be
undertaken in the near future at least
{o let the privete industry as well as the
common know of the patronage the for-
mer enjoys today ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
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AND TECHNQLOGY (SHRI C. SUB-
RAMANIAM) : (a) Concessional sates
for land, water electricity, etc. to indns-
try are granted by State Governments,
and the capital value of these conces-
sions has not been worked out at the
Centre, since these are areas of State
‘Government responsibility and antho-
rity. There are no concessions in regard
to supply of raw materials excopt in the
matter of precise policy for canalised
items in favour of exporting units,

tb) and (c). Do not arsc.

PRICE RISE PROBLEM

4845 SHRI B. S. MURTHY . Wil
the Minister of PLANNING be pleased
to stute

(a) whethcr the Planning Commus-
sion has in collaboration with other
concerned Departments, discussed  the
price risc problem in the country; and

(b) if so. thc programme chalked
out as a result of the discussions ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) * (a) and
(b). The Planning Commission has been
concerned with the problem ot conti-
nuous rive 1n prices for some time past
The Government in consultation  with
the Planning Commussion as well as the
concerned  Departments  have  taken
vaous measures 1o chech further nise
m prices whith have been  reportedly
«nnounced on the floor of the House.

The Government s keeping constant
watch over the pire situation and arc
constdering turther measures

CURFEW IN AHMEDABAD ON REPUBLIC
DAY AND MAHATMA GANDHI'S
MARTYRDOM DAY

4846. SHR1 P. G, MAVALANKAR:
Will the Minister of HOME AERAIRS
be pleased to stute :

(a) whether Ahmedabud was umder
curfew on the Republic Day (26th
January, 1974) as well as on Mabatma
Gandhi's Martyrdom Day (30th Jaou-
ary. 1974); and
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(b) whether the people of Ahmed.a-
bad were specifically asked to refrain
from holding public prayer meetings on
Gandhiji’s Death Anniversary Day ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) and (b).
Facts are being ascertained from the
State Government,

CHIBF SECRETARY TO GOVERNMENT OF
GUJARAT FORCED TO PROCEED ON LEAVE

4847. SHR1 P. G. MAVALAN-
KAR :

SHRI P. M. MEHTA :

Will the PRIME MINISTER be
plcased to state :

(a) whether the Chief Secretary to
the Government of Gujarat was forced
to proceed on leave for one month by
the then Chief Minister of Gujarat on
27th January, 1974;

(b) if so, the reasons which prompt.
ed the then Chief Minister to resort
to such action;

(c) the Central Government’s reac-
tion thereto; and

(d) whether the said Chief Secretary
has rejoined his duties and if so, when
and in which capacity ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PERSONAL: (a) to (c)
According to the information received
from the Government of Gujarat, the
farmer Chief Secretary to the State Gov.
ernment proceeded on leave from the
28th January, 1974, as desired by the
thert State Government. Under the pro-
visions of the All India Services (Leave)
Rules, 1955, the State Government is
competent to grant leave to the mem-
bers of the All India Services serving in
conrection with the affairs of the State
without reterence to the Centra! Govern-
ment.

(d) Yes, Sir. The former Chief
Secretary rejoined duty on the 27th
February, 1974, on the expiry of his
lecave and was posted as  Chairman,

1896 (SAKA) Written Answers 138

Gujarat Industrial Development Corpo-
ration, a post which is equivalent to that
of the Chief Sccretary’s.

JOURNALISTS INTERVIEWED ON DeLH1
TELEVISION

4848. SHRI P. G. MAVALANKAR :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Journalists have been
interviewed on the Dethi Television
during the yecar 1973; and

{b) if so, the names thereof aud the
nature of the programmes screened ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) Yes, Sir.

{(b) A statement giving the names of
the Journalists interviewed on  Delhi
TV Centre during 1973 and the topics of
the Interviews conducted is laid on the
Table of the House. [Placed in Libra-
rv. See No. LT-6558/74].

INADEQUATE P&T EQUIPMENT AND
ACCOMMODATION IN AHMEDABAD

4849, SHRI P. G. MAVALANKAR :
Will the Minister of COMMUNICA-
TIONS be pleased to state :—

(a) whether Government are finding
Post and Telegraphs equipment and
accommodation in Ahmedabad to be in-
adequate and unsatisfactory; and

(b) if so, the steps Government are
taking to improve the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH) : (a)
and (b). In so far as Postal equipment
and accommodation are concerned the
positior is as under :—

There are 81 Post Offices in Ahmeda-

bad City out of which 3 are Head
Offices and 78 Sub Offices. The Post
Offices equipment are adequate. The

working accommodation in all the 3
Head Post Offices which are functioning
in departmental buildings is more or
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less adequate and the shortage is not
much. There is, however, shortage of
accommodation in one

building of a sub-office for which the
case is under process for extension of
the building and in case of rented build-
ings, where there is shortage, better
accommodation is being sought for by
the Postmaster-General, Ahmedabad.

In so far as Telecom equipment and
accommodation 1s concerned the posi-
tion 1» as under :—

Due to madequacy of resources and
hmited production capacity there is a
shortage of equipment in Ahmedabad
as tn other places 1n the country Ex-
pansion of the existing buildings as
well as construction of new buildings
are bemg planned to improve the situa-
tion  The capacity of the telephone
system 1s also being augmented to the
extent possible within the limstation im-
posed by shortage of resources
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AGRICULTURE BASED SMALL ScALp
INDUSTRIES IN FIFTH PLAN

4853. SHRI RAGHUNANDAN
LAL BHATIA Wil the Minister of
INDUSTRIAL. DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether his Mimstry is consider-
g a radical change towards growth of
sinafl scale industries in the Fifth Plan;

tb) whether the small industries
would he agriculture based under the
new change; and

t¢) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) to (c). Development of
agro-based and rural industries is being
given a prominant place during the Fifth
Plan, Agro-based industries however,
<over a large number of items having a
direct or indirect link with agricul-
ture e, industries which proocess
agricultural  produce or provide
cssential inputs to modernize agricul-
ture. A joint Group consisting of re-
presentatives of the Planning Commis-
sion and the Ministries of Agriculture
and Industrial Development has pre-
pared a comprehensive list of agro-
industries for drawing up programmes
for their intensive development and
modernization, Special schemes for
fostering the growth of these industries
are being formulated to the extent these
fall within the orbit of Small Scale
Industries,
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SHORTAGE OF RAW MATERIAL IN
InpusTRIAL UNTTS IN PUNJAR

4854. SHRI RAGHUNANDAN LAL

SCIENCE AND TECHNOLOGY be
pleased to state :

{a) whether industrial units in Punjab
are on the verge-of closure;

(b) if 50, whether thc Centre has
not allocated sufficient raw materials
during the last quarter to Punjab; and

{c) whether the Centre is coming to
the resvue of Punjab to serve its indus-
trial units to from closure ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) to (c). In so far
as umits in the organised sector are
concerned, imported raw materials are
allocated to the units on the basis of the
licensed capacity and past consumption,
and not on regional basis. For units
in the small scale scctor, allocation is
made through the respective State Direc-
tors of Industries of the States, While
there is a country wide shortage of
many important raw materials, Govern-
ment are not aware that any units arc
on the verge of elosure because of
shortage of raw materials.

IssuE OF INDUSTRIAL LICENCES TO
LNTERPRENEURS IN PUNJAB

4855, SHRI RAGHUNANDAN LAL
BHATIA ; Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY bhe
pleased to state :

(a) whether Punjab Government is
pressing the Centre to issue licences to
all those entrepreneurs who have already
obtained letter of intent for starting
industrial units in the State; and

(b) if so, the reaction of Govern-

ment thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B,
RANA) « (a) and (b). The question of
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of Intent is now automatically converted
into an industrial liceace after the final
subsequent clearance viz, for foreign
collaboration or import of capital goods,
is given, Government have, however,
been reviewing from time to time in
vonsultation, wheee necessary, with the
concerned State Governments, the pro-
gress made by holders of Letters of In-
tent for various industries in order to
assess the progress made for implement-
ing the projects and clearing general
bettlenecks standing in  the way of
speedy implementatiop.

IsSUR OoF LETTERS OF INTENT/LICENCES

4856. Shri S. N. SINGH DEO : Will
the Minister of INDUSTRIAL DEVE~
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state the
aumber of letters of intent and industric.l
liceaces item-wise, issued to various
oncerns from January, 1973 to It
January, 1974, State-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRAL
DEVELOPMENT (SHRI M. B.
RANA): Two statements showing the
number of letters of intent and Indus-
trial Licences issued (Industry-wise and
State.wisc) to various concerns during
the period from January 1973 to st
lanyary, 1974 are laid on the Table of
the House. [Placed in Library, See
No, LT-6559.74)

InPLow OF PoreiGN Money i UP.
ELECTIONS
4857. SHRI RAJDEO SINGH :
Wit the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government's attention
hius been drawn to a news item in a
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Bombay weeldy on March 2, 1974 that
an Arab Kingdom has injected a lot of
money into the U.P. elections; and

(b) if so, whether Government bave
ascertained the facts and are prepared to
disclose the identity of Individuale and
party who reccived the amount ?

THE DEPUTY MINISTER IN THME
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) Yes, Sir.

(b) Facts are being ascertained.

FircTrRONIC TLLEPHONE EXCHANGES

4858. SHRI RAJDEQ SINGH - Wil
the Minister of COMMUNICATIONS
be pleased to state :

(a) whethor India’s first experimental
electronic telephonc exchange commis-
sioned in last November in Delhi has
provided encouraging resuls and per-
formance; and

(b) if so, the results obtained and its
future 4rials on commercial basis ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH) : (a)
Yes, Sir. The tests and laboratory ex-
periments which have been conducted
on the small experimental electronic
tclophonc exchange, which wag put into
operation on 2nd November, 1973 in the
Telecommunications Research Centre,
New Delhi, have given encouraging re-
sults.

{b) The tcst and experiments have
shown that :

(i) the system indigenously design-
s to meet our traffic conditions is
sound; and

(1) with further development, can
be successfully exploited to derive the
advantages of electronic switching in
our network.

Further tests and laboratory trials are
scheduled on interworking of the ex-
perimental exchange with existing step-
by-step and crosshar % in
Delhic.  The results of these will
be used in the design of a larger ex-
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chahge for commercial trials schedulod
for by she end of 1976.

Low UTILISATION OF INDIQENOUS
KNOW-HOW

A4859. SHR] RAIDEO  SINGH -
Will the Minister of SCIENCE AND
TEHNOLOGY be pleased to state :

(a) whether in different fields of
science and technology the main draw-
back hay been the low level of utilisa-
tion of indigenous knowhow despite the
steps taken by Government through the
National Research Development Cor
poration;

{b) if s0, whether lack of confidence
in indigenous Research and Develop-
ment is the main factor responsible for
Jow level utlisation or something else:
and

(c) whether Government contemplate
remedial action to correct this trend”?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE &
TBCHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) No, Sir. The level of
utilisation of indigenous know-how has
been fairly good but there is scope for
mprovement.

{b) and (c¢). Government attach con-
wderable importance to the develop-
ment and utilisation of indigenous tech-
nology It is from this point of view a
Scicnce and Technology Plan has been
drawn up, which would take care of the
various factors arising in this difficult
and complex fleld.

AGREFMINT BETWERN INDIA AND
BULGARIA  EOR  SCIENTIFIC AND
THCHNICAL CO-OPERATION

4860 : SHRI INDRAJIT GUPTA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state -

{a) whether India and Bulgaria pro-
pose to sign a protocol for scientific and
technical collaboration; and

(b) if 50, the outlines thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & SCIENCE AND
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TECHNOUOGY (SHRI C, SUBRA-
MANIAM): (a) A protocol for scien-
tific amd technical collaboration has been
signed on 5th March, 1974,

(b) The protocol includes a work plan
for (i) exchange of delegation of speci-
alists 1n respect of the projects identi-
fied by the two sides during 1974.75.
A fist of projects alongwith the co-
operating inshitutions and the number ot
scientists to be exchanged for each ot
them is indicated in the work plan; (ii)
cxchange of technical information and
documentation 1n the field of projects
included in the work plan and other
areas of mutual interest between res.
pective institutions: (iti) Both sides will
offer 3 scholarships on reciprocal basis
tor und traming upto 36 months each
on the subjects to be decided by mutual
consultation; (iv) “Indian Science &
Technology Days” will be organised in
Sofia in May, 1975 in accordance with
the Aude Memoire agreed upon.

The general and financial terms will
he in accordance with the current Cul-
tural Exchange Programme and will
hold good for scientists’ visits for period
upto six months.

IssUF OF INDUSTRIAL LICENCES IN
FOuRTH PLAN

4861, SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRIAL
DFVELOPMENT AND  SCIENCE
AND TECHNOLOGY be pleased to
state -

(a) the number of licences isiucd_for
tuxury items in the Fourth Plan period;

(b) the number of licences issued for
basic industries during the Fourth Plan
period:

{¢) names of the basic  industries
where the projects werc not yet complet-
od:

(d) whether Government have made

any thange m the policy of ficensing
for the esscntial tems in the Fifth Plan:

and
(c) it so. the main featurcs theroof 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) to (c¢). The
terms ‘luxury items’ and ‘basic indus-
tries’ not being precisely defined, Licen-
sing statistics are not being compiled in
tcrms of these categories. Licensing
statistics are muaintained in terms of
industries enlisted in the First Schedule
to the Industries (Development &
Regulation) Adt, 1951, A statement
showing the number of licences (sche-
duled industry-wise) issued during
1969-1973 is laid on the table of the
House. [Placed in Library., See No.
1.T-6560/74].

(d) and (e). The Industrial Licens-
ing Policy is formulated in accordance
with the priorities and production objec-
tives laid down in the five year plans and
there is no change in this policy.

SURVEY OF RAw MATERIAL DEPOSITS
1N WEST BENGAL FOR SETTING UP
INDUSTRIES

4862 SHRI INDRAJIT GUPTA -
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state ;

(a) whether Government have made
any survey in West Bengal for the raw
materials  deposit in order to set up
in Fifth Plan;

(b) if so, the outlines thereof ;

(c) whether Government of West
Bengal has submitted list of industries
in which they are interested ;

(d) if so, whether Government has
made any selection from it; and

(e) which are getting top priority for
the State of West Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : (a) to (e). The Central
industrial and mineral projects proposed
10 set up during Fifth Plan in various
States, including West Bengal, alongwith
their locations and outlays (to the extent
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decisions have been taken), are indi-
cated at pages 151-155 (Volume H) of
the Draft Fifth Plan Document.

For the State public sector, the work-
ing Group on Large and Medium
Industries; set up by the Planning Com-
mission, recommended an outlay of
Rs. 2638.62 lakhs for new industrial
programmes in addition to an outlay of
Rs. 1671.72 lakhs in respect of Fourth
Plan spill-over industrial schemes. The
new industrial programmes proposed to
be taken up for implementation during

Fifth Plan include following major
schemes :—
Durgapur  Chemicals Limited; Kal-

yani Spinning Mills (Expansion &
Diversification); New  Spinning Mill;
Mechanised manufacture of  Bricks;
Expansion of Cooch-Behar Press, Deve-
lopment  of Industrial Areas; Revival of
closed and sick industrial units; etc,

The State Directorate of Mines &
Mincrals and the Geological Survey
of India have carried out investigations
on various industrial minerals during
Fourth Five Year Plan period and
proposed to continue the investigation
during the Fifth Five Year Plan, Based
on these investigations, the West Bengal
Minerul Development and Trading
Corporation has drawn up programmes
and schemes for setting up following

projects which are under considera-
tion :—
(1) Manufacture of refractory
bricks in Purulia,
(2) Manufacture of ceramic

materials in Birbhum.

(3) China clay Mining and Pro-
cessing in Birbhum,

Stone Mining at Pachmi Hata-
gacha, Birbhum and Indrabil,
Purulia.

4

Dolomite Mining in
area, North Bengal.

Jayanti

(6) Quartz mining and mamnufac-
ture of quality glass ware in

Purulia.

(7) Ornamental Stone Mining at

Saltora, Bankura.
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EXPENDITURE INCURRED ON CENTRAL
Porice Force

4863 SHR1 JYOTIRMOY BOSU :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total expendsture for each
Central Polie Force as in 1960.61,
1968-69 and 1973-74;

(b) the total numbe: of persoanel,
officers as well as others separately, in
cach Central Polic Force, as in 1960-
01 1968 69 and 1973-74,

(c) the number of personnel officers
as well as others separately, m each
C entral Police Force stationed in each
State and Union Terntory as i 1960-
61 1968-69 and 1973-74 , and

(d) cost of deployment of each
( entral Police Force in each State and
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Usnion Terntory, during the penod

from 1st Apnil, 1971 to 20th January,
19747 e

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOSHIN) (a) The Cent.
ral Forces vested with certasn police
powers are the CRP and the BSF
D.tails of expenditure year-wise are in-
dicated in the statement enclosed

(b) and (c) It will not be 1n the pub-
e interest to disclose in formation reg-

arding details of orgamisation and dep=~
loyment

(d) Information 1s being collected

and will be placed on the Table of the
House

STATEMFAT
Detls of the Jotal hpendnm:ml;lr Lg{&_’l:sr as 1 th Years 1960-61 1968 69
- - 1960-61 1968-69 (97374
BSF Rs Nil*  Rs 26 J4crores Rs 45 90crorese®
CRP

Ry 1 97crores Rs 13 57crores Rs 39 44crores*

The BSF came mto beng w ¢ [ 1 12-1965

These arc the Revised Fstimates for the year 1973-74 Actual Fapenditure higures for
1973 74 will b known after the end of the financial year 1973-74

Ust of Gas GRENADE By Potict s
GUJARAT

4864 SHRI P M MEHTA Wil
the Minster of HOME AFFAIRS be
pleased to state .

results 1n nausea, vomitting sensation 1
the throat, headache and even, uncon-
stousness 1n the case of children and
created a disease tn the State on a large
scale and if so, how far this 18 true; and

(+) whether Gouvernment are const
denng to stop using this kind of gas and
if not the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR! FH MOHSIN) (a) (¢) Neces
sary information 1s being collected from
Gujarat and will be pleascd on the Table
of the House on receipt
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APPOINTMENT OF A COMMITICE TO
SUGGEST  ReFORMS IN  CENTRAL
SECKRETARIAT WORKING

4665 SHIRI P. M. MEHTA : Will
the PRIME MINISTER be pleased to
state ¢

(a) whether Government propose to
Jppoint a Committee to carry out major
reforms in the Central Secretariat work-
g a change to the desk officer system;

(b) if so. whether the Administra~
tive Reforms Commission had also rec-
ommended any changes in procedure in
this regard and if so, the main changes

suggested;
(c) whether the Committee of Sec-
retaries have agreed to these changes;

and

(4) if so, when the final decision is
likely to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHR! RAM NIWAS
MIRDHA) (a) to (d). In recom-
mendation No, 14 (1&2) of its report
on the Machinery of the Government of
India and its procedures of work, the
Administration Reforms Commission had
recommended the introduction of the
desk officer system. This recommenda-
tion was considered by a Group of
Secrctaries and on the basis of its views
the Government accepted the recom-
mendation. The relevant decision of
Government which has been included
in the statements placed on the Table
of the House on 20-12-72 and 22-8-73
is given in the statement laid on the
Table of the House. [Pluced in Library
See No, LT-6561/74). A plan for the
implementation of the decision was pre-
pared and placed before the Committee
of Secretaries on Internal Affairs and as
recommended by it, an inter-depatrtmen-
tal Committee consisting of representa.
tives of the Department of Personnel
and Admipistrative Reforms and the
Ministry of Finanoe has been set up to
overses im| ion of the decision
in‘:x::ordancc with the plan referved to
2 :
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{7 I | T AT AV

(=) wr &Y vow AT F
feim qx 18 feamae, 1973 W it
Fr oy SRy w1 wnitwr frar ey w0y
JqF T X IR 19 fawarw, 1973
ot wren o frrwr s wiiwfor gom
i v widfaw ¥ oweie g
foremere e e dm ¥ cwy T

(7) afzr g, & w¥ wrwer
o T W W fr 3 9 gepn
e d; e
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(%) W wowre &y famre st §an
wy arfeanfon wen dvwrd ?

Ay wOwR | WW AW W
THe qo Mgfew) (%)  Freron
qoere gra wialraw &Y arr 25 qar
27 & wffr wom T & qew F WA
T g F wAwre oft AN g S
AT fEuy war 9t a1 16 RS
1973 Y fage 7T ¥ wweyr &
faiy ¥y FTOAR T AT W 91

(w) sw (7)) . o= &7 q7
gy vew Avarm ¥ 18 fame,
1973 #t wea sfafmm & wvia
adt g w1 @ AT foar ) Wy w2
WAL W9 ® 97t A swae
q TS WY gTAT AqT AE aeaT
arg et ¥ gfees  afefafumy &
AR R 7 FEAL A W gl
§ wrafw g wesw  wfafras
1971 ;a3 (1) (%) (n)
F g ATEE ¥R & W fao
4 | mrat g groan wfafas
1971 % faaifr whrr & wepame sae
THAT FAEFTL A1 AT WA AT a7
fomd 25 79T 1973 H1 FAEEY
%1 qaY faar

(q) Fwvae =afwr & afcare W
wer A ¥ gw 9v fawdrw wvE
faarcw vy &4

SHORTAGE OF RAw MATERIALS IN IN-
DUSTRIAL UNITS IN GUJARAT

4368, SHRI D. D. DESAI : Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether shortage of raw mate-
rials has bhit ths industrial units in
Gujarat; and
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(b) whether Cenire has not made
adequate provision for raw materials to
industries in Gujamt ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) and (b). There is
countrywide shortage of industrial raw
materials as well as foreign exchange
constraint,  Within these constraints,
cvery effort is being made to see that
units both in the organised sector as
well as small sector, arc given sufficient
raw-material to cnable them to main-
tain the level of production. Govern-
ment are not aware of any particular
difficulties being faced by industrial umits
in Gujarat alone, as different from those
in other parts of the country

STATUTORY PROTECTION To LINGUISTIC
MINORITIES TN UNILINGUAL STATES

4869. SHRI SHANKER RAO SA-
VANT : Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether any statutory protection
has been gaiven to hnguwstic  minorities
in unilingual States and if so, the mam
features thercof;

(b) whether any gudie-lines have been
laid down for the language and culture
of linguistic minorities in States and if
s0, the broad outlines thereof;

(c) what is the nature in each case
of complaints reccived from linguistic
minorities;

(@) what stcps have been taken to
meet these complaints in each case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Constitu-
tional safeguards have been provided to
linguistic minorities in all States fo:-'the
provision of adequate facilities for ins-
truction in the mother tongue at the
primary stage of education, The safe~
guards are listed in the statement en-
closed.
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(b) At the meeting of the Chiet
Ministers and the Central Ministers
held in August, 1961, specific measures
were devised for safeguarding the iate-
rests of Hoguistic minorities in the mat-
ter of education, text books, teachers,
use of mmority languages for official
purposes, recruitment to services etc.

{¢) Broadly, the complaints relate
to inadequacy of facilities for education
at the primary and the secondary stagés
through the medium of the minority
language, shortage of teachers and text
books in the language, lack of facilities
tor use of that language for official
purposes, and discrimination in recruit-
ment to services.

(d) The Commussioner for Lingus
tic Minorities, appointed under Article
350-B of the Constitution, looks into
these complaints and brings them to the
notice of the State Governments and
other authorities concerned for redress.
Attempts are also made to persuade the
State Governments, in the course of
discussion during the meetings of the
various Zonal Councils, to meet the
demands in genuine cases, Annual Re-
ports are submitted by the Commissioner
for Linguistic Minorities to the Presi-
dent, These reports are placed before
Parliament and copies thereof are also
sent to the Statc Governments.

STATEMENT

Constitutional Safeguards for Linguistic
Minorities

To achicve full national integration,
1t is necessary to realise the unity of the
people as also their fundamental equa-
ity enshrined in the Constitution. The
Constitution provides necessary safe-
guards relating to language, culture,
freedom of speech, freedom of wor-
nhrp, equality of oppoﬂunity in matters

f recruitment to service, in trade and
commuce, ete.

2. The Articles which have a direct
bearing on the safeguards for linguistic
minorities are reproduced below :—
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Article 29(1)—Any section of the
citizens residing in the territory of
India or any part thereof having a
distinct language, script or culture of
its own shall have right to oconserve

the same,

(2) No citizen shall be denied ad-
mission into any educational inatitu-
tion maintained by the State or re-
ceiving aid out of State funds on
grounds only of religion, race, caste,
language or any of them.

Articke  30(1)—All  minorities,
whether based on religion or language
shall have the right to establish and
admunister educational institutions of
their choice.

(2) The State shall not, in grant-
ing ad to educational  institutions.
discriminate aganst any educational
institution on the ground that it i
under the management of a minority,
whether based on religton or language.

Article 347—On a demand being
made in that behalf the President may,
if he 1s satisfied that substantial pro-
portion of the population of a State
devire the use of any language spok-
en by them to bc recognised by that
State, direct that such language shall
also be officially 1ecogmsed through-
out that State or any part thereof for

such purpose as hc may specify.

Article 350—Every person shall be
entitted to submit a representation
for the redress of any grievance to
any officer or authority of the Union
or a State in any of the language
used in the Union or in the State, as
the case may he.

Article 350A—1It shall be the en-
deavour of every State and of every
local authority within the State to
provide adequate facilities for inst-
ruction in the mother<tongue at the
primary stage of education to child
ren belonging to linguistic minority
groups; and the President may issue
such directions to any State as he
considers necessary or proper for
lsi:lcunng the provision of such faci-

es,
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3. The Articles of the Constitution
guaranteeing to all the citizens cer-
tain fundamental rights, such as equ-
ality before the law (Article 14), pro-
hibition of discrimination on grounds
of religion, race caste, sex or place
of birth (Article 15) and equality of
opportunity in the matters of public
employment (Article 16) also operate
as safeguards for the linguistic mino-
rities.

Article 350-B(1)—There shall be
a Special Officer for linguistic minori.
ties to be appointed by the President.

(2) It shall be the duty of the
Special Officer to investigatc all
matters relating to the saleguards
provided for linguistic minorities
under this Constitution and report to
the President upon these matters at
such intervals as the President may
direct and the President shall cause
such reports to be laid before each
Housc of Parliament, and sent to the

Governments of the States concern~

ProPOSAL TO PREBPARE a FiLM ON THE
LIFE OF MAHAVIR

4870. SHRI SHANKER RAO SA-
VANT : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state ;

(a) whether Government propose to
prepare a film on the life of Mahavir at
:,he time of 2500th anniversary of his

irth;

(b) whether several Jain Institutes
and Jain Acharyas have  protested
against the preparation of such a film;
and

(¢) if so, Government's reaction to

their protests ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! DHARAM
BIR SINHA) : (a) Yes, Sir.

(b) A number of telegrams have

| received protesting against the pro-

duction of a feature fiilm ‘Kundan Pur
616188774 .
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Ka Rajkumar’ on Bhawan Mahavir's
life. It is being produced by a private
party. It is hoped that the feelings of
Jains would be respected in the film.

(¢) Since the protest would have a
bearing on the proposed documentary
film also, the matter has been looked
into in detail. Eminent Jain personali-
ties have been consulted. They have
stated that Bhagwan Mahavir should not
be portrayed as a living human being;
otherwise, there i$ no objection on reli-
gious grounds in picturising his idol or
other incidents. Since the documentary
is being produced with the full help and
co-operation of Jain orgamsations, these
aspects would naturally be taken care of.

Per CapPiTa INncoME CONSIDERED AS
PoverTy LINE INCOME

4871. SHRY SHANKER RAO SA-
VANT : Will the Minister of PLAN-
NING be pleased to state :

(a) thc All-India per capita income
4t present;

(b) the per capita income which is
considered to be poverty line income in
India:

(c) the areas in Maharashtra having
per capita income below the All-India
average and below the poverty line
income; and

(d) the steps taken or proposed to be
taken to help these areas ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) : (a) The
estimates of National per capita income
for the recent years are under examina-
tion. However, as per the quick esti-
matcs of national income prepared by
the Central Statistical Organisation, the
All India per capita income in 1972-73
was Rs. 687.6 at current prices and
Rs. 337.5 at 1960-61 prices.

(b) At 197273 prices, which were
adopted for working out the Fifth Plan
estimates,  private consumption of
Rs. 40.6 per capita per month is deem-
ed a minimum desirable consumption
standard.
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(c) and (d). According to the State
Draft Fifth Five Year Plan submitted
by the Government of Maharashtra,
nearly 60 per cent of the population is
The areas in

below the poverty line.

which this population is living have,
however, not been indicated because
of the fact that per capita income
figures are computed for the State as a

whole and not for different areas.

TOT SN § qArw F rarere q¢ fafuw

Twat ¥y of gfew qv s

4873, it dherT ove A R
g HaT IE qATN HT T FA o

() ST ke § qarm & fRq
frar oot & gfew qad o f o
ferlt &ar ®y dana forar @1, AR

(=) gfem sk &1 & frg
T ) fraeft gafr g Y wf ek
FawT ar ey fearar ?

T WA § I At (o gho wHo
agfem): (F) T@ & <@
fafe aur waegr Fw @R § T
F T agrEar #7 & faq @
=il ¥ gfew TR SER R F 99 U
%) g ¥ fog ¥ Y gfeE
i Y wf o |

(¥) T A & gEm TQ
T g S AR A e
ofm A o @ g A qem
T ¥ =W R @ ane | e
q3fy ¥ Far o warw § firar
Y I AW FORT G AGH fRar
QAT |

fagre & fog e groe

4874, St TWEmT wrent :
T Q0 WA g WA W o W
fs:
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(%) war fagr aewrC ¥ T W
gredt deadfa A fF wkar Ak
e @t & fag ao g ;

(w) afz g, @t s\ oA W
=T W\ E; AR

(7) 9@ X AW FTEC WO
sfafwar g ?

YT HETR | ey war (o \ge
aifaar) :  (v) f@gR ¥@&R
q giedy  quadfr AT W oSTE
Pt g & frarod seqw R
T

(@) ov faaTor  QET @ W
Feqa 1 [weavera & an e  ¥fed
weqr g¥o o 6563/74] 1

(w) fagre afe, ol Y dadiz
RoR 9T FEETd g@l & awrd
W AR aE # yew afwadifsy-
gt % qry fae fmar o e § 0

§ dare frg M g@ F A R
avft afeerr w7 far s €0

qieet drway & e FQEITR 6 g
fieuy At

4875. s YAV WrewY ¢ WT

YA Al T A W BT WO

(%) w fafw o7 goerdt A
gt deadta dvorT & o FAA-
T g TR & ww § e qe
Rwarg Wl §;

(=) afe gt a ST qEAT W
TR g; A}

() ¥ qoRrC %t W Ayl &
e gy o aoerdl WY fiew
ST Y g ¥ wy fwre § ?
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AT wrvw. § T i (s
g wfeat) : (%) F T
gieff  duadia dwar 1 vy
IFwr § 1 O s A o § B o,
faed doww, &Y, afa @ oY
ferar, waa e farw, faoreft Searem,
¥, A K @y 3w, f,
ardwfrs careor afy & ai A fafww
AT b & Perags & oted
qyo safy & fafaw ol oar @
mfer &l & @i A 7 QI
HAWT JqEew @ gEA | T T
=t & fearega & afcoreasy
AAT-AHT TS | |iora &Y a6 qoy
Qurd W spfta @ ITHey
aff ¥ | IR aywar wEw a9r
At § afafae v ¥ fag @aw
N 7€ s MR W S fafom
W g ww geed ¥ 9w

~ oW

IR { grafraa wwars W 9

(o) fafww Tormre el WY sE
fagwael W TogAR fraewr &
fear st 1 St qwT S 9% T@T wW§r
21 [wwwem R var war o dfed
&t qo Yo 6563/74] |

(") ™ @i * frg AR
HETHaT T Gl & fag & o
A agrAaT & oW ¥ W T A IIAeW
® gl o & O A ¥ OF W
WG ongow ¥ afafom,
ferergrer sy oy & § Tl IRpE
st & fog Y saear Al A wf R
T 2 afered) Do Y apdt arfeer
& feqr wT @0

APPLICATIONS FROM BINAR FOR SETTING
_Up. INDUSTRIES

4876. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of INDUS-
TRIAL . DEVELOPMENT AND

SCIENCE AND TECHNOLOGY be
pleased to refer to the reply given to
Unstarred Question No. 4420 on the
12th December, 1973 regarding appli-
cations from Bihar for Industrial licen
ces and State :

(a) the number of applications re-
ceived to set up new industries in the
State of Bihar, from November, 1973 to
upto date;

(b) the number of letters of intent
and licences out of them issued; and

(c) the number of applications which
are still pending and the expected period
of their disposal ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : (a) Of the complete applica-
tions received for Bibar during the pe-
riod from November, 1973 to February,
1974, 31 were for new undertakings.

{(b) Two letters of intent and four
rejections have been issued.

(c) Twenty-five applications are still
pending and cfforts are being made to
clear them within ninety days from the
dates of their receipts.

DEMOLITION OF QUARTERS OCCUPIED BY
NON-GAZETTED STAFR IN BIHAR CIRCLB

4877. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether in Bihar Circle, particu-
larly in Patna, a large number of quar-
ters mostly occupied by the non-gazetted
staff have been condemned for outright
demolition;

(b) whether these quarters were ini-
tially built by the State Government and
purchased outright by the P&T Depart-
ment from the State Government;

(c) whether the staff union has pro-
tested against this reckless policy of
condemning staff quarters; and

(d) the number of condemned quar-
ters and justification for the same keep-
ing in view the need for utter austerity
and acute dearth of quarters ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH):
(a) No. Only 25 quarters out of 257
quarters were condemned.

(b) These quarters were constructed
as far back as 1918 and from the re-
cords of the P&T Department they were
erected by the State Government.

(c) There were protests against de-
molition. To alleviate the grievance,
the officials living in the quarters were
given alternate accommodation before
demolition.

(d) 25 quarters out of 257 were con-
demned. Necessity for condemnation
arose out of high maintenance costs, un-
suitability of the buildings for occupa-
tion, etc. With the condemnation of old
structures it has been possible to cons-
truct additional quarters on multi-storey-
ed pattern to effect economies on new
construction of increased number of
quarters in the same plot of land. Addi-
tional construction is also planned to
meet shortage of quarters.

SIMPLIFICATION OF PROCEDURE FOR
SUBMISSION OF APPLICATIONS FOR
IMPORT oF CaritaL Goops

4878. SHRI K. MALLANNA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state
whether a simplified procedure for the
submission of applications for import of
capital goods has come into force from
January, 19747

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : A simnlified procedure for
the submission of applications for im-
port of Capital Goods came into force
with effect from 1-11-1973. A Secreta-
riat for Industrial Approvals hay been
constituted as a Division in the Ministry
of Industrial Development. Under the
new system time targets have been pres-
cribed for the issue of various clear-
ances. A 90 days target has been fixed
for the issue of approval letter for the
import of capital goods under the new
system. On 1-1-1974, a Public Notice
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was issued by the CCI&ZE, New Delhi,
clarifying the procedure for submission
of applications for import of Capital
Goods and machine tools.

IMPORT OF DIESEL ENGINES

4879. SHRI K. MALLANNA : Will
the Minister of INDUSTRIAL DEVE-~
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the import of diesel en-
gines has been reduced to a negligible
level even in case of marine and auto-
motive types; and

(b) if so, the outlines of the policy
of Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : (a) Yes, Sir.

Normally, imports of complete en-
gines are not permitted. lu the case of
automotive cngines, a few wcre how-
ever. permitted for import when the
engines could not be supplied indigen-
ously. In the case of marine engines
also, import is considered only where
indigenous procedures are not able to
supply such engines.

(b) The policy allows sclective im-
port to Actual Users on merits after
examination by D.G.T.D.

¥ ford gfew & oAt o fear
A wrr T wwr WK

4880. Tro WHHAWTTAW qrAN :
w7 g wAT g FAT FT HAO € fiw

(%) ¥ fod ofem & ot
¥y foear o ave R AW W g
114

() wew - o ax wgml W&
¥ o ¥« §F e s ghnd
o & gt fisedt  wrafe ad
ffrg?
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% vwaww § yeailt (R uwo
qwo wgfew) : (%) 75-95 g ¥ adwra
Ao F e w75 T f

(@) ¥ & afaferr 1@ 24.00
e wifaw gt w9, 14.00 wQ
wrfaw wgavg wgaTE W siT 25.00 WY

frues smamn, wzdt sy w frae
g, senfe ¥ =% § wia s o =g
# fggma AT EFE AR

T % wreedd § A el anfa ¥
IqEY A I & ARIAR

4881. TTo FEAATTAN QoA :
77 W Wl a8 qa N Fw R
i

(%) #=1 ATFX W o@AA  TRR
¥ wetfe oF far g O &
feaT® 24-12-73 ¥ % FYy N femmar
mr & ford =R ¥ THw oA
st #r aquaAfer d sww wmf F
FETANT HT FATATL B & |

(@) v a3 oF ¥ TR I 7@
7 e wnil o sqewe W@ @ 8
srafe a8t AT & @ AT @ ATy
wqu afaw @, AR

(w) =fz g, & o 7 A< fawm
oo R gfe W R FA § fag v waw
g ?

Hwre wamen & o Wt (ste Wt
fog) : (¥) o7 st @wfy, sl
#E gerim A gan Wri SRl
=i A g § A€ FEA FA
¥ fag fad goa weil & AW
fieur mar wr
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(@) &x (w) . ofr gt 1 e et
oY weqely Wit #r wror 4y °@v fe
T A AT WA F gF A R
wé o€ qrafadl § g ¥ W@
T@R ¥ S6 ¥ I qf7 auata gl
9T | FET W QU FA ¥ @ g
Tt At qfer gat are ¥ ot o #T
AT W ot F7 onT aR
9T ey 7 ot wrdes Y w g

s AWM W af S Tmted
L o

4882. ¥o RyetATCrAN Ty ¢ FAT
HEIT AT 4T AT AT I FG R ¢

(%) 7ar 7ex Rw & qq% SAET
Tl # T v q6t ¥ af THew
TR s 4 s af & sefw
AT AT 98 § qU FE A A
wafad fr o YT AN g,

(=) =1 @ ar & IrdlFarsy &
AT ¥ grafmw whey & fdea W
foogr war a7, SR

(7) afe g, d ST Y A
e AW w2 &g ?

dure Hareg | wod war (sto WY
feg) : (%) et
(=) gt

(w) adw 1974 & &7 TF |

qiwl G W AT AU €O
4883. Flo WESHY ATqUW AT ¢ T
qreny Wt ag S Y TaT w3 6
(¥) v word 1974 ¥ T
garg | MY A gL gAEEAT FRAT
& ware wat ¥ qg w@ o f awd
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Wrorarr o gAtiraTe feg od o eewrawT
§; ax

(w) afx g, & 7y wgw AT
ww f5q g o faard fs anfew
wiearelt & amer gt e §
qficasi® a1 I8 T GAfaET Ry st
wfr ; W s wat gra e el
oo femrefa g ?

qiwAT seT § qva way (s
wgr wmfion) :(F) aav(w) . v
1974 & FEY gX® ¥ AW F §
qAFT gRiEA W s feafr 9T Q8
g TeF & IO § T wAr ¥ o e
“ag T v wEE & FTR 9F &
fir awm anfas feafa & o aredt
quadiy vt W fer ¥ &
& T | IR aw wa R gt
wrer & £ gomT F 5T & da FA
®T Frawrar Y A Y U TEAT
o Em A e gAadrH 7-3-74
WY GV AT H S T GTF T F FEAR
# AvoraT welt X gy 6 2w & AT AT
s feafar oy g 3w & AR A g
feafs &1 domT 9T v swiE g
WY FTIor dyorr s 7 sfeni
w7 qEavE a7 faveewr FT W@ 6T )
qrt e & afesr s ¥
frewal wr afffee v o o
sryfadY &Y s § @ MO T IHR
ug fafer € fr suver walt g g
wet mo smww feg g faad A
et Ay 31

o 1972-73 § e o dae

N¥ a¢ g swrafre ww

4884, ST MW wx I W
o St worew St ag aww Y
¥ R e

(%) af 1972 AT a§ 1973 ¥
o fewr daT O T g Wt
*ry faparar gar ; dx

(w) =wr awfa & o Irdwr
qoTafrE W A X O T W _

2w Wt o< frae sy oy ?
FORT ST SO HRATOH § Fq-walt
(s wstaltx fg) : (%) it (w) .
ag A SUTEtAE AT 2 &
Lo feg T
T =T §
G
aqr s
Wi °T
gar W

1 2 3

Qo do %o do
1972 5,18,728 00 24,138 00
1973 4,65,788 00 15,708 00

CLOSUREL. OF SMALL SCALE INDUSTRIES
IN TRIPURA

4885 SHRI BIREN DUTTA Wil
the Mimster of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state ;

(a) whether for want of raw mate-
rials small scale industries of Tnpura
are being closed, and

(b) if so, the steps being taken by
Government to  ensure  adequate
supply

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) . (7) Government of Tripura
have reported closure of one umt.

(b) There 1s a general shortage of
raw matenals all over the country in-
cluding Tripura Efforts are being mads
by Government to make additional allo-
cation of raw materials to smail scale
umts depending upon availabihity.
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‘wrw difemr  deltfom Bwinfiraes’
gfqw Wt avawr d
4886. sit wrwwt wrk : %77 gy
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w4 fir
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4887. it wreroit vk : e When-
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st s et o Wy w@rg
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GRANT OF PENSION TO  FREEDOM-
FIGHTERs FROM GIRIDIH AND HazARI-
BAGH DISTRICTS

4888. SHRI CHAPALENDU BHA-
TTACHARYYA ; Will the Mmster of
HOME AFFAIRS be pleased to state :

(a) how many political sufferers from
Giridth and Hazaribagh Districts  of
Bihar have been granted pension in
1973-74 and the number of applicants;

(b) how many cases are pending with
the Accountant General, Bihar; and

(c) how many actually received the
pension in cash?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F H. MOHSIN) : (a) Qut of
315 applications recened from poltical
sufferers belonging to these districts, 150
have been approved for grant of pen-
sion.

(b) and (¢) The information 15 not
readily avatlable

ASSAM-NAGAI AND BOUNDARY DisPUTE

4889. SHRI NIHAR LASKAR : Will
tac Mimister of HOME AFFAIRS be

pleased to state :

(a) whether Union Government have
received the Assam and Nagaland boun-
dary report:

(b) if so, whav are the man points
of the same; and
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(¢) whether any final decision has
been taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) Not yet,
Sir.

(b) and (¢). Do not arise.

INDUSTRIAL PROJECTS IN ASSAM DURING
FIrTH PLAN

4890, SHRI NIHAR LASKAR :
Will the Minster of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TFCHNOLOGY be pleased to
state :

(a) whether Union Government have
decidcd to take a large sca'e develop-
ment of industrial projects in the Assam
State duting the Fifth Five Year Plan;
and

(b) the projects hacly to he set up
in the Assam State during the Fifth
Five Year Plan?

THF MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : (a) and (b). The names of
Central Irdustrial & Mineral Projects to
be sct up during Fifth Plan in the vari-
ous States, including Assam, alongwith
their locations and outlays (to the ex-
tent decisions have been taken), are
indicated at pages 151—55 (Vol. II) of
the Draft Fifth Plan Document. 1In
addition, two necw paper projects at
Nowgong and Cacbar under Hindustan
Paper Corporation are under considera-
tion, with an anticipated outlay of
Rs. 102 crores during the Fifth Plan
period.

INDEPENDFNT INQUIRY INTO INCIDENTS
OVER BORDER DISPUTE  BETWEEN
KARNATAKA AND MAHARASHTRA

4891. SHRI M. RAM GOPAL
REDDY : Will the Minister 6f HOME
AFFAIRS be p'eased to state :

(a) whether the Chief Minister of
Karnataka has urged the Centre to ins-
titute an independent inquiry into the
December, 1973 violent incidents in
Maharashtra and Karnataka States over
border disputes; and
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(b) if s0, the decision of Govern-
ment 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F. H. MOHSIN) : (a) No, Sir.

(b) Does not arise.

INCRFASING POPULATION OF DELHI

4892, SHRI D, B. CHANDRA
GOWDA : Will tne Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have con-
ducted any study regarding the increas-
ing population in Delhi; and

(b) it so. the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H, MOHSIN) : (a) and
(b). Government have not conducted
any study regarding the increasing
population in Delhi. The population
censuses conducted in 1961 and 1971
indicate that the growth rates of the
population of Dclhi during the decades
1951—61 and 1961—71 are 5244%
and 52 93% respectively. The 1972
crude birth rates and death rates for
Delhi on the basis of the data yielded
by the Sample Registration Scheme
for rural and urban areas are as fol-
lows :

C.B.R. C.D.R.

Rural 41.4 12.3
Urban 28.3 7.4
There are three components of
population growth, viz, birth rate,
death rate and migration. The high

growth of population of Delhi may
largely be attributed to migration. At
the 1961 cemsus, 1.3 million persons
out of 2.7 million persons then emr
merated in Delhi had reported their
birth place outside Delhi. Migration
data for 1971 are still under process.
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APPLICATIONS FROM KARNATARKA FPOR
SETTING UP INDUSTRIES

4893, SHRI D. B. CHANDRA
GOWDA: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) the number of applications for
industrial licences imr the big small and
medium sectors from the State of
Karnataka during the 1972-73 and the
present stage of such applications; and

(b) the criteria adopted by Govern-
ment for the disposal of such applica-
tions ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : (a) 153 applications for
industrial licences were received from
Karnataka during 197273 Of' these
29 applicatiops are pending and rest
have been disposed of. As small scale
prejects do not nced a licence, the
information furmshed relates to pro-
jects falling under the purview of Ind.
(D&R) Act.

(b) While conudering the applica-
tions for industrial licences/letters of
mnfent within the framewortk of the
Industrial Policy and the Plan priori-
ties, due weightage is gwven to factors
such as industrial backwardness of
certain areas and the need to encourage
medium and smull scale enterprise.

OCTROI CHARGES ON VARIOUS BEVERAGFS
™ DeLma

4894, SHRI M. KATHAMUTHU :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the rate of octroi charged by
the Delhi Municipal Corporation on
various beverages viz, Coca Cola.
Fanta, Gold Spot;

(b) whether the same rate is charg-
ed for other natural beverages and
juices, if any; and

(c) if niot, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
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(SHRI F, H. MOHSIN) : (a) Drinks
like Coca Cola, Gold Spot, etc., are
being charged @ 30 paise per quintal
under item 31 of Class IX of Terminal
Tax Rates Schedule.

(b) No, Sir. Juices are charged to
terminal tax under item 7 of Class I
of Terminal Tax Rates Schedule
@ Rs. 9.40 per quintal being essence
of fruits,

(c) The Municipal Corporation of
Dethi have reported that, as, these
items are of a different nature, the
ratcs are also differcnt,

SuPPLY OF POTASSTUM CHLORATE BY
WiMco 10 SMALL ScaLe MATcH UNITS

4895. SHRI M KATHAMUTHU :
Wiil the Mmuster of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether there was excess quanti-
ty of potassium chlorate available with
M/s Wimco owing to closure of its
Madras unit from October, 1972 to
June 1973;

(b) quantity of potassium chlorate
supplied to the small scale match dur-
ing the above period, month-wise
area-wise Kovilpatti, Saltur, Siwvakasi
and Gudivattany;

{c) whether the entire cxcess quan-
tity was supplied by Wimco to the
small scale units; and

(d) if not, the reasons therefor ?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a), (c) and

(d). Although the WIMCO match
factory at Madras was closed hetween
October, 1972 and June, 1973, the
overall production of matches by
WIMCO Group was mot much affect-
ed. There was not much surplus of
potassium  chlorate  available with
WIMCO for additional sale to others.

(b) The quantities of potassium
chlorate supplied to small scale match
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units o the various sreas is given in the table below ;—

Sivakasi Keyilpatti Sattur Gudiyatham

1972 1973 1972 1973 1972

T T T T T

1973 1972 1973
T T T
January . . 80:10 71-10 38-00
February . 9180 6050 37-00
March . . 106-00 94-:35 5695
April . . 9805 5275 41-05
May . . 8630 6265 3800
June . . 7600 67-05 47-50
July . . 5700 68-80 2850
August . . 66-50 80-30 19-00
September . 85-50 85-50 28-50
October . 4750 7200 38-00
*November
*December .

33-50 3395 11-65 18-40 7-50
3860 2960 16:70 875 1245
37-60 2850 2480 22-95 12-40
3570 34-50 2130 1745 1505
3900 3620 1255 1880 950
24-00 21-35 1395 2360 1125
3075 28-40 16-80 11-05 13-15
4560 28-50 22-15 18-68 1850
32-55 27-15 2535 18-68 18-50
3870 20-85 21-30 19-12 6-45

79475 715-00 372-50

356-00 288-60 186-55 168:30 119-85

PoLiCE ExCESSEs

4896. SHRI H. N, MUKERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his attention has been
drawn to an open letter addressed to
the Prime Minister and published in a
Weekly of Delhi in its issue of 20th
January, 1974;

(b) whether any steps have been
taken in regard to serious excesses by
the police aileged therein; and

(c) whether he has had the allega-
tions adequately investigated and if so,
with what results ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) Yes,
Sir,

(b) and (¢). The Government of
West Bengal have been requested to
look into the matter,

fagre, e stitm, wea W Ay qweqT
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*Not readily available.
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PrRODUCTION OF WIRE SAW GrLass
CUTTING MACHINES

4899 SHRI JHARKHANDE RAI .,
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether Radiation Shielding
Windows Glass slabs are bemg pur-
chased from the Bharat O.G  Plant,
Durgapur and if so, what Radiation
Shielding Windows Glass Plant of the
Central Glass and Ceramic Research
Institute, Calcutta, 1s dong,

(b) whether the indigenous wire
saw glass cutting machines (suitable
for cuting of glass, refactores amd
glass ccramucs) are really better than
the Tysaman Glass Cutting Machine if
s0, thc nccessity to import such costly
machines from abroad, and

(c) the action beng taken for
patenting the device and to arrange for
their commercial production ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM). (a) Glass slabs
for maktng radiation shiclding windows,
valued at Rs 9 7 lakhs, have already
been supplied by Central Glass and
Ceramic Research Institute (CGORI)
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to Bhabha Atomic Research Centre,
Trombay. Bulk of this glass was
melted and processed at CGCRL To
supplement the supplies, only three
rough glass slabs were purchased from
Bharat Ophthalmic Glass Ltd.,, which
were also processed (cut, ground and
polished) at CGCRL

(b) Tysamann glass cutting machine
was imported in 1967 for sawing of
thick glass slabs for radiation shielding
windows. The machine was good but
initially certain operational difficulties
were encountered which the CGCRI
cngineers were able to rectify and the
performance of the machine for the
purpose of sawing thick slabs was im-
proved. In the meantime, the engi-
neers also designed and fabricated a
simple low-cost wire cutting machine
which has also proved very useful al-
though its cutting speed is much
slower than the Tysamann machine.

Both the machines ate in use at
CGCRIL
(c) The device is not patentable.

Since it has a very limited use, there
is very hiile scope for producing it
commercially,

ProbucTION OF OPTICAL GLASS IN
CeENRTRAL GLAss AND CEraMic  Re-
SEARCH INSTITUTE, CALCUTTA

4900. SHR] JHARKHANDE RAI:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) why the O.G, Plamt of Central
Glass and Ceramic Research Institute,
Calcutta, is not giving the production
bonus and other similar facilities to
its employees when the Bharat O.G.
Plant Durgapur is giving these facilities
to its employees;

(b) whether the Bharat O.G. Plant
Durgapur is producing Optical Glass
with the technical know-how of Soviet
Russia or Central Glass and Ceramic
Rescarch Institute, Calcutta;

(c) whether a second new Optical
Glass Plant is to be set up in any part
of India in collaboration with the
Central (jlaxs and Ceramic Research
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Institnte, Calcutta if so, the reasons

therefor;

(d) the steps taken by the Central
Glass and Ceramic Resecarch Institute,
Calcutta to increase the production of
Optical Glass to meet the natiomal
requirement; and

(e) whether there is any proposal to
set up an Optical Glass Plant at
Baroda (Gujarat), if so, the expendi-
ture incufred for planning it?

THE MINISTER OF (NDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) The Optical
Glasy Unit at Central Glass & Ceramic
Research' Institute (CGCR1), Calcutta
is a pilot plant. Unlike Bharat Oph-
thalmic Glass Ltd., Durgapur it is not
a commeicial Unit set up for commer-
cial production and profits.

(b) Bharat Ophthalmic Glass Ltd.,
Durgapur is utilising U.S.S.R. tech-
nical know-how.

(¢) While there have been various
proposals for increasing optical glass
production mo definitive project has
been finalised yet.

(d) The CGCRI pilot plant has the
capacity of 10-15 tonnes per ampum.
Proposals are under consideration for
increasing optical glass production.

(e) A proposal to set up an optical
glass plant at Baroda was under consi-
deration some time back but this has
been not pursued as the requisite
amount of gas was ot available.

INSTALLATION OF CIAY WASHING PLANT
IN CENTRAL Girass aND CeraMic RE-
SEARCH INSTITUTE, CALCUTTA

4901. SHRI JHARKHANDE RAI :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the cost for the installation of
the CLAY WASHING PLANT of the
Central Glass and Ceramic Research
Institute, Calcutta; and

(b) why the CLAY WASHING
PLANT of the capacity of 1000 kg.
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(one ton) production per day is not
being commissioned for the evaluation
of the Indian Clays for the utilisation
in industries,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) About Rs.
38,000/-,

(b) The clay washing unit at Central
Glass and Ceramic Research Institute
(CGCRI), Calcutta is an experimental
umt which was put into operation
in 1971, Several experiments on bulk
samples of Than (Gujarat) clay have
been carried out. Evaluation of other
clays entailing washing will be taken up
as and when required by the industry.

PERMISSION FOR LAROE INDUSTRIAL
HOUSES TO ENTER LEATHER MARKET

4902. SHRI ISHAQUE SAMBHALI:
Wiil the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state ;

(a) whether Government are now
permitting large  industrial  houses
(Monopoly Houses) to enter into
leather tanning industry;

(b) f so, the reasons and broad
features thereof; and

(c) the names of monopoly houses,
both Indian and foreign, who have
already entered this industry ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA): (a) end (b). Government’s
policy in regard to large houses and
foreign compames was announced in
the Press Note dated 2 February, 1973
(copy laid on the Table of the House
vide as an annexure to Lok Sabha
Unstarred Question No. 281 answered
on 21-2-1973). Leather tanming indus-
try i» not covered by the industries
listed in Appendix 1 to the Press Note,
in which large houses and foreign
compenica are ordinarily expected to
participate. However, their proposals
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in respect of other industries can be
considered provided the production is
predominantly for export,

(c) Recently M/s. Tata Exports
Ltd., has been granted a licence under
the Industries (Dev, & Reg.) Act, for
setting up a new undertaking at Dewas
in the State of Madhya Pradesh for
the manufacture of 13.69 million sq.
ft. of finished leather and 1,20,000 Nos.
of leather garments per apnum. The
licence has been issued subject to
export of 60% of the production of
finished leather and 75% of the pro-
duction of leather garments. However,
according to the information now
available with the Government, Tata
Exports Ltd, 1s not intercomnected with
the Tata Group of Companies and is
therefore not registrable under section
26 of the M.R.T.P. Act, 1969.

Vacancigs oF UNDER SLCRETARIES IN
GOVERNMENT OF INDIA

4903, SHRI AMBESH : Will the
PRIME MINISTER be pleased to
state ;

(a) the number of vacancies of
Under Secretaties {0 Government of
India existing on the 1Ist February,
1974,

(b) the number of posts likely to
fall vacant in this grade during the next
four months; and

(c) whether all the vacant posts
would be aweilable for consideration
for the formation of the next panel of
Under Secretaries if pot, the reasons
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
PAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) and (b). The
information is being collected and will
be laid on the Table of the House.

(c) No, Sir. All posts at the level
of Under Secretary are not reserved for
members of any particular Service.
These posts are filled up on the basis
of job reuirements from among mem-
bers of different Services taking into
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account their suitability and experience
for the posts in question. Hence
vacant posts of Under Secretary are
not taken into account in the prepara-
tion of the Select List for Central
Secretariat Service Grade { (Under
Secretary).

TAKE OVER OF THE PRIVATE SHARES IN
JoINT SECTOR UNITS

4904. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
refer to the reply given to Unstarred
Question No, 2103 on 6th March, 1974
regarding Joint Sector and state :

(a) whether it is proposed to take
over completely the private shares
beld 1n joint sector umts where the
private shares are less than ope fourth
of the total;

{b) if so, facts thereabout;

(c) whether there 1s any proposal to
start new joint sector industries; and

(d) if so, salient features thereabout
with reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) No, Sir.

{(b) Does not arise,

(¢) and (d), Some of the projects
for which letters of intent have been
issued to the various State Industrial
Development Corporations, are likely
to be set up in the joimt sector. The
details of the joint sector schemes will
be finalised by the parties concerned
within the frame work of Government's
policy in this regard, which has been
enunciated in the Press Note dated 2nd
February, 1973 (copies of which were
placed on the table of the House as
Annexure to the Lok Sabha Umnstarred
Question No. 281 answered on 2lst
February, 1973).

SHORTAGE OF CEMENT IN TRIPURA AND
MrzorAM

4905. SHRI DASRATHA DEB:
SHRI BIREN DUTTA :
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Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether Government are aware
that there is shortage of cement in the
State of Tripura and this has affected
the progress of irrigation and other
construction works to a large extent;
and

(b) if so, the steps Govennment are
taking to augment the supply of cement
to Tripura and Mizoram ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA): (a) There has becn some
shortage of cement in Tripura due to
madequate railway hine capacity beyond
Farraka and Frequent movement cons-
traints. It is therefore, not unlikely
that the progress of srigation and
other construction works might have
suffered to some extent.

(b) A constant watch is being kept
over supphes to the States of Tripura
and Mizoram by keeping close haison
with the railways. The concerned
factories have also been asked to rush
despatches to these areas as and when
booking restrictions are lifted and
movement is possible.

OPENING OF BraANCH Post OFFICE
UNDER PURl PosTAL DivisioN

4906, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the names of villages where
branch post offices were opened under
Puri Postal Division of Orissa Circle
in 1971-72; 1972.73 and 1973-74;
and

(b) the names of the places where
such pew branch post offices arc going
to be opened under Puri Postal Divi-
sioh in 1974-75 and 1975-767

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF, SHER SINGH):
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{a) The informution is furnished be-
low i

1971-72

1. Kumbharpura,

2. Patalada.

3. Matiapada.

4. BM Swastnanisas.

1972-73
. Chakradharpur,
Kalapadar.
. Nidhipur.
. Gobardhanprasad.,
Rameswar,
. Gurchandpur,
Ghangudipada.
. Kalyanpur.
Tumandi.
Tulasipur.
Sorava,
Paiktigiria,
13 Panchugaon.
14. Samput.
1973-74
1. Dipideuli,

(b) Such places can be determined
only after examination of respective
proposals, as opening of P.Os depends
upon fulfilment of certain prescribed

VoSN A WL~

10,
11.
12.

conditions relating to population, dis-
tance from nearest Post Office,
GRANT oOF PENSION TO FREEDOM

FIOGHTERS FROM ORISSA

4907. SHRI CHINTAMANI PANI-
GRAHI ;: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total number of applica-
tions received from the freedom fighters
from the State of Orissa, so far, for
the grant of pemsion, district-wise;

(b) the number of epplications sanc-
tioned and the number of the applicants
whose applications are still peadiog
consideration; and

{c) the time by which all the appli-
cations received are likely to be clear-
ed?

THE DEPUTY MINISTER IN THE
MINSSTRY OF HOME AFFAIRS
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(SHRI F. H. MOHSIN) : (a) The

information is given in the attached
statement,

(b) Till 15-3-1974, 2131 cases
have been approved for pensions,
2445 cases have been rejected and
301 cases filed for lack of requisite
evidence. In 500 cases, clarifications
have been called for either from the
apphcants or the State Governments.
749 cases are yet to be examined,

(c) Sunce the last date for receipt
of applications is 31st March, 1974,
they are still being received. While
efforts are being made to dispose of
the apphcations expeditiously, it is
not possible to indicate at this stage,
any time frame within which the work
will be completed,

t

Statements

S No Name of Number of Appli-
Dustricts cations Received

Upto 15-3-74
1. Balasore 1019
2. Balangwr 12
3. Cuttack 1,479
4. Dhankanal 689
5. Ganjam 378
6. Karaput 904
7. XKeonjahar 33
8. Kalhandi 41
9. Mayurbhanj 36
10. Pun 1,202
11 Phulbani 8
12. Sundargarh 210
13, Sambalpur 116
Total 6,127

OreNING OF NEw Post OFFICES IN
Purt DIsTRICT

4908. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MUNICATONS be pleased to state :

(a) the total number of new post
offices opened in Puri District in Orissa
in 1971-72, 1972-73 and 1973-74;

(b) the places where these post
offices have been opened; and

the ncw post offices proposed to
be(:;ened in th]r:Q District in 1974757
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH):

(a) 1971—72 : 7
197273 : 16
197374 : 1

(b) 197172

Sub Offices :

Nayagarh College,
Labunikhiya Chakk.
Manikarnika,

Branch Offices :

1. Kumbharpura,

2. Patalada.

3. Matiapanda,

4. BM Swasthanivas,

197273 ;

Sub Offices :

Puri C. B,
Research
neswar

Laboratory-Bhuba-

Branch Offices :

. Chakradharpur Prasad,
. Kalapadar.
Nidhipur

. Gobardhan Prasad,
. Rameswar

. Gurchandpur.

. Ghangudipada.

. Kalyanpur.

., ‘Tumandi.

10. Tulasipur.

11. Sorava.

12. Paiktigiria,

13. Panchugaon.

14. Sampur,

1973-74 ;
Sub Offices ;

Nil.

Branch Offices :
Dipideuli.

Voot W

(<) Opening of Post Offices depends
upon fulfilment of certain prescribed
conditions. Places where new P.Os.
are tp be opened can be determined
only after examination of proposals.
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BsriMATE oF INDUSTIGAL PRODUCTION
BY WORLD BANK

4909, SHRI CHINTAMANI PANI-
GRAHI{ : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCf-
ENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government are aware
of the estimate of the World Bank to
the effect that industrial production in
India has declined by 20 per cent;

(b) whether Govennment finds any
accuracy in this estimate; and

(c) what was the source of the
World Bank regarding this estimate in
the fall of mdustrial production in

India?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) : (a) No, Sir.

(b) and (c). Do not arise.

"oeTq w1 &/ fgedt W su

4910. S7 WAAYT TEX UA
w7 g SeT g q wY gy w39

(%) war woeTdt wried § arerdr
Frt 7 fg=lt & wavr &7 weangy fanr
nmary;

(w) afe g, A sy Ewrdy adwy
¥ A gy fowent § aey &
s & wred 6 faagy sfadee
wrar g ¢
(7) afz aft, @ wo® w1 wrOw
?

¢

Tg warew § 9T SN (ot qwe
qwo wgfem) ¢ (%) : ot g sy

(@) o (7) . woere & oY
worreraffaart & foemfy sfir wivdesr
faze fafa ¥ qF TOT o1 awfor o ok
*Y ey oy amft § | ot wolt sarern)
firwrs feraer wong e i wfY ek
¢ 1 wfertwy: fersy oo s o
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¢t f sarwat/fawmt oY fort sofer
sfadxs & gwor & forg grndt oo
gy jadeq FrfEal & s SR
ot § N TR A g g

NUMBER OF PERSONS KILLED DURING
B.S.F. anp C.R.P. pFRINGS IN
VARIOUS STATES

4911, SHRI R. P. ULAGANAMBI :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of persons Kkilled
during B.S.F. and C.R.P. firings
trom December, 1973 till to-date State-
wise; and

(b) the reasons for such firings in
cach case?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) There
were mo deaths in any of the States
during the period from 1-12-1973 to
11-1-1974 due to firings by the units
B.S.F. and C.R.P. deployed for
maintenance of law and order in the
States  For the period from 1-2-1974
tll 27-3-1974 the information is being
wollected and will be hid on the table
ot the House,

(b) Does not arise.

INCENTIVE  TO0  CO-OPERATIVES  FOR
MANUIACTURE OF PAPER FROM BAGASSE
AND WHEAT STRAW

4912 SHRI E. V. VIKHE PATIL :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether Government have given
or propose to give incentives to Co-
operatives to undertake capital inten-
sive projects for manufacturing paper
out of Bagasse and wheat-straw in
order to remove paper shortage in the
‘ountry as well as 1o give a fillip to
the cooperative movement; and

(b) if 80, the facts thereof 7

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL

T-161.88/74
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DEVELOPMENT (SHRI M. B.
RANA): (a) and (b), There are cer-
tain concessions in Excise-duty already
available to paper mills using more
than 40% of unconventional raw
material such as bagasse, cereal straws
ctc. in their funnish. These conocessions
are applicable to all units including
those coming under cooperative sector.

Non-avaiLaBiLITY oF Heavy Duty
TYRES

4913, SHRI E. V. VIKHE PATIL:
Will the Mmister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether Government’s attention
has been drawn to the fact that pro-
duction of sugar is being retarded as
due to non-availability of heavy duty
tyres, vehicles are not there to carry
sugarcane from farms to the factory
premises throughout the country in
general and in Maharashtra in particu-
lar;

(b) if so, the remedial steps Govern-
memt have taken or propose to take
in this regard; and

(¢) whether there 1s any proposal
to allot special quota to the owners of
such vehicles which are used for carry-
ing sugarcane from the farmers farm
to the sugar factory premises?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA): (a) and (b). Yes, Sir. The
Indian Sugar Mlls Association have
written to the Government regarding
the difficultries bemng experienced by
sugar factories m obtaming their re-
quirements of tyres and tubes particu-
larly in Maharashtra and U.P. States.
To overcome the difficult supply posi
tion of Tyres particularly ot bus/ truck
tyres, the tyre industry bes been asked
to work extra shifts as well as on closed
holidays and Sundays to maximise Moy
production of tyres. Import of Nus
truck tyres has also been permitted. 'egv
expansions have been approved specifi-
cally for the manufacture of truck tyres.
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duled Castes and Scheduled Tribes
(¢) No, Sir. remain unfilled;

COMPLAINT AGAINST DISTRIBUTION| OF
RAW MATERIALS TO SMALL SCALE
INDUSTRIES

4914. SHRI E. V, VIKHE PATIL :
Wilt the Mimister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether the small scale industri-
es have complained of discrimnation
1n the matter of credit facihities, distin-
bution of scarce raw matermls and
other facilities for growth, s compared
to the big industries, and

(b) if so. the remedial steps that
have been taken or proposed to be
taken by Government mn this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI) - (a) There have been
complamts in regard to distribution of
raw maleridls

(b) It has beer decided in principle
to allocate raw matenal to small scale
units on the basis of capacity and on
par with the large scale vnits in the
same industiy within the cyverall hmits
of foreign exchange avalability. A
nation-wide census of small scalc indus-
tries has been organised which will
help in making realistic assessment of
the production capacitics 1n the smali
scale scctor on the basis of which sub-
tect to avatlability ot foreign 'xchange,
future allocation of raw materials can
be made The results of the survey
are likely to be available hy the end
of 1974 Pending this, the import
policy for import of raw materials and
components for small scale sector was
liberalised for thc period 1973-74.

PILLING UP OF VACANCIES RFSERVED
FOR SCHEDULED CASTFs AND SCHEDUL-
ED TRIBRS

491S SHRI M RAM GOPAL
REDDY : Will the PRIME MINISTER
oe pleased to state :

(a) whether 50 per cent of Class 1,
It and 11} vacancies reserved for Sche-

(b) if so, the reasons therefor; and

(c) the steps Government propose
to take to fill these vacancies ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHR1I RAM
NIWAS MIRDHA): (a) and (b). The
percentage of vacancies filled by Sche-
duled Castes and Scheduled Tnbes
candidates to the number of vacancies
rescrved for them would vary from
service to service every year. In some
services/posts, all the vacancies resesved
for Scheduled Castes and Scheduled
Tribes have been filled by condidates of
these communitics For example, from
1964 onwards, in those Class I and II
services recruitment to which is made on
the hasis of 1.A.S. etc examination,
all the vacancies reserved for Schedul-
ed Castes and Scheduled Tribes have
becn filled by candidates belonging to
these commumties except once or
twice when there has been a shortfall
mainly m regard to the recruitment of
Scheduled Tribes 1 some  services
However, 1n other services/posts (most-
y technical) 1t has not been possible
to fill all the vacancies reserved for
the Scheduled Castes and  Scheduled
Tribes as the required number of
candidates of these communities posses-
sing the prexcribed qualificatrong elc
suttable for appointment to the reserv-
ed vacancies were pot evailable.

Statistics have also not been compil-
ed n respect of every one of the
numerous services and posts However,
figures have becn mamtaincd showing
the posiion regarding cach of the
three claswves of services I, II and III
Duning the vear 1971 (the latest year
for which figures are available), the
percentages of reserved vacancies which
were filled, was as follows, showing
that while the percentages were well
above 50 in respect of the Scheduled
Castes, they were below 50 in respect
of the Scheduled Ttibes :—

Percentage of vacan- Clas I 7245
cies filled by the Clms [l 7308
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Scheduled Castes out Class I 72.22
of  the ‘quota reserved

for them,

Perositage of vacan- Class 1 37.50
cies filled by the Class 1I 2195
Scheduled Tribes out Class 114 44.36

of the quota reserved
for them.

(c) The steps taken by the Central
Government to improve the intake of
Scheduled Castes and Scheduled Tribes
against the vacancies reserved for them
are explained in the statement, {Placed
in Library. See No. T-6564/174).

AMOUNT OF ADVERTISEMENTS DUE
AGAINST NATIONAL ADVERTISING Puys-
LIsHING House, CALCUTTA

4916. SHR) JOYTIRMOY BOSU :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) whether the National Advertising
Publishing House, Calcutta owes a lot
of money to Govennment on account

of advertisements in Betarjagat, Cal-
cutta;

(b) if so, thc amount thereof;

(c) whether legal steps have been

taken to realisc the amount; and

(d) if so, the authority that finally
approved of this business with this
firm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) Yes, Sir.

(b) About Rs. 7.8 lakhs.
(c) The mutter is under arbitration.

{d)} The Directorate General, All
India Radio. -

ABSORPTION OF ALL Eoucatep UN-
EMPLOYED WHO RECEIVED TRAINING
UNDER ‘HALF-A-MILLION JoBS'
PROGRAMME

4917, SHRI B. S. BHAURA : Will
the Minister of PLANNING be pleased
1o, state : L
_ (a) ‘whether the Planning Commis-
sion - (Bmployment and = Man-Power
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Division) have asked the State Govern-
ments to absorb all those who have
received treining under the ‘Half-a-
million jobs' programme for 1973-74
for educated unemployed;

(b) whether persons appointed as
stipendary Drugs Imspectors in the
Union Territory, of Chandigarh under
‘half-a-million jobs’ scheme have not
been absorbed in regular employment;
and

(c) if so, the steps being taken in
the matter ? .

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) : (a) Yes,
Sir. As per guidelines issved by the
Planning Commission one of the terms
and conditions is that the State Gov-
ernments/Union Territories will have
to assure regular absorption of the
trainces taken up under this Program-

me after the completion of their
training.
{b) and (c). Under the Half-a-

Million Jobs Programme of Chandigarh
Administration a Sscheme viz. “Streng-
thening of Drug Control Organisation”
was sanctioned on 28-8-1973. Under
this scheme, alongwith other edu-
cated persons who were to be engaged
on slipendiary basis, a provision was
made for 3 Pharmacy Graduates who
were to be engaged on stipendiary
basis for a period of eight months
during the current financial year.
Chandigarh Administration have mov-
ed the Ministry of Health for creation
of mecessary posts for the 3 Drug
Inspector in 1974-75 und the matter
is under consideration of Government
of India.

12.03 hs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC fMPORTANCE

REPORTED NON-AVAILABILITY OF BERTH-
NG FACILITIES FOR THE INCOMING
SHips 1IN MADRAs AND BOMBAY PORTS

PROF. MADHU DANDA}'ATE
(Rajapur) : Sir, I call the attention of
the Minister of Shipping and Transport
to the following matter of urgent public
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vided. I would like to know from the
Manister as to what is being done in this
regard.

The hon, Munister in his statement
has not gone to the root cause of the
problem. They are only tinkering with
the problem and they do not try to go
to the root cause of the problem at
all. They do not try to find out what
measures are to be adopted to see that
all these problems are tackled fully

Concretely I would like to know
these from the hon Minster 1 would
like to know whether the present berth
ing arrangements 1n different ports hke
Bombay and Madras are 100 years old
and whether there 1s no modernisation
introduced for the last 100 years I want
to know whether the length of the berth
13 very small and 1t 1s nadequate to
berth big tankers Is not dredging not
propetly done because of inadeauate
number of dredgers ? The port trust
authonities arc adopting dogmatic app-
roach and their restriction of 12 hours
shift for dredging work is retaring the
work 1f there had becn round the clock
work so far as dredging 1s concerned,
this problem could be solved Unfortu
nately the situation 1s such that these
port trust authorities are responsible
for thus sort of wooden dapproach who
insist that this work should be done on
12 hours shift, As a result of ths
round the clock work 1s not possible
and berthing facilities could not be
made available,

1 want to know this: Is it a fact or
more than 50 per cent of mm-
foodgraings and fertilisers were
Bombay port putting heavy

that port? REven import of
sers to Goa and Kandia are diver-
to Bombey I would like to know
the work relating to Madras
and Vizag outer-harbour schemes are

béing expedited or not

1 would like to make specific refer-
ence and seok clatifications from the
hen. Ministér whether there is any col-
lusion between thie importérs and the

e

to
on
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Customs and Port Authorities, For
instance, some of the facts as revealed
by the newspapers report are that Bom-
bay Port Trust bas en yearly income of
Rs. 4 crores being paid as demurrage
by the importers. I would like Uns
to be confirmed by the hon. Minister
whether it 18 true that the Bombay
Trust 1s able to have an yearly income
of Rs. 4 crores by way of demurrage
being paid by the importers.

Also whether it is a fact that because
the charges for the godown and the
warchouses outside are very heavy the
mporters  dehiberately leave all these
imported matertals in the warehouses
of the Port Trust As a result, they
have 10 pay a heavy demurrage charge
They do not mund paving these demui-
rage charges because, according to arith.
metical calculations, if they were to
feave all the importcd materials m the
godowns and warehouscs, they will have
10 pay much more and <o, they do not
mind paying the heavy demurrage char-
ges  As a result of this, the imported
material 15 lying there for a long time

I would hke to know whether the
importers are indulging n these activi
ties in collusion with the officers where
a considerable amount of corruption »
indulged m by the authonties

In the end, 1 would like to ask the
Mimster whether specific measures will
be undertaken by Government for
deepening the Madras and Vizag Ports
(outer harbour) and when the oaster

tions imposed regarding the hours of
work The dredging activities must be
carried on round the clock

In the end, I would like to ask the
hon, Minister that in view of the hejvy
burden on the Bombay Port Trust
ther the Government would like to
the outer-harbour facilities at M
and is it not an imperative need to
that the Nava Sheva project is expedit
ed? To this guestion | want a date-
gorical amswer from him,

EEks

%
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‘SHRI PRANAB KUMAR MU-
KHERJEE : In fact, some of the ques-
tions put by the hon. Member héve al-
ready been answered by me in the state-
meént that is faid on the table. It is a
fact that owingg to the technical reasons,
it was not possible for the port authori-
ties to accommodate Viveka Nand and
Netaji Bose tankers in the initial stages.
At the same time, it is also a fact that
they were not intendéd to be accommo-
dated at the present berths. Ultimately
the ship which was grounded was floated
again and sent to Madras. And from
Madras, the same was sent to Haldia.
The purpose of the ships coming to the
Bombay Port is known to the hon.
Mcember and, as there  was delay in
commissioning the Haldia Refincry, they
had to berth the ship at Bombay. it is
« fact that the present berthing facility
in Bombay Port Trust is inadequate for
the bhigger type of tankers, It is not
correct to say that ull these berths are
hundred years’ oid. The hon. Member
is well aware that two of the berths in
the Butcher Island were also upgraded
in 1969. So far as berthing facilities at
Madras are concerned. there too the old
berths might be a hundred years old, but
a new oil berth has been commissioned
only in 1972. Most of the present
berthing facilities at some of the ports
may be a hundred vears old because the
ports were old. The facilities available
in these ports are inadequate and therc
is no denying the fact. In view of this.
constant efforts are being made to im-
prove the berthing facilities. Also we
are trying to take care of these things so
that bigger types of vessels could be
berthed here.

Instead of aceusing the port trust
authorities, if the hon. Member tries to
20 into the question, he will find—as
has been pointed out already—that with
a length of 750 feet jetty, it is really
difficult to accommodate 87,500 D.W.T.
tankers . but it could accommodate
53300 D.W.T. tanker only at the most.
That can lead . mot only to the vessel
:mu xroundedl oup u_dgus:dm :hhe entire

nel will | ! and thus practi-
S i Py 2o b S0

Ssioned. * In view of these constraints

the Bombay Port Trust authorities were
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slightly réfuctint to harbour the tankers,
Netaji Subhas Bose and Vivekananda
but at the request of the authorities they
roade it for an experimental basis. As
a result of that experiment when the
pilots themselves lost their confidence—
they are the technical people—and
found difficult to berth the ship natural-
ly we cannot force them and we cannot
tell them that you are to do which is
technically not possible to do. So, as a
result of the experiences gathered by
berthing these two ships it was found
that in the present arrangement it would
not be possible to berth Vivekananda
and the second ship.

Then the hon, Member has put cer-
tain other questions with which perhaps
this Ministry has no connection, that is,
the collusion with the importers and the
customs and the rampant corruption go-
ing on in the Customs Department, and
T would request the hon. Member to ask
these questions from the relevant autho-
ritics who will naturally like to refute
these charges.

As regards Nava Sheva project [ have
already pointed out on the Floor of the
House that it is under the consideration
of the Planning Commission and as
soon as the Fifth Five Year Plan will
be finalised and okayed the Port Trust
Authorities and the other Ministries will
take carc of that. As regards fertiliser,
it is fact that we are giving priority for
the fertiliser and foodgrain ships. At the
same time it is a fact that when the
planning of berthing facilities and other
accommodation were made during the
Fourth Five Year Plan neither the Agri-
culture Ministry nor ourselves visualised
that we will have to import 5o much
quantum of foodgrains from outside. As
a result of that planning was not made
in that respect. But suddenly we had to
import a large amount of foodgrains
and fertiliser, Naturally, we had to give
them preference and. in fact, the Agri-
culture Ministry is insisting that what-
ever preference we have given to the
fertiliser and food ships in the Bombay
Port is not adequate and they require
more berthing facilities. We have a
limited capacity and we are to work
under these constraints. As a result of
that it is a fact that we are not able to
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vided. I would like to know from the
Mnister as to what is being done in this

regard.

The hon, Minister in his statement
has not gone to the root cause of the
problem. They are only tinkering with
the problem and they do mot try to go
to the root cause of the problem at
all. They do not try to find out what
measures are to be adopted to see that
all these problems are tackled fully.

Concretely I would like to know
these from the hon. Minister, 1 would
like to know whether the present berth-
ing arrangements in different ports like
Bombay and Madras are 100 years old
and whether there is no modernisation
introduced for the last 100 years. I want
to know whether the length of the berth
is very small and it is inadequate to
berth big tankers. Is not dredging not
properly done because of inadeguate
number of dredgers ? The port trust
authorities are adopting dogmatic app-
roach and their restriction of 12 hours
shift for dredging work is retaring the
work, If there had been round the clock
work so far as dredging is concerned,
this problem could be solved. Unfortu-
nately the situation is such that these
port trust authorities are responsible
for this sort of wooden approach who
imsist that this work should be done on
12 hours shift. As a result of this
round the clock work is not possible
and berthing facilities could not be
made available,

1 want to know this : Is it a fact or
more than 50 per ocent of im-
toodlraim and fertilisers were
Bombay port putting heavy
that port? Even import of
Goa a n d Kandla are diver-
would like to know
relating to Madras
-barbour schemes are
or rot
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Customs and Port Authorities, For
instance, some of the facts s revealsd
by the newspapers report are that Bom-
bay Port Trust has en yearly income of
Rs. 4 crores being paid as demurrage
by the importers. I would like this
to be confirmed by the hon. Minister
whether it is true that the Bombay
Trust is able to have an yearly income
of Rs. 4 crores by way of demurrage
being paid by the importers.

Also whether it is a fact that because
the charges for the godown and the
warehouses outside are very heavy the
importers  deliberately leave all these
imported materials in the warehouses
of the Port Trust, As a resuit, they
have to pay a heavy demurrage charge.
They do not mind paying these demur-
rage charges because, according to arith.
metical calculations, if they were to
leave all the importcd materials in the
godowns and warehouscs, they will have
to pay much more and <o, they do not
muind paying the heavy demurrage char-
ges.  As a result of this, the imported
material is lying there for a long time.

1 would like to know whether the
importers are indulging in these activi-
ties in collusion with the officers where
a considerable amount of corruption is
indulged m by the authorities,

In the end, 1 would like to ask the
Minister whether specific measures will
be underteken by Government for
deepening the Madras and Vizag Posts
(outer harbour) and when the outer
herbour scheme will be accomplished.
My second question is : in the matter
of dredging there should be no festric-
tions imposed regarding the hours of
work. The dredging activities must be
carried on round the clock,

In the end, ¥ would like to
hon. Ministet that in view of the hea'
burden on the Bombay Pon'rmnwhe-
t!wrtheremmentwmﬂd
the outer-harbour facilities st Miad
and is it not an imperative med to pec
that the Nava Sheva project is
ed? To this question 1 want a
gorical answer from bim.
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SHRI PRANAB KUMAR MU-
KHERJEE : In fact, some of the ques-
tions put by the hon. Member have al-
resdy been answered by me in the state-
ment that is laid on the table Itis a
fact that owing to the technical reasons,
it was not possible for the port authon-
ties to accommodate Viveka Nand and
Netaji Bose tankers in the tnitial stages
At the same time, it is also a fact that
they were not intended to be accommo-
dated at the present berths  Ultimately
the ship which was grounded was floated
again and sent to Madras And from
Muadras, the same was sent to Haldia
The purpose of the ships coming to the
Bombay Port 1s known to the hon
Mcember and, as there  was delay in
commissioning the Haldia Refinery, they
had to herth the <hip at Bombay It s
1 fact that the present berthing facihity
1 Bombay Port Trust 1 snadequate for
the bigger type of tankers 1t s not
correct to sav that all these berths are
hundred years’ okd The hon Member
i well aware that two of the berths in
the Butcher Island were also upgraded
11 1969  So far as berthing facilities at
Madras are concerned, there too the old
berths might be a hundred years old, but
a new oil berth has been commissioned
only in 1972 Most of the present
berthung facilities at some of the ports
may be a hundred vears old because the
ports were old  The facilities available
m these ports are inadequate and therc
1s no denying the fact In view of this,
constant cfforts are being made to im-
prove the berthing facilities Also we
are trying to take care of these things so
that bigger types of vessels could be
berthed here.

Instead of accusing the port trust
authorities, if the hon. Member tries to
g0 into the question, he will find—as
hay been pointed out already—that with
4 length of 750 fect jetty, 1t 18 really

t t0 accommodate 87,500 D.W.T
tankers but it could accommodate
53.300 D.W.T. tanker only at the most.
That can fead not only to the vessel
being grounded but also the entire
channel will be closed and thus practi-
ﬁzor;ﬁ:amt,i;ey;:t m:geszotbecom-

S of constraints
the Bombay Port Trust authorities were
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slightly reluctant to harbour the tankers,
Netaji Subhas DBose and Vivekananda
but at the request of the authorities they
made it for an experimental basis. As
a result of that experiment when the
piots themselves lost their confidence—
they are the technical people—and
found difficult to berth the ship natural-
ly we cannot force them and we cannot
tell them that you are to do which 18
techmcally not possible to do So, as a
result of the experiences gathered by
berthing these two ships 1t was found
that in the present arrangement it would
not be possible to berth Vivekananda
and the second ship.

Then the hon Member has put cer-
ta:n other questions with which perhaps
this Minsstry has no connection, that 1s,
the collusion with the importers and the
customs and the rampant corruption go-
ing on 1n the Customs Department, and
1 would request the hon Member to ask
these questions from the relevant autho
rtiey, who will naturally like to refute
these charges

As regards Nava Sheva project I have
already pointed out on the Floor of the
Housc that 1t 1v under the consideration
of the Planning Commission and as
soon as the Fifth Five Year Plan wall
he fimahsed and okayed the Port Trust
Authorities and the other Ministries will
take care of that As regards fertiliser,
1t 1s fact that we are giving prionty for
the fertiliser and foodgramn ships At the
same time 1t 1s a fact that when the
planning of berthing facilities and other
accommodation were made duning the
Fourth Five Year Plan neither the Agri-
culture Ministry nor ourselves visuahsed
that we will have to import so much
quantum of foodgramns from outside. As
a result of that planning was not made
n that respect But suddenly we had to
mport a large amount of foodgrams
and fertilliser. Naturally, we had to give
them preference and. in fact, the Agn-
culture Ministry is insisting that what-
ever preference we have given to the
fertiiser and food ships i the Bombay
Port is not adequate and they require
more berthing facithties We have a
limted capacity and we are to work
under these constraints As a result of
that it 1s « fact that we are not able to



203  Berthing facilities in

[Shri Pranab Kumar Mukherjee]

berth and some times the ships had to be
detained. At the same time it is a fact
that the congestion which the Bombay
Port had to face during November,
December and upto January has been
removed.

So far as preference being given to
the unloading of fertiliser apnd fertiliser
raw-material is concerned I can assure
the hon. Member that we shall look
into that and see as to what possible
assistance can be given to the fertiliser
raw-material. But at the same time per-
haps we cannot detain for a longer time
the ready-made fertiliser becausc the
raw-material which is coming will be
put into the factories and then we will
pet finished fertiliser. So, we can com-
pare the two but this point can be look-
ed into

PROF. MADHU DANDAVATE: 1
had asked a specific question about re-
laxing the rules for dredging operations.
The rules provide that they can be con-
ducted only for 12 hours. I want to
know whether you will permit the
dredging round the clock? Secondly,
whether you will expedite outer harbour
schemes at Madras and Vizag so that
better facilities for berthing are pro-
vided ?

SHRI PRANAB KUMAR MU-
KHERIJEE : I have already told that all
these schemes are under exccution and
they have been included in the Fifth
Plan also, but since the Fifth Plan is still
not finalised, perhaps it would be too
premature to comment on any of them.

SHRI SAMAR GUHA (Contai) :
Before 1 put my questions, I would
strongly object to the naming of the two
oil tankers after the names of Swami
Vivekananda and Netaji Subbas Chan-
dra Bose. 1 think the Ministry of Ship-
ping has not done any honour to chose
great personalities. There should be
some sense of proporion and some
seuse of propriety in associating the
names of these great personalities with
such tankers. Swami Vivekananda was
not an engineer; he was not a merchant;
he did not deal with commerce. There
should be same sense in naming an insti-
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tution or a thing after a great persopa-
lity; If you want to associate any ins-
titution with the name of Swami Viveka-
nanda or something with Swami Viveka-
nanda, at least that should have reflect-
ed the values for which Swami Viveka-
nanda stood for. In the case of Netaji,
Government should have again had
some sense 1n naming it after him, Netaji
travelled from Kiel to Singapore in &
historic three months' journey in a sub-
marine. A submanne could, therefore,
have been named after Netaji or a
battle-ship could have been named
after him instcad of naming an
old tanker atter him. I strong-
ly protest against this. I would request
the hon. Mimister that he should change
the name, and these two ships should be
named aiter some great engineers or
men who had shown proficiency in ex-
port and import industry or merchant
shipping.

After this preliminary observation, 1
want to say a word about the complaints
not only by our Indian shipping com-
panies but by the foreign shipping com-
panies that they do not get facilities
cither at the Bombay or Calcutta port
or at the Madras port, because there
are no proper facilities of berthing and
for quicker handling, either loading or
unloading of the ships. This is not only
a great problem, but because of this,
many ot the foreign hiners arc reluctant
to come to Bombav or to Calcutta.

This delay in handling and unloading
and loading 1s also onc of the reasons
for price rise It is known that maay
of the shipping companies demand cer-
tain surcharges as a result of which the
exporters and importers increase the
prices of the goods. These problem are
not new, and it is surprising that they
have not been attended to all these years.
We hear, and it has happened many
times, that many foreign ships or inter-
national liners which came had waited
for weeks and even months and they
went away becdause they could not get
berzhmg facilities and they could not get
the facilities for unloading their cargo.
This problem has eontmeud for years, It
has appeared in the press that many of
them had to pay demulrrage aho,
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As my hon. friend has pointed out,
there was a lot of collusion also, Taking
advantage of this difficulty in regard
to berthing facilitics. many of the
teaders, both Indian as well ag foreign,
entered into some collusion to have a
price hike for both exports and imports.
This is also a very important factor
which contributed to price rise in a
general way.

This matter has been continuing for
manv years, and 1t has appeared in the
press several tumes and it has also agitat-
ed the minds of the people several times.
So, I would like to know what steps
Government have taken. 1 find that
they have only been waiting and wait-
mg. They have had four plans already
and are now having the Fifth Plan also.
1 want to know from Government what
steps they had taken during the Third
and Fourth Plan periods to create
additional berthing facilities at the Bom-
bay, Madras and Calcutta ports. What
steps have they taken for dredging so
that the berthing facilities can be in-
creased in these ports of Bombay, Cal-
cutta and Madras ?

SHRI P. K DEO (Kalahandi) :
Paradip also.

SHRI1 SAMAR GUHA : Paradip is a
smaller port

SHRI P. K. DEO : But it is the deep-
st port.

SHRj SAMAR GUHA : I am very
anxious about one thing. It is an inter-
esting fact that they have revealed in
the statement in regard to the Netajs
Subhas Chandra Bose tanker; I do not
want to name it that way; I shall only
call it No. { tanker, it would be belitt}-
ing the personality of Netaji if we name
this tanker after him; I em rather
ashamed of the way the tanker has been
named, It has been said that because the
Haldia refinery had not been commis-
sioned, that had to be diverted to Bom-
bay, After stating this, the hon. Minis-
ter has made a contradictory statement
by saying that again, within a few
months, the tanker Swami Vivekananda
~—J would not call it by that name, I
shall call it only tanker V; I shall call
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the two tankers only as N-tanker and
V-tanker—and diverted to Madras for
lightening and then sent to Haldia. What
does this mean ? Is it the reason that the
Haldia refinery has not been commis-
sioned ? Or is there something else
which the hon. Minister it trying to
hide? That is at the Haldia port, which
is going to be commissioned and which
is already handling cargo, because of
lack of dredging facilities, because of
the lack of the requisite navigability,
because of the want of berthing facilities,
you are not ablc to receive these oil
tankers carrying crude or fertilisers
either at Haldia or at Calcutta. Is it
not a fact that specially in the last two
years members have been agitated be-
cause of the fact that Farakka water is
not being released into the Hooghly as
a result of which nevigability in the
Hooghly is affected with the result that
many big tankers are being diverted to
Bombay and other ports as they cannot
be berthed either at Haldia or Calcutta ?
Have Government taken notice of this
situation ? Have they realised that this
is one of the reasons why the Tanker
had to be diverted to Bombay or Mad-
ras ?

You have taken assurances from the
Minister of Petroleum and Chemicals
that this is only an experiment and no
further request will be made by that
Ministry for handling of any oil tanker
or any other bigger ship than 750 ft.
length  You divertcd the V tanker and
N Tanker to Bombay. Why did you
take the risk ? You said there mught
be collision and the whole of the dock
would have been jammed. Why did you
take the risk for an experiment it is not
capable of ? What are the reasons ?

Now the country is facing a crisis in
ol and fertifiser as also in foreign ex-
change. There has to be export of jute,
yron ore etc. in big ships in a big way.
What steps are you going to take as you
have failed in the earlier plans ? What
steps are you going to take, not waiting
for the five year schedule for big tan-
kers 7 What expeditious steps are you
going to take other than building up
bigger Dberthing, dredging and other
facilities to improve and develop the
capacity for handling bigger ships
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quickly and expeditiously so that the
export and import trade of the country
can be developed in a proper way for
the benefit of the country ?

SHRI PRANAB KUMAR MU-
KHERJEE : The hon. member has put
a large number of questions. Regarding
the first question, I can tell him that it
is not a fact that ships have to wait for
months or years together for a berth.

SHRI SAMAR GUHA : | have not
said years; T said at least weeks, even
months,

SHRI PRANAB KUMAR MuU-
KHERIJEE : Even for the most congest-
ed period in Bombay, I can give some
figures which will show that it is not
as bad as that, On first December
1973, there were 26 vessels with general
cargo the earliest of which had to wait
from 24th October; 9 foodgrain ships
the carliest from 6th November 1973;
two fertiliser ships the earliest from 4th
November, 1973, On 26th March
1974, actually there were waiting: one
general cargo ship from 24th  March,
only for two days; 6 foodgrain ships
the earfiest from 12th March and four
fertilisef ships the carliest from 17th
March.

PROF. MADHU DANDAVATE :
That shows the gravity of thce problem.

~ SHRI PRANAB KUMAR MU-
KHERJEE : Undoubtedly, nobody is
denying the gravity of the problem. 1
had never said that the situation is not
grave. It is very difficult to provide
berths to ships. But it was also pointed
out—in fact, hon. members are well
aware of it—that we had to reduce, and
actually we did reduce, the import of
foodgrains. . But due to sudden drought
in. that area and acute shortage of ferti-
lisers, we had to rearrange the schedule
and--we had to import a large quantity
of fertiliser and foodgrains. That was
schedule of berthing in the
to be rearranged and change
the priority. 1If I am to give
priority, 1 havc onily 24-26 berths in the
. Indira Dockynrd, If 1 am to give prio-
rity to’ fenﬂlm or food ships, naturally
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certain types of general cargo ships were
to wait for getting berth untii the others
are cleared. At the same time, all the
berths have no mechanical handling
facilities, and it is not possible to 'speed
up the discharge of the goods from the
vessels. As has been pointed out, the
FC1 is to discharge the foodgrains from
the food vessels. If their speed of dis-
charging is not up to the mark and if
they have not maintained the pace, the
answer is that sometimes the ships are
to wait for two or three days more. In
view of this, the difficulties are coming
up. But, at the same time, it is also a
fact that we are trying our bhest to see
what arrangements could be made. As a
result of the arrangements that we have
donc we are relieving the congestion
by introducing the three-shift working
system and by having a constant watch
and by making all sorts of arrangements
possible.

it is not a fact that all the berthing
fucilities at the docks are without mo-
dern cquipment of handling. Some of
thcse berths are provided with modern
handling, but not all, and we are taking
up the programmes as per schedule and
we are doing that,

The hon. Member found somgcthing
wrong, and has smelt a rat, and has
asked why the Netaji Subhas Bosc
tanker was unloaded at Madras and
why it was then sent to Haldia. The
requircments for which the ships had
to go to Haldia were delayed and that
is why the surplus was taken down and
dnscharged at Madras. There is nothmg
wrong in it.

The hon. Member perhaps is aware
of the fact that so far as the oil jetty at
Haldia is concerned, Vivckananda had
been commissioned in 1968 and there
was no difficulty in berthing it. Whien
the Vivekananda tanker was berthed in
Haldia, 1 was present on that day  in
Calcutta, and there was no difficulty in
berthing that pm:cuhu- ship. It is the
usual practice in regird to the tankers
that even if they are meant for oue port,
on their way at different ports of call
they discharge their cargo. lt i3 ¥he
::tudl practice. The sathe was m
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Thé hon. Member has raised a very
strong objection about the naming of
ships after great persomalities. It may
be his own view, but I can teil him that
we have not only named the vessels after
Notuji Subhas Bose and Vivekananda
but two other tankers have been named
after Jawaharlal Nehru and Lal Bahadur
Shastr1 It is the usual practice.

SHR| SAMAR GUHA: You have
added two more names.

SHRI PRANAB KUMAR MU-
KHERJEE : It is the world-wide prac-

tice to name ships after great persona-
Itties.

SHRI SAMAR GUHA - Senseless

SHRI PRANAB KUMAR MU-
MUKHERJEE - It may be senselesws to
him, but we find that there is nothing
wrotg in it. It 1s the practice in diffe-
rent parts of the world and we have
only followed that practice There 1o
nothing wrong i that, so far as we are
concerned.

Regarding Farakka waters and the
commissioning of the Haldia port or
the Haldia project, perhaps 1 have
answered more than half a dozen
times on the floor of this House. 1
do mot find anv relevance to the
present Calling Attention Motion As
t0 where the question of Farakha
waters stands, when the Haldia port 1
going to be commissioned, how much
time 1t will take, etc.,—all these facts
are known to the hon. Members and
it is no use asking questions agaim and
again.

I do not think the hon. Member has
put any other question.

12.39 hrs,

PAPER LAID ON THE TABLE

Hatr YEasry Rerort or Cotr Boarp,
ERNAXULAM FOR THE PERIOD FROM
IsT Aean. 10 30TH SEPTEMBEBER, 1972

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI ZIAUR

Pupe? Laid CHATTRA 6, 1998 (54KA) Message jrom RS,
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RAHMAN ANSARI) : 1 bog to lay
on the Table a copy of the Half-yearly
Report (Hindi and English versions)
on the activities of the Coir Board,
Ernakulam and the working of the
Coir Industry Act, 1953 for the period
from 1st April, 1972 to 30th Septem-
ber, 1972, under sub-section (1) of
section 19 of the Cor Industry Act,
1953, ({Placed in Library. See No.
LT-6550/74]

12 39 murs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, 1
have to report the following messages
1cceived from the Secretary-General of
Rajya Sabha :—

(1) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Proce-
dure and Conduct of Business
in the Rajya Sabha, I am
directed to return herewith
the Gujarat  Appropriation
(Vote on Account) Bill,
1974, which was passed by
the Lok Sabha at its sitting
held on the 25th March,
1974, and transmitted to the
Rajya Sabha for 1ts recom-
mendations and to state that
this House has no recommen-
dations to make to the Lok
Sabha n regard to the sad
Bill.”

“In accordance with the provi-
sions of sub-rule (6) of rule
186 of the Rules of

and Conduct of Business in
the Rajya Sabha, I am
directed to Yeturn herowith
the Appropriation (Railways)
No 2 Bill, 1974, which was
passed by the Lok Sabha at
its sitng held on the ?.Sth
March, 1974, and transmitted
to the Rajya Sabha for s
recommendations  and o
state that this House has no
recommendations to make to
the Lok Sabha in regard to
the said Bill.”

(1)
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(ili) “In accordance with the pro-
visions of sub-rule (6) of rule
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
pess in the Rajya Sabba, I am
directed to return herewith
the Appripriation (Railways)
No. 3 Bill, 1974, which was
passed by the Lok Sabha at
its sitting held on the 25th
March, 1974, and transmitted
to the Rajya Sabba for its
recommendations and to state
that this House has no re-
commendations and to state
the Lok Sabha in regard to
the said Bill.”

“In accordance with the pro-
visions of sub-rule (6) of
rule 186 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to return here-
with the Appropriafion Bill,
1974, which was passed by
the Lok Sabha at its sitting
held on the 25th March,
1974, and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recommen-
dations to make to the Lok
Sabha in regard to the said
Bill.”

(iv)

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
THIRTY-B¥GHTH REPORT
SHRI G. G. SWELL (Autonomous
Districts) : 1 beg to present the Thirty-
cighth Report of the Committee on
Private Members' Bills and Resolu-

tions.

———

PUBLIC ACCOUNTS COMMITTEE
HUNDREDTH REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : 1 beg to present the
Hundredth Report of the Public
Accounts Commitiee on action taken by
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Government on the recommendations
contained in their Seventy-fourth Re-
port on Chapter VI of the Report of
the Comptroller and Auditor General
of India for the year 1970-71 Uniop
Government (Civil) Revenue Rece-
ipts—Sales Tax Receipts of the Upion
Territory of Delhi.
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¥ fos war g yo Al T wEN § 7
FETN WA, T ST W4T B A
*1 AaT §, WY HTAT ¥ 4T
s, w1 ¥ g ¥ fofferdd ) wame
wez v faegr o ?

aoaw WY ¢ qF TATAT FHIFL
A qETFTAAEE |

Flection Commissioner is the pro-
per authonty to go into this. We
are not the proper persons.

oft g T WO : T wAY 7
FAA qat 1§ awaeq IT AT qdy 7
ot wzarg 33 @ W@ &, ATERE
F I AT oM E |

MR. SPEAKER 1t is thc Election

Commussioner who should be address-
<d in this matter

—

12.40 Hrs.

PERSONAL  EXPLANATION BY

MINISTER

MR SPEAKER : Shu L. N Mishra.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, on a pomm of
order on Mr. . N. Muhra’s personal
explanation, which he is going to make.
There 1» no mention in the Order Paper
about this. The requirement as laid
down in the Directions, has not been
fulfilled.

MR. SPEAKER :
him.

I have allowed

SHRI JYOTIRMOY BOSU: Be-
fore he is allowed. I would like to
quote from the Directions. Direction
115(3) says:

“The Speaker may, if he thinks fit,
bring the matter to the notice of the
Minister or the member concerned
for the purpose of ascertaining the
factual position in regard to the
allegation made.”

Then Direction 115(5) says:

Personal Explanation CHAYTRA 6, 1896 (84K A4) Personal Explanation

214

“The Minister or the Member con-
cermed may make a statement in
reply with the permission of the
Speaker and after having inform-
ed the other member concerned.”

I have not been informed about the
statement. I am told he wrote a letter
to you, on the same day, ie. 21st
March, [t reads to me as so ridicu-
lous. It says:

“I have just now hcard that Shri
Jyotirmoy Bowu has made some
baseless allegations against me in the
Lok Sabha today. This he did after
giving prior noticc under Rule 353
that I should be present in the House.
You too are reported to have en-
quired as to why I was not present
n the House,

“Yes, 1 got the notice. Since
yesterday, 1 have not been keeping
well and the doctor has advised
me to remain confined to bed for at
least a day, i.e. today.,”

MR SPEAKER : There is mo point
of order. When you make an allega-
uon, he is there to reply to it.

SHRI JYOTIRMOY BOSU: It s
vour own Direction,

MR. SPEAKER : You are quotinga
wrong Direction Please sce Direction
¥15C,

SHR] JYOTIRMOY BOSU: No,
Sir. 1 have not been informed.

The Direction says :

“after having informed the other
member concerned.”

1 am the other Member. I should
have been informed. as to what he is
gomg to say, so that I could have
come prepared. Sir, on that day, he
could not attend to work; he did not
go to the office. In the last para of
his letter. he says:

“p will say that all the allegations
made by Shri Jyotirmoy Bosu are
false, concocted and imaginary.”
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1 want to ask, how is it that he came
to know what I said. He did mot
come to the House. The debate was
not circulated at 6 O’ clock the same
evening. How it is that the bhon.
Minister came to know about it? ]
know he goes in for astrology and he
goes to Kanyakumari. 1 know all
these things,

MR. SPEAKER ; 1 supposc you are
not quoting from the Press,

SHRI1 JYOTIRMOY BOSU: Cer-
tainly, Sir. What 1s your ruling on
Direction 115(5)”

MR. SPEAKER : My ruling is, 1
have allowed him to make u statement
under Direction 115C.

SHRI JYOTIRMOY BOSU: How

can you contradict your own Direc-
tion? Direction 115 says......

MR. SPEAKER: I am not bound to
do it. It is not 115(5) as you say
It is Direction 115C

SHRI JYOTIRMOY BOSU: Sir,
still, the main para 1s supreme in the

matter of intrepretation. 1t clcarly
5ay8, ...
MR. SPEAKER. Wec have becn

allowing it in the past under 115C

SHR! JYOTIRMOY BOSU: You
cannot. This will be contradiction of
your own Direction How can you?
I am under your command But let
me point out to the Chair that the
Direction requires that the other mem-
ber concerned should be informed, and
1 have not been informed Therefore,
if you allow this, it will be improper.
irregular and contradictory to your
own directions

MR, SPEAKER : I am quite satis-
fied that he can make a statement and
I am allowing him,

SHRI JYOTIRMOY BOSU : Kindly
read sub-para (5) of Direction 115.

MR. SPEAKER : Direction 115 is
about incorrect statements made in the
House.

Persongl Explgnation  MARCH 27, 1974  Pensonal Bnpanation

216

T Ayt O werer f—d 3w W
T VET AT § Ay Wy W
“ Y oy FET, Al ardy ard Ay
R IR e T wmw
¥ T 35 wE § A A W TS gAar
it wfgd 1 e g g A Wy
g1 ag oy g fraama ¥

ft waifrsin ag : ag @ W=
A0 &, T 4T A T qTE )

SHRI P. K, DEO (Kalahandi) : He
should have becn informed before-
hand.

MR. SPEAKER : I am not required
to do it. Even at that, Secretary-
General informed you.

SHRI JYOTIRMOY BOSU: I
should have been informed well in
advance so that | could have come
picpared to contradict him. He will
be telling something which will be
untruc

THE MINISTER OF RAILWAYS
(SHRI [.. N. MISHRA) : You alone
speak the truth!

Sir, 1 would likec to say a word om
a point of personal cxplanation,

On 2lst Maich, when I was not in
the House, an Hon. Member of the
Houswe —Shr1  Jyotirmoy  Bosu— made
certain allegations against me by name.
At the outset, 1 would like to say that
Al that he has said is incorrect, base-
less, muschizvous and figment of imagi-
wation

SHRI JYOTIRMOY BOSU: On a
pont of order, Sir, under Rule 357, It
52y 8 ¢

“A member may, with the permis-
ston of the Speaker, make a personal
cxplanation although there is no
question before the House, but in
this case no debatable matter may
be brought forward and no debate
shall arige.”
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He has said that what 1 have said
is mischievous. It pgives rise to &
debate, Have you received in advance
copy of his statement ?

MR. SPEAKER: Yes. I will tell
you the history of this. He came out
three or four days back with a very
strong statememt which had debatable
matter. The second one still had de-
batable matter. We examined it and
got everything debatable excluded.

SHRI JYOTIRMOY BOSU: What
about the word ‘mischievous’'? Are
you permitting it? It is a debatable
matter,

MR, SPEAKER : We will have a
debate on it. whether you are mischie-
vous or not.

SHRI JYOTIRMOY BOSU: Yes,
Sir. There is a violation of the
stipulations laid down in rule 357. A
personal explanation cannot have any-
thing debatable. The Mimster should
withdraw it  (Interruptions).

SHRI L, N. MISHRA : Hc mention-
ed the name of one Nagendra Singh
in his speech as an active participant
n Patna and Madhubani clection. 1
do not know who this man is, where-
from he comes, mor have I seen s
face in my life.

He has also spoken about Scarchlight.
1 am really vety sorry for all that has
happened to this estecmed paper.
This paper has a heroic past. It has
struggled for country's liberation for
many yeats under the guidance of our
great leader, Dr. Rajendra Prasad....
(Interruptions). He was not in the
freedom struggle. So, he does not
know about the history of Search-
light. It huy a life of suffering and
sacrifice,

This paper has always been a source
of inspiration to the people of Bihar
in their fight for freedom. In this
struggle I too was playing my humble
role. I may add here that it is funny
to say that I ever desired to purchase
Searchlight or any other papet,

1 may mention here that both the
management and the Editorial Board
of Searchlight have always been friend-
fy to me and I have no grouse agaimst
it. cl?n the other hand, I like it very
much,

1 could never have thought of
Shri Jyotirmoy Bosu going to the
extent of making such irresponsible
remarks,

SHRI JYOTIRMOY BOSU : Sir, it
is all dcbatable matter...(Interrup~
tions).

MR. SPEAKER : When he makes
such strong statements, without sparing
any words, at least grace requires that
he should carefully Lsten to the reply.
So far as the debatable matter is com-
cerned, that was deleted already.

SHRI L. N. MISHRA : He has also
raised the question of cancellation of
trans to and from Madhubani during
the bye-election period. My colleague,
Shri Mohd. Shafi Qureshi, has already
made a statement in the House. How
ever, | may also say that a number
of trains have been cancelled for want
of steam coal at a number of places
durmg the course of last few months.

He also mentioned about Bharat
Sevak Samaj. You will kindly recall,
Sir, that 1 bave alrcady made a state-
ment on the floor of the House on
2-6-1971 on this subject, which <peaks
for itself.

Shri Jyotrmoy Bosu has also stated
that I have got so much unpopular
that I did not go to Patna along with
the Home Minister and the Defence
Minister last weck. Shri Jyotirmoy
Bosu convenieptly managed to forget
that 1 had my discussion on the De-
mands for Grants and Question Hour
also on that day in Lok Sabha. It
was difficult for me to be out of Delhi.
This was the only reason why I chose
not to go to Patna.

I had been to Patna only two
back amd a number of M.Ps. were
with me. I would advisa Shri

days
also
Bosu
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better to get in touch with these friends
to know the truth,

I will request him not to rely on the
briefs that he gets from some interest-

ed people.

MR, SPEAKER : I may assure Shn
Bosu that so far as the original state-
ment was concerned, 1t was much
stronger. This is only one-tenth of
that. It is a question between two
gentlemen. So, 1 do not know what
o say.

12.55 wums.
ELECTION TO COMMITTEE

INDIAN  COUNCIL  OF  AGRICULTURAL
RESEARCH

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : 1 beg to move :

“That in pursuance of Rule 3(13)
of the Rules of the Indian Counci
of Agricultural Research. the mem-
bers of this House do proceed to
elect 1n such manner as the Speaker
may direct four members from
among themsclves to serve as mem-
bers of the Indian Council of Agri-
cultural Research for the next term
commencing from the 4th June,
1974, subject to the other provisions
of the said Rules.”

MR, SPEAKER : The question is:

“That in pursuance of Rule 3(13)
of the Rules of the Indian Council
of Agricultural Research, the mem-
bers of this House do proceed to
elect in such manner as the Speaker
may direct four members from
among themselves to serve as mem-
bers of the Indian Council of
Agricultural Research for the next
term commencing from the 4th June,
1974, subject to the other provisions
of the said Rules.”

The mation was adopted,
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12.56 Hrs,
MATTER UNDER RULE 377

CRIMES IN SUBURBAN TRAINS ON THE
CENTRAL AND WESTERN RalLwWAYs

SHR! DHAMANKAR (Bhiwandi) :
Mr. Speaker, Sir, Nav Shakti, a
Marathi daily of Bombay, on Monday
has narrated a ghastly incident o
brutal assault and chain snatching
mncident committed on a lady passenger
travelling in a First Class compartment
of the Western Raillway in the e\cning
of last Monday.

This lady passenger, Miss Oman
George, was traveling between Aandher:
and Parle in the First Class compart-
ment ot the Western Railway and
wad proceeding to Churchgate. A
goonda with a danger in his hand rush-
ed mm her compaitment and tried to
snatch away the necklace from her
neck. She resisted and had a scuffic
with the goonda who ultimately snatch-
cd away the chain and pushed her out
ot the runming tramn. The passengers
trom the adjoming compartment were
seeing this scuffle but could not come
to the rescue of this lady passenger as
there was a gril partition between the
two compartments, However, they
pulled the chain and stopped the train
and were shocked to find that the lady
passenger was forcibly pushed out of
the running tram, that the assailant
had already cscaped and Miss Oman
was lying on the track bleeding pro-
tusely. She was immecdiately rushed
to the K.E.M. Hospital where she
gave a narrating this brutal assault and
became unconscious and, subsequently,
died in her unconscious state.

Sir, this is not the only isolated
incident. The chain of assault and
looting of commuters and passengers
on suburban trairs on both the Central
Ralway and the Western Railway is
going on unabated and unchecked for
the last twp years.

One Manda Patankar was murdered
between Kalyan and Thana in broad
daylight and her ornaments were forei-
bly temoved by the assilant some
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Rude 377
twb years back. Only a fortnight
back, one lady ~ Miss Zarina

Dastur wis travelling in the First Class
cofpartment betweepy Charni Road and
Marine Lines and a goonda entered
the compartment and tried to snatch
away her golden chain. She success-
fully resisted bravely, caught hold of
the goonda and with the help of other
passengers handed him over to the
Railway Policc. Between Hirar and
Boriwali, there arc lopely stations, like,
Meera Road, and Dahisar where this
gang of goondas stay in hutments,
keep a watch and forcibly enter the
Piret Class compartment and assauit
the passengers in broad day-light and
snatch away their valuables.

Repeated requests have been made
to the Railway Minister to check these
cnmes. In my speech on the Railway
Budget, 1 made a mention of 1t But
T am sorry to find that the hon
Minister, in his reply, did not say any
thmg about it. I would urge upon
the Reilway Minister to take urgent
and drastic steps to curb the activities
of the goondas on the suburbap trains
and firmly deal with them so that
there are no more such wncidents and
the passenger< feel a scnse of security
and safety on both these suburban
lines,

SHRI VAYALAR RAVI (Chrayin-
M) : Sir, 1 have also written to you
about the same thing.

MR. SPEAKER : Only one Member
was permitted.

SHRI VAYALAR RAVI: My con-
cern is that we belong to the linguistic
minorty living in Maharashtra, in
Bombay, 1 only add one sentence.
She said, “I can identify the goonda.”
But the did not come ia time
before her death,

The hon. Home Minister, the other
day, astured the Homse that linguistic

Muasr Under  CHAITRA 6, 1096 (SAKA)
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SOME HON. MEMBERS rose—

MR. SPEAKER : I am not allowing
any one. I am not going to depart
from the practice. I Jave already
allowed one...

SHRI JYOTIRMOY BOSU (Dis-
mond Harbour) : Then toworrow, Sir?

MR, SPEAKER: You may try.
But, 1 think, something else is coming
up tomorrow.

Mi, Banerjee, please sit down. I
have been allowing matters to be
raised wnder Rule 377 which is a mar-
gmal thing between pomt of order and
other motions But now every one
has started clamming it as a matter of
right. I am extremely sorry. In other
Parhaments they never allow these
things Here we have call-attention
and many other things. ..

SHRI DINEN BHATTACHARYYA
(Serampare) :  Something el_se is
allowed there, but here that is mnot
allowed.

MR. SPEAKER : No where call-
attention and other motions which we
are allowing here are allowed.

13.03 ums.

*DEMANDS FOR GRANTS,
75—Contd.

MNISTRY OF INDUSTRIAL DeveLOP-
MENT AND DEPARTMENT OF SCIENCE
AND TECHNOLOGY—Comd.

. SPEAKER: Dr. Laxminarain
Pa:gya Stz continue his speech.

Tto weimTCTw qttw (i)
mu@ﬂ,mﬁfwwﬁm
nmﬁ#tﬂraaa%mm
T wey § fod o welt AW
ca‘lmﬁmtsmﬁmﬁma’t_zsn
74 &7 SYEeY FOA WY IWEF TS

1974-

rashtre. Bus, 13 & forar vy &
20t been .ummm. it has “ﬁm% E wﬁmﬁ
* Moved with. the recommendation of the President.

§—16L88/74
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[sTe FFAYIR@AY 1ET)

Ty &1 IR frar § : frew go as!
7 wdT wnfrr o ¥ faeg ] «-
I ag wqw fear ovar v § e e
IQNN F I A ARV T 7 TN
Y fFmr JAT IA FT FeArEA @AWAr
T I W G AAFH WA Y |
T H IFoT ITFLT & —

TENT W I3 T Al BT |
wegfran WY IEY Aot § @y v § o
AR, W 61 AT #T Ieane
%27 § 1 20 ardE &F ‘wgAfmaw
trda” | 7 s T A N7 FHT
feay m & % wfemrga) #r IaEEA
forg ® & g wfgd, fert arawas
W A WA wQF AIA § § oIAA
WY Y9 A FQ UEA | I F {A@n
2

“17% fall in fertiliser for kharif
crops According to the estimates

made by the Mmntry the country
needs a mummum of 15.43 lakh
tonnes of nutrients for the 1974-75
khanif crops. Nitrogen (10.13 lakh
tonnes) forms the bulk of it The
requirement of phosphorus and

potash 1s 3 33 and 1 97 lakh tonnes
respectively ™

13 04 mms,

IMR DEePUTY-SPEAKER wn the Char.}

AN wravEAT #vi Sfew e
7§ { syAvasAr #Y 9 A wTAE |
THY FTCT WH WAS TqET 97 IAWIT
#Y g A § | qAY S ¥ 0 Wy
F efrere Py a1 5 g9 faq Ay
#7 fom g¥1¢ ¥ I FTAT AR
& 7 w1 ITAR AR &Y 7@ Fwa el
#T 20gT FFT 9T, TE gAY 1 0% AT
$ Sw P waw wra F Y
“fgrgear Tge R & 17 WA, 1973
¥ ww & o § 77 T AT AT AR
fray § fis 3ot & Ao qoraT w I9-
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ov oy fay § Wi gt W wie-
frw gaaraw &, W N oy Afeas
# IqvaT g T WiET T, 96 W §W
T A FT R § 1 Sy fin g wie
¥orr Y wrar &) P & fad
e w) AR A ey qw A9
w AFEE & aver 91 I7 §F W
R AT T 7 § g T T ¥ 1
T FWT ¥ & & a7 AR frae
fry et ge § TS | & 1 wiewr-
T #7 oY 9E) BT @ & 9 ZH g wAT
& wrem gy wfew fegfa, 9@ WY
faqda g 99T & 1 FTN A AT
oA AFwT § 1| S Iaw qx Ifea
g feay gvar oY aww ag feafar &

Lail]

TET T AL TTFLIX WY {AA
£ 99 ¥ SarEw § o wpAget gafa
7 gt &1y wF AeAE R A
a¥a feay @ f5 @Y sy s 2 3N
N fat Foeedt AT ®Y T
Wt =rfen €Y, sf7 safm faaAt |
WY Wfes, A | FHT 3N AT FT AW
# {5 o &Y 3 AE FU AR
afea 38 ¥ fawdm me faes R @M
T TARA @7 £ ) Afww 92 w2 w
g W@ 1 9 g syt ey o
Iun  fafwm sat & =g =W,
@z, w 3TF w119 faaey wfea-
@A § ITAR FUY { AR HGAL
@ WY gE wrow v v fawel
oA ¥ aw gt wEa wt
2 F ANE 0T F e are
ifeay’ waqa § Wy § o

“Power-less Haryana in for deep
crisis Haryana is heading for utter
industrial chaos if the Union Gov-
ernment does not come to its rescue
with power supply from other States
on an emergency basis.”
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afy T wOTT S & qraT Ay qomrd
T Wl & o wlerrr W wEaE
#Y e gfreg wr S@ea frm
A TW 1 99T g e FT gAR
JEvE I Y TR 1 HelY ot ¥ ey
WA HATA FT 1973-74 € f@
H et frar 3§ fw st Serae
# froe wrdt §, WY wnd o afx g
ST %Y feafa @ o frarae wr awdt
& O o IR Aha G § S A
TFEIA TqE  ® § fawet & w4
Y qarar §:

“l. Inadequate capacity of plants;
2. operational problems m industrial
units (steel, fertilisers); 3, lack of
maintenance (steel. fertilisers); 4.
design deficiencies (steel, fertilisers);
5. shortfalls in investment (capital
goods); 6. shortage of steel, non-
ferrous metals (engineering industry);
7. shortages of power, coal and
movement problems (all industrics);
8, unsatisfactory industrial relations;
9. shortage of construction materials;
10. Jarger reliance on domestic
equipment and technology.”

Fg Ol awt W Swaw e
2\ 5 wErEw Y IHT v Aay R

fearen & fegae ) aog & WY ¢
U QA § S woA) Ay F1 I 9G
g T g § 1 Ay ) o § W
g WY & Ay A § o w fewrgw
fewaz £ aog ¥ = o oY § AR
red forw ¥ F W1y § ag T giar
&1 e et ¥ e g 8 e
? 5 ar@r 9w & fome & fedae
AL B R
W & e & o wew gn X Pawifc
fWi‘w ! ay wo F gEnd @
&1 P ¥ qwrew ¥ frawe wr g
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THE HTW QY1 @ 9T AT ¥
frarc g wfgd «
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THY RHTT F @ ) grow ¢ 1 e
#Y i a7 o &, Afew Wt AR X
AT § fF d@rifz Suwen o F wawd
€ 1| ww Al § @iz ¥ fod aAe-
forer wo qur § Afsw i PO
ww fear ® ogh s Y WA &
aréaw fad € agi $w 7R & fawew
goT &1 I & fag F wre Y avar
g g T wer wdw § faoiw § @e
e g9 vgha faew | fesg WY
= T T QY @ E, T« fF wey
N3 F HAF AT F AT { FNY AT
¥ faar gun Afea wrw ok @i S
avw o sfemr fww & W @bz
Y dR TR A owawd @ ¥ T
Y Qaqet Afe & afoomw &
THE FTOT WY FATD HATIFAT ® A
o & STET FH A 1 G R
fadz Y #9Y g2 I § AT gw0E
Wy & %R @ &g ¥ d wrAes
AW FT FHT Y QT T | oY a7 5w-
wd @ ¥ | aEefaE dF & FEmT T
T & g @ § AW A | A
S & IUWT F AL F 9y g 3y
f& ¥ grawmfaw d@a 7 Iapr 7@ afow
TN IAM AT § AR AT qOL
T F1 £ § oA FQ@ § I
qfuﬁwaﬁaﬁﬁwﬁmﬁmm&%
A AT FOE €T WY A G AT g€
I ATEN AT R W R
W ¥ ufuw gfved aEafs 97 ¥ §
WX wfasiv 990 §—a08 § a1 ggAEE
g Asgor avar § 5
FATT T T GET A IJTH AR
g wr & I § ww QA afEd,
qm;z@mmfg&:ammﬁam‘
3% § 9 WAwaF g |
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a0 aws wWiw AW fo owmiaws
ST WY 9N § I 9 WY W Femwr
affan qr @ g ) e @ v fagey
NI EF WG I
wrowr WY ardefre ofw ¥ S A
sicarge faer fied 9ar, wew frewr
wifgh ar, W frer & 1 F waear g
fr ot g & I gy ar folt
Aw & I & W T NS AN EFR
o Hife ¥ gaw o I ofeg @
WY # qreeafer awAy o fifa AT
afEd | O% AT Hal AT A SwWE
d3 & @ w O 1 ERT IR
WY TWET EIT AT g I HY
Y AT grW, SAer dvoae few
TR {0, I W wieETd fe
WL AN Y, Aegd A7 wwierd
fom wwre Y i, ST FY a7 FTT
Y fog gFrT & Y, AOETC IF A
frat wfowa G Far wiw w90
oy s &t feaw sfawe ®aT T
T S, TEH §S WY 9T A 8,
W W TS W oqdmIw A fear
way &, ¥ e faw ga AneW AE
TWT T § | EH FTOT § FAmE ST
N W SO} 9 FA9 AU
aE G A AT &t
&, srwfw fa @, feit a9 &1,
d v ¥ 1 Afa B o W
IO & 9T IAEW & g W a on
FEY FrE g, 2w Y et feafar
foq w1 ¥ gaw W o g AW
Y § TR EWA T W @reAr
2 WK U fgr A gfee ¥ Ao
dwT & oy W fewfor w W
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wrgw § fie o e F ofg @y ot
IAwr A o W smewway §, SR
arely e gere i arewt Y wraavew
? woR W WY wrewre g, S
ITUSY FUX KT TAS FTW G |

ok Tt feRelY qoft w1 soew Wy
Y wiwdran feg s g fadeft
oAt &, fadelt agadr |, fedelt
St &, fatuft A gx ¥
PR EEA R g N
qreE w¢ YT A WA I WY
w1 faae @Y, s & 2 &Yy o A §
qAWE T § | AfER wre faReft gt
Tt & @ ag faem & fawa @ arA
& 1 A wrwE IqEew § I WRIETY
A 72 A FregrEy & fakey qoit
o AT, g AT A—wRfa
1 ¢ 1 (EW ol gt % e W@
g ¥ ofY 7 agy @ F | wreriE N
wre J, fergrav frac Y § av v 9ETT
F gd weefral w & oreer o
i fE FQ w95 ¥ AE W@ W
# ot PN gk I & wfowr w7 4
wyant o fafem Aife fraifer st
Iifgd fr fadeit wwafrat 1 gt
FHTEY § IEFT frae afwe W IR
W gwdt g —afowa aa w< fear v
wifgd Wik Iw sfrer & wfaw qArer
TR AMET FIN K AT A AT
afed )

wnfar wiaT fr ormd adr
7z qarar § v ond F o fodrw QY
§ wMAQ T T AT SO 335
R gt gl 1w Ay
N AR FAE I T WY vl
w4 fadry it § 1 5% wrow oy wORY
Wi W gft gwt § 1 el awmar
arr wifeq wIen! &7 wor wifgd fe
firw g v fedr & o wy we
¥ o B mrfr ww Aoy Ax IR EH
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NG T ok wevelt T T £ 1 W
wyewy)

W | @z fafred sehw g
W | ot T I # ) o Afe
23 A0, F TN wiay f 99
WS & ag A ¥t af s g feme
TR WIFE #Y AW ¥ urew wow WY w9
s oifgd e g fmafe sor
oW fadelt qar sy wvgw € 1 W
TA F AL ST o fadz frera i@l o
WART &7 AW K7 MAEEFAT 2 TAT
e faeAy afge | o o g€ 7
fr g fa¥ed wur o wnfgd ) afew
fagsit nzr FaH 97 G9 T A
T F W@ AW D W oA
for amo & A @ AsR E, W W
srEaTArs § I 9fT 7 g afas
afY FT 4Fa § | I® %@ Ay 4 fw
fratr *) w3 ¥ fAe 3@ Svwl
N FUR AT TR AW F wITAT EW
TP AE A IUNH N gl AfEA FHA
ZAFT AR FET WA EAT | EH AHT
FY srifus dfa o7 Y WY T T
feay o @war 1 59F fAn aEd & fr
WY TGN WETH | IR ® WY
fafeqa #e7 #Y A F@ W RA
%3 | frafr oiv srrfor qaa & sowy
HgEa TaAy g | weifrs A T
WY AF T WO R G 6 AW @0
1 g AT Y W i el o e
T fast & 1 xEer W Ww
oW o wfgd 1 e wafor A
o frafe § Y agEE A W,
T § ufey ¥t & e Tag fawr
# 78 ey gl )

7 ag Wt X s 2w & gw
Tasfer @8 w1 @ §, qetfioedm
HE ) A fanfr v R W
7% ¥ e e formra g Y forr
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o § 1 foed gr e @ faw wic
§ g o wrfRd T W E ) EWIC
T & wE @ & e fed gu
W& § IR FA & o F qrafawar
&Y oy ¥faa gaw1 Fra €9 & afro
T far T § ) wea wRw AT &
FETGI A, T AT ATATH ATRATEE
FTE AT R J9Aey & Fgd oeafafaas
TATYT AT EHAT & | UF FTLRTAT AT
¥ oAam § YA § qamar @ A
IA | 77 UTTHIT & TG E | FHASSH
% awra w vegfafaaw a0 @ @R
TN W1 A9 wa o wiEE 40
T AR & T® OO F FIL @ AT
AFAAFITE R | FT | AT FTIEA
AN FY FOR AW § | R AT
3T FF AFAN § ) AfeT IwH
AT ag & 1 0F Frgay w7
IZTEIT T A THEATT 8§ T G
yrey o1 atfx afie qard Saeey §
freg %1 57% AT FIE T FTTA
A a0 AU E | XY AT FTA@T 7T
wary § fan dfa yagamea @ 2
q® A war @ f orw 39 A @ a7
qq wT AGrT @Y Wrow | 77 @Al
#Y $qHEY sgfedrzTE 93 78 ¥ @A
SR gfearedwT q@ F1 e E 0 A
AT WY ATAET AT wrA wviEd 4 7
wwar g ¥ o el wfearsar
2wt € 1 AfET T ol o g7
®2) ofrg dawt qrdan WA W @ E
war wvE qTOR AT & ofraT wY g
%7 feqr & 1 AR FAC AR WEY
oy o1 0w w2 fear & v ot I
Feqraw TS A BT § A LA OF
wra wren faaom A9 o §
conrferr gATIT SO & 1 IAE !niir-
w‘qi,m@qéq@hﬂa%n
sfcitwa & Rarged aEd v
# T qETT & W 64 AR
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frsr s o g gk &
T AT W 9T I 9T G ¥ swrEer
¢ 1 og ww o garr § WS T o
AT AR § 2T AR Faw falwd
¥ 3T 4w, el awAtaY 3 sare T,
faRe mfasT & sare qv, faden At
TS ¥ AT 9T W T a9 and §,
T W @AW AT qT FreAT AT
faar &0 Iy e AT A E
W A9 A1 EF Y AgT A=W A T
R E, W Aa § aga o g
oy %7 @y &, JAeT 1 feww
¥ o™ o1 9%y &, A9 afrwew &
T gEA § ) Ay A oAy § fr g
figwet Wivw § A ¥ e
fafty Foq1FE ¥ smawrFAT TE, IEE)
ITHSH FA K &F FT HYAT 77 a7 farea
w1 T HT 97 BF AT AfFT UF B
¥ woitfry & 9aE) duTe w7 faemr
BT F1 A T T F wwwd 1@ AR
WA g ¥ ogEwr w frmmar
ATETT G ITIT F A € F1 WA F7
T 3" a9 F AW K GrewET T
TAT AVHTT AR T & | § AWRAT §
fr ag zefizger fedamiz fegrdse
T }, sefioum dmgawm fewdiz ¢
ANT g FUF MY mud war @)

amw s3fegam widem amt § &
TMEE | Fardaer G E”
et & 91 @ @ F, agT § 9w
I @ 7, faeell & T aA T E,
s30T § a3 7§, w1 a¥-aF ne
§ o8 § 7% frd sefream uee
T T E 18 RO qe awdr
g ar gy aAdfaw 7@ faaar g,
fawsr st A #Y oney &, dur W
faqr onAT & 1 AT TAW 9T ¥V 3@ AAE
£ f5 ¥ diz el g2 § et fmifr
g 97 fagiw g1, wenfedews @
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Twifefas # I amyvgent el
§ o ogar forw forlr 7 & Dy § v fordr
& sfasrdt & qrg amr ggar § AT
formr afewrt ww o &Y onar
Al qg ITH N §1 I AT ¥ JEAY
#Y formz s § i agr I e
9 gohaT § Y AT aTaT § AT T Y
T gaT & aY faeeit At swar I
FMAT ggar § 1@ w1 fafus Ay
7 & w7 7% qaedr ¥ awEl
FTEAT ¥ ¢ |

1€ giifee foeew A & fAv oo
w11 ARy AE 77 g% §, 9f mrawfor
# o g%l ag) et www € °
s oY fafe am wwa g fe =
fafaz @« aemw Iaw fodr o & aefe
fos ww ar wgAE faw wiw o W
A § T T FW A T GAWAT g
fa @Y W %) Wt #§ It glaw
Fr, YA A AaFk § 1

T| qvg I § I qufa 77 awa &,
A EE IAfa A Aw AT ¢

FZITE ATETHA 3 QTR NUAATE &
fareraa § f& & amit &1 Y fawdr €0
T F1 9w % fawow ¥ wfaw
srara1 &4 arfge | ar faeg faadr @
7 IART HMAT FATA I F | I
sfwar ®1 S ¥var wfgd

zefaA IgamHe &7 aTwheas
Far oYy 23T feam aIgieT ) g
az § fr g guf TveTT G2 ST T
Fgrar ¥ &Y qrw ¥V §, {fww ww-
A gedra 8 fer awT wed
¥ arayz W 7@ faemr §

fafwer awgan & Senaa & WX A
qTE  IEw ST G JuR &
dre argwdea drar wrfye, N @
Tt fratf= &Y wrft wnfegw | SEO
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% fog waar faw 3 few 1 wTEn
Tt Ao zm oY AT WAy W
wrar gaw stv qrazes ¥ faw qefera
T WE | e WX WTET HT IeEA
feelt wlt wrar e F 4y o wifger

T8 @ F1 4Y H wrAvgsAr @
¥ fr frgrare e g < wwdfe-
KT, AT T TerW AUSUET, AT
a=q &frs I Y Fg w1 famto
TN 9T FY | A TR ¥ FATA
AV w1Ew qEEw § frar s
#1fyy, faa & g w1y oY Y AT
AFN§ | T wAF & 5 gw wrsey
A-STAEGT W GURA | W ¥ fAv
sravgs § f& am & Qo & qaqw
A1 gt AT T wufgw w1 fawre gy
7a gfee ¥ oz smawgw § f  fafesr
TRge & IATEA ¥ faww § dnn-er
fraffea o ma 1 v 7 FET
Jam § fagw 97 qatwr am faar
AT oredt

AW ATEATAA FY ATA TAT FEW
AT RPYR ) F2AGR 0§
ark & vt AreAw qE X ;A § 1 5w
7 fav dza naddz 3 o@ DT OTAT
21 o oo a7 srgege § 5 swafen
mifedt a1 gafaure o« TF Mewkaw
seqr ¥1 FAFITANT faar 19 |

TF A At IAE B ot
frafe § 1 & s @0 avs frlt
T fafew o wai &, wfe
7 gwwa { fr vmandes ) qoE
WEfT o7 wer @ & WA
it qofy ¢ v aeE Wi i
AT QY 37 e e At @ 1 frof
AR & WO w1 g WO & fR wz
vy § fie qeTe ag ww W E
fr qw wvpe s ws—ReT T ag
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ATH U 4T 7@ ATH A% W7 qY E—
Ewazrem, W A1 feRt s IEW W
TEHIFT A #37 | ¥7 § 97 JWFN
7 qoft ®ift, Trew WA % e o<
af wfmd wrd ardh i FaTeE
off Ig 7R |

TIEGAT TEH, TR FEET A
am At A v g, A oW &
AR F ITAH AT g WITHA IqAY
T N1 g, o wgd anh 9| B B
T F et aequr ¥ fmor
q W 7T # AF & AEE 20
wifge, aw 4 faw @ § T A
felt o o fadwr i ATt
weafaT A e WA @ g ) T
Jeqrewt 7 30 wfwa afs gk § 1 <
feaftr 5 ity aest A 3 g
T AT FE T 6 AW H § T
fwa 13 wfremr & § 1 7w dw
§ fr fadlt s agoedw st
sriar Feady & ffor d qa ¥
W QIR REIE AT W & T W
fPrafam s Tufzo sy fageft s
T wredrgwve fear s wfee—
M A-Frrt qfr WA g6
T7fer |

A ST G SIS FAREA
AW AT ST FE § ) AfeR S
e v ast § s gd g, F 497
qaft g€ § | I ITW S & K AL
arfer | wTe @@l wo K sme
qir FEReE ¥ arw aaTT IR €

ZATY WS JGM, FL I, I
IO W g g § el e
weg fafy @ & A fafw
N fw & & fao g w1 SfE
o :,-ar?ri'rﬁqnWW
® TRAYEAT T I AFE  § I
WY a e o famr 20
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[wro wEAtTrmor qida)
wary W frate sfewr & gaw

v wifzg oK wigdfen  feew
® g ¥am wifge, foa & s
T FEIE IR AAWE Ge g
&Y q7eT FHE | 7 9. ZEOAT WA fn
wtafrs da 7 faa atg o aafer
sTReTaY ¥ AAE £ TR ML THTIR
36 A §, IAY AVL ATFR T TA
g0 N W5 we@r AN A §
T gq vrer @ €Y wsrAr A
wfgc

qXT & 97 9770 ¥ w.v 7 fag1q
TE AFO--AT Hq A AAi@A
ww wra § dar g § 1 gAfAo
g9 ar az4tT 7 wifraq af-wIRA
FELATWMI ATE AT GEAF | FET
gaFAIms v wad W v g,
&fFs oft gF F W A7 qA
F§ FTATAT £ QAT FT AT AT
£ T 5 faq A AT AgdhA
# QE@TT W17 3999 § IRE0 IIGW
T fgh 1 | AT N2W F AT AT
TJEIT{ IHIBZ TR wray §  fRAAT
g1 eafre ag o7 ox " oAfAAr
e AqET AT OAFAI E t @A,
-, wifs fadT 7 AgH-rET Ty
T § 3998 § 1 vAfan wey
# oYt qrqz dwefar qarf a0 qedr
£ fraw 8 vz ded F o §
ot faqer g0 € 1 IR WY A
g

g ¥¥q Ay faasr o oo
ANfoew &, agr €A, At KA,
aFEZ, ATOEER dIT atg ¥ wR
Anw § 1 AfFr  oaifos g &
frowr g ¥ 1 gafae ¥m & civerfow
Afem ¥ IA €1 A X & fao
saer fery arrt wfgo 1 s g
n i wwfes fasw wagfer sn
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& § € | TN, Aew SRk, -
TR WX IAT W wifs & ol |
o ¥ & Wites fawra f, W
e § W guew o T -
for Afe &1 qrem w7 Wi Wi
s & oopEAs ofadw w0
oY gaTQ W sefa o e
o AR W, @ Wi
gfte @ =t gAY

MR. DFPUTY-SPFAKER: 1 hawe
a request from the Whip of the Con-
gress Party to allot ten minutes each
to each Member from the Congress

Party 1 shall co-operate  with him
and 1ng the hell at the proper time

SHRI VAYAI AR RAVI (Churaym-
ki) . Some Members arc ahsept.  So,
theis ttme may be given to the others

MR DEPUTY-SPEAKFR - The lint
v a4 very long onc 1t s his  party s
arrangement, and 1 am ovnly co-opetat
ing 1 am giving them only the party’s
tme

ot wewe wnm (qFT) AT

wgrzy, fifmy feady o ool 21, W
aw faezr sitv $wrAndT & I AR
Y fqr wvay &, ww Aw 1 Hifeat e
femat & AT § 1 1056 T EefREEA
mifedl  wEegwa o £, vdEf
qrfaeY "ﬁi ofT o W7o o e
mir ot &, wa g €, Afer @rd 0

Afr &, svr Teeriens  few Ay
g ?

17-4-73 W1 0% garw ¥ W J

w aamt wr a1 fe zver & sfeew

1969-70 & 32 78 *QT wW ¥
o7 1970-71 ¥ § W §C §3.57
O =i Y w1 oot ey fepwr &
wifezA 1969-70 ¥ 5).60 WOT
TG, aw R 1970-71 T X W ¥

61 58 WOy Wi ¥ MR 4 W
wfww gon ¢ fx fpeney & gl
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9% TE § | gH FMEASIA W% -
Aifa® qrax A FRd §, afxT 5
ot a3 9% WIS | 36 AT T g %
FE T gsitafe TeAfa qTEEr 9
ITF FI AT I HT I A &9 07T |
TH § dwda & far "I 93v T
HFAT § | g9 dAFdifas  gHTIER
AMT ATET & | 9 F goETE FT @t
AT SEW § | AfFA gew afem |
Hadqt fed & 7 2§ ?

“The Commission, which was re-
presented by a retired judge of the
Calcutta High Court, used three
main arguments to show that IDBI

had in fact shown undue favour to
the Birlas.”

The time at my disposal is short;
otherwise, 1 cany read more from the
article to show how favour has been

shown. This is the report of the com-
mission appointed by  Government
themselves,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : The commission
has not submitted its report. This is
unfair,

SHRI M. C. DAGA ; 1 am reading
from the Economic and Political Week-
ly from an article entitled ‘Public
Money for Private Enterprise’. It is
dated the 12th January, 1974. If the
hon. Minister would read the whole
article, he will see the arguments which
have been advanced,

SHRI C. SUBRAMANIAM : It may
be an article, but it is not the Com-
mission’s report. The report has not
yet been submitted.

SHRI M. C, DAGA: It
under the heading ‘Sarkar
sion’.

appears
Commis-

FAGEEHE FG AT & 7 1968-69
H 85 FUT &I, 1969-70 H 111
FAT ™4, 1970-71 ¥ 133 FUS
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T #IT 1971-72 § 162 FUT
W | qET waaq 73 g % getrataan
Y qua st fam <@ & 1 FE A9
T4t T A% g fF 37 F1 G F7 7
W g 1 g s wr g v qefiafaan
FI frraade gav g |

TR F1 F341 2 6 fooaa snaed
78t grr =ifgw | uedagE  TAET &
1972 #1 X § &g 0 gAY
g £ fr oag fafaedy o e
qEAl Il

“The Committee regret to note
that barring four or five States,
other States do not attach that much
priority to small-scale industries as
they deserve”.

other States have
neglected this. I do mot want to go
through the whole report. But this
observation would be found at page 12
of the Thirty-Fifth Report of the Esti-
mates Committee (Fifth Lok Sabha).

This mecans that

o #7 ALY &1 RO 3H a| &0
arfad FTEA E 1 AT FT AT AL @
TEgA B 9F FY AT A AT FT AT LI

i;' :

“Advances made by the commer-
cial banks also indicate that Rajas-
than share is 1 per cent as against
30 per cent advances given in Maha-
rashtra, 19 per cent in West Bengal,
11 per cent in Tamil Nadu and
6 per cent in Gujarat. Per capita
investment by these banks in Rajas-
than is only Rs. 18.2 as against
Rs. 69.4 for the country as a
whole and Rs. 231.6 in Maharashtra,
Rs. 136.7 in West Bengal...”

See how Rajasthan has been nc-
glected.

SHR1 DINEN BHATTACHARYA
(Serampore) : All of Rajasthan is now
in Calcutta, West Bengal,
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SHRI M. C. DAGA: This is the
argument being advance, I am points
ing out how our State is being neglect-
ed.

qg T ¥ gREE W IW
AT ¥ Ew oW g A
WAMF | 99 Qg —

“The Committee are concerned to
note that many of the small scale
industries are working on outmoded
technology and many of the small
scale service institutes in the States
are not well equipped to give giud-
ance in modere lines of industry”.

WY AT AT N ETH KT HH
T www A wrar § 5 W AQ
FEIWA qT R WY FT X WA
TR € ) NI R ge fawierd
TIfeg | ®gw & wET AT T AN
oA G N TN R AN @A G,
HUFTR AT IT 9 Aww A @ E
A AW g ° AW A Ay v
FEHTEA 77 & Y § | 0F 9 @) 7Y
DFHN T AR § |h W
AT g7 1 ATATEN FT @ § |
o & fawrit & &1 gt € fx oA
UTHT WA TIH JSATRA T F T
€ | AT g7 AR KT gFAIT g
g, qE Y wEw &, v dAfaw §Y
WER § 1T I F7 R Fww ?

am Afar & a0 g s
qEAT E 1 AT AEOE W oAy
HWT &1 qTE BT K AT 7 /9,
H & foao ST ATTE 39 1 7G
FawT véreye, 39 31 faghauv, 9w ar
W FIT I AT G I8 & fawdw
# | # qEar g W A o q@ faedy
afawtft 71, frat 2z ¥ TN
mfeay #1 MR E wT faar ?
wifat 0% T a¥ _F &, x=)
amg §, 9% ¥ dar 47 & w7 9w T9
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T A o, wr A 39 o faslr-
ard dar § 7 ard wierd W
fow W d a7 axdt § 99 AT qw
W # FWE CF AR
23-3~73 &1 & 7§ | 77 oRwfaw
Geareok ¥ e AT 73 F W |
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Sanction of the Economic Adviser
was teceived in DETD in August, 1973.
Allocation letter by DGTD was issued
on 3-9-73 to CCI & E Licences and
relcasc order was issued by CCl & E
on 1-12-73.  Material sale orders
issued by MMTC, New Delhs, on
25-1-74 against which no material yet
arrived

I OF A7 §

In 1973, he had applied. It is now
1974 But he has not got the raw mater-
1al  This is a procedure which is
laad down. Applications should be
disposed of within a short time.

a9 grd geav w frea
mry, Hifae fafeq m 34 e ffowe
uEsTRdY 1973 W WW N IEAT §
fa @ nr-adifas wigar g W 1974
¥ 3% ®1 U-4E faw a@) famar €
qr g W AATE ATH §7 &7 )
vy wefdwa [y €, @ et €,
foF WAV E A IS A AT

This 15 one
I can

I want raw matenals
instance which I have quoted
give you in writing,

aifgr ww fae SFX § W9 F
mfeed = a7 § | B mige
&, 99 w1 LAY ewwaT i s ug
rfr Tenfafafedt af € 1 qrae w9
frerdy, @ d@fae aff faerar, g9
=g famar o1 #1E g9 A freerd
gy Far | wnfae frsd o Teaifafafody

grf =Tfee
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wa & oF I wEA g g e w
TR s e g ag Aav i o &
AN TR FRd AW g

‘The third five ycar Plan has
observed that for the peaceful revo
lution of the economic system on a
democratic basis, 1t 18 essential that
workers' participation 1n the manage-
ment should be accepted as a funda-
mental principle and urgent need ™

Has 1t been mmplemented or not

7% w¥ wrEE T A 3w faur g
g § | wfee a8 &1 o arfefagur
a1gA § T A7 wAv Ay W@ &
ar afge fr gw 9@ =gd 1 SfeA
ATEA § AT ¥ qE F dRA | a8 W
g & v qwwd & P ae g ?
W wgy § fr 3@ & dAT & w7
zafer dar o 1 oy sy & -
afager feardae €
The number of Indan scientists
abroad who registered themselves
with the CSIR during the third Plan
was about 6,900 A dctaded
breakdown of the limited available
data s ptovided m Tablc 3 7 to
stow the senousness of the Bran

Drain’ problem m the Indwn con-
text’

What 14 the sense ?

WIT ATSY Wi FEWT § A
& & gmy @, A Avzfee WYY
wNfrae age aF ard g1 ww d 2w
% 9 fredt 7 1 @A aw
@ oast g grw Haw?

Here 1y the Report of the Public Ac
counts Committee

‘The Committce had an occasion
to review certain aspects of the
working of the NRDC and the
CSIR 1n 1969-70 and from the mfor-
mation made avaiable ty the Com-
mittee with regard to thc working

CHAITRA 6, 18% (SAKA)

Ind Dev & Deptt. 242

Science & Technology

of the Central Mechanical Engineer-
1ng Research Institute, Durgapur, the
Commuttee finds that during 14 years
of its existence, the nstitute incurr-
ed an expenditurc of Rs 6 92
crores, out of which about Rs 3 87
crores was of a recurring nature ”

You will kindly go through this report
ard find out what the technical
tstitutions are domg

MR DEPUTY-SPEAKER That 1s
a good sentence to conclude with

SHRT M C DAGA [ am finsh
ing It savs that the cxpenditure
incurred on pay and allowances on
the stafl during the year 1971-72 was
Rs 43 87 lakhs, and for nop-academic
staff 1t was Rs 27 lakhs
WY 37 CRAEET q@9T AT g 7
TUT WY FT &9 I & Y | A
argferea wm Al FLWE AW ¥
VW T A ¥ @

wwam) % v fame § oS &7

gar ¢

AT | REE w7 & dxad fafigwew
F e oege @t & P, ROy
x1 7 fagr ared w1 7 foay dfea
Fra | qrelt ¥ wrs fagr « T A g
HAAFIN AT F¢AGA 7 FW A
AT ART & 1 AT ETH A RIW ATT €
fox @t 39 & T @H TR §
FZ AT AW AN ATT AT FH
Z1q F 377 § | T2g A FUA ¥1 IA XY
AW W 3 gAY TYE 99 & I
FOTTIE RIS TUA AWM §
faqg yar 7 a7 W1 T A § | AR
IIEH W TAATEL A7 4 7§ qATA AT

¥ ?

SHRI Kk § C(HAVDA (Patan)
Mr Deputy Speaker Sir within  the
would

10 munutes at mv disposal 1
Iihe to deal with only the foreign sec
tor v a s the Jndian sector n rela-
tion to the mdustriz] development that
v taking place in our country
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I8hri K. S. Chavda)

Sir, at the outset, I would like to
'make it clear that I am not agaimst
foreign firms as such. But, at the
same time, I do feel that the foreign
firms should not exploit the Indian
Industries, Tn the initial stages of
industrial development in our country,
we took the help of foreign firms, and
as industries in India developed, we
should havc reduced our dependence
‘on foreign firms. But, this is on the
increase and Government is giving en-
couragement to foreign firms to grow

bigger and bigger at the cost of Indian
ndustrics.

Take for ecxample, Pfizer limited.
Their initial equity was Rs, 2 lakhs
and at present, their equity is Rs. 5.6
crores. The aussets built up by the
Company from out ol their profits are
worth Rs. 52 crores The amount re-
patriated directly to America, in the
ycar 1970, was Rs, 63.13 lakhs; n
the year 1971, it was Rs, 68.20 lakhs
and in the year 1972, it was Rs. 68.21
lakhs, I would like to give another
example of Glaxo Laboratories. Their
initial equity was Rs. 1.5 Jakhs and
their present equity is Rs, 7.5 crores.
Their assets are now worth Rs. 65
crores. Further, thcy have repatriat-
ed large amounts from out of therr
profits made in this country. Another
example is that of Firestone. They
have increased their assets from Rs.
20,000 to Rs. 55 crores [ do not
want to take the time of the House
by pgiving more examples. But, 1
would certainly ask Shri C, Subra-
maniam, Minister of Industrial Develop-
ment, through you, Sir, to cxplain to
this house and through this House, to
the whole country, éas to why produc-
tion of cigarettes worth Rs. 160 crores
out of a total production worth
Rs. 300 crores per annum, in our
.country, has been entrusted to forcign
firms by the Government, secondly,
why the production of coca cola has
been entrusted to foreign firms, when
enrough syrups and sharbats are available
m our country, produced by the small
scale sector ? Sir, it is highly scandal-
ous that foreign firms. as admitted by
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the Goverament, have exoceded their
licensed capacity and thereby contraven-
ed the conditions in regard to licens-
Iing, namely, capacity specified i the
licences. Such firms have made them-
sclves liable to action under the provi-
sions of the Industrics Development
and Regulation Act, 1951, But, no
action has been taken by the Govern-
ment for reasons best kmown to them.
But my information is, the question
of taking penal action against foreign
firmsy which have indulged in un-
authorised production in this country
was considered in a halting and hali-
hearted manner in o number of minis-
tries and put up to the concerned
Cabinet  Sub-committee for  decision.
The Committee did take some deci-
sions, but they have not been imple-
mented. The firms guilty of unautho-
rised production have got  pulls  and
pressures in  various mmstries  and
Departments of Government and with
the connivance and collusion of officers.
they can manage to see that Govern-
ment decisions taken at  the  highest
level are cither indefimitely postponed
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or not implemented at all, Therefore,
certain points arise out of these : 1.
How long did each firm indulge in

unauthorised  production ? 2, Were
periodical production jeturns sent (o
the DGTD and if so, what action did
DGTD take n this matter? 3. Did
DGTD «anction imported raw matel-
jals on the basis of unauthorised pro-
duction and if so, under what authori-
ty? 4. Has the unauthorised produc-
tion compelled the Indian sector to
curtail their production or prevent them
from applying for Industrial licence ?
5. How much profits  have
been made by these firms  from
unauthorised production and to what
extent the profits have heen repatriated
and what assets have been built out of
these profits by them in our country ?
The firms have hecn allowed to indulge
in unauthorised production with im-
punity on the ground that jt is the
intention of the Government to allow
the production and bad these firms not
over-produced, Government would have
been compelled to import such items
involving expenditure on foreign ex-
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change, If this argument is to be
admitted, 1t strikes at the root of licens-
ing of industries. My advice to Govern-
ment is, in that case the licensing of
industries should be scrapped altogether.
Why should the Government give the
impression that rules and regulations are
meant only for the Indian sector and
toreign firns with their huge resources
and influence can contravenc the laws
ot the land with impunity ?

1 wouldt likc to make a few sugges-
fions lot the consideration of the Gow-
crnment - 1. The licensing  committee
has done a good job in disposing of
3540 cases in 1973 as compared with
2252 gases n 1972, My suggestion is
there is need o1 continuous vigilance to
sce that foreign firms do not get an
upper hand over Indian firms under the
guise of export promotion, liquidation of
cquity etc 2 While Government has
delwensed  medium-scale industries
whose mvestment 18 upto Rs. 1 crore,
this 1s not heneficial because the condi-
tions of registration and delicence are
thc same. Thercfore, there should be
completed dclicensing tor medium-scale
industrics 3 Diversification should be
allowed to Indian firms with minor
halancing equipment and imported raw
materials to the tune of at least 40%
of the licensed capacity for conversion
ol obsolete items into new articles. 4.
In spite ol the improved procedure of
licensing of industries, the Indian entre-
preneur, whose applications are reject-
ed, should be allowed to be heard by
the full Licensing Committee. 5. The
reports of the Bureau of Industrial
Costs and Prices should be considered
to be equal in importance to the re-
ports of the Tarif Commission. Out
of the five reports submitted by the
BICP in 1973 not a single report has
yct been impleraented. 6. For the deve-
lopment of the 230 backward districts
what 15 required to be done is that
there should be an Open General Licen-
ung system for Indian entrepreneurs
only 7, For the proper financing of
Industries in backward distrivts the res-
trictions put upon lending by commer-
cial institutions should be lifted as
finanoial jnstitutions have failed to
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meet the requirements. 8, Non-S.LA.
applications pending before Govern-
ment, which amount to roughly 4,000,
should be disposed of within a rems-
onable time limit, 9. Firestone, M/s.
Abot Anglo French and other foreign
firms, which have a multi-national
character, had initially very small in-
vestments but today they have grown
to be giants and have come in the way
of Indian industry, They ought to be
cut down to size, if Indian industry is
to grow and proper. 10. All COB licen-
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